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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ), SOUTH ZONE,
CHENNAI

o.A.NO.12312022

Between:

Gottimukkala Suresh Reddy and others .. Applicants

And

The District Collector & DLSC, Chairman,
Peddapal ly district Collectorate,
Peddapaly, Telangana and others .. Respondents

Counter Affidavit filed Respondents herein

I, G,Malsur, S/o. Sri Laxmi Narasaiah aged about 58 years

Occ: Vice-Chairman and Managing Director, Telangana State

Mineral Development Corporation Ltd, Hyderabad do hereby

solemnly affirm and state on oath as follows:

1. I am the Vice-Chairman and Managing Director, Telangana

State Mineral Development Corporation Ltd, the 3.d respondent

herein and as such I am well acquainted the facts of the case.

2. I have read the O.A. filed on behalf of the Applicants and deny

all the material allegations made therein, except those that are

specifically admitted hereunder. I respectfully submit that the

present affidavit is being filed on the alleged large scale and illegal

brr thc a'd-)- - - - ---

__VICECHAiRMAN & MANAGING DIRECTOR
IELANGANA STATE MINERAL OEV CORP LTO(AState Govt Undonaking).

Regd. A Comorare Otiice
H.M.W.S S.B. prsmis€s. R€a, gtock 3rd Ftoo..

l(hairarabad, Hydorabad - 5OO ooa.
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mining of sand is going on in Manair River in the

3. I submit tf'rat the Telangana State has reviewed the Sand

up with a new Sand Policy -2014 videcome

nd. & Com. (M.1) Dept., dt: 2.12.20L4. The State

of Telangana, exercising its power u/s 15 (1) of Mines and Minerals

State Sand Mining Rules,2015 which were published in the State

2015 vide G.O.Ms.No..3 Ind. & Com. (M.1) Dept.,

hat as per the New Sand Policy, the entire sand

in the State of Telangana is handed over to M/s

e Mineral Development Corporation (M/s TSMDC)

and u na uthorized

State of Telang ana.

I

Policy and had

G.O.Ms.No. 38,

Gazette dt: 8.1

dt: 8,1.2015.

(Development and regulation) Act 1957 formulated the Telangana

t

t4. I submit

is a State Government undertaking.

mining activity

Telangana Sta

which

2. from de-sil tion of rese rvo irs

t

brief, the sand extraction in the State is5. I submit] that in

categorised as]under:

1. from river sbnd

tE

om Patta land

ls for tenders through e-procurement for extraction

of sand from areas to be de-silted, establishes

3. de-casting fr

M/s TSMDC cal

l

and dumping

1rr. G LtlAr '\' '1

VICE CHAIRMAN & MANAGING DIRECTOR
TELANGANA STATE MINERAL DEV C ]RP LTD

(A Srale Govt. underlak,n'i,
Reed. & CorPorate Ofr'.c

H.M.W.S S-8. Premises. Rear Bro,.r l,d a)oor.
Xhairalabad. Hyd6raDad - 500 004

h4&r
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stockyards in consultation with the District Collectors and developed

on-line system for booking of sand.

6. As per G.O.Ms.No.54, dt.21.08.2015, even de-cast of sand

from Patta Lands is conducted by M/s TSMDC by entering into an

agreement with the Pattadar to curtail the interference of the

middle man. The sale price of the sand is fixed by the Government.

7. Further a compliant Adjudicating Mechanism was introduced

for rapid disposal of cases relating to illegal sand mining and

transportation, under the chairmanship of District Collector and

Superintendent of Police of the concerned District, Deputy Director

of Mines & Geology of the region as members vide G.O.Ms. No.9,

dt.24.02.20t6.

B. It is submitted that the entire sand mining activity in the

State of Telangana is conducted only through M/s TSMDC after

obtaining necessary statutory clearances like EC, CFE, CFO etc.,

where ever required.

9. The main essence of entrusting sand extraction to M/s TSMDC

was for conduct of sand operations through systematic extraction

and disposal through establishment of stockyards to avoid over

exploitation with due protection to the environment. By inspiring the

sand policy of the State, the neighbouring states of Maharashtra,

,L,

VICE CHAIRMAN & MANAGING DIRECTOR
TELANGANA STATE ININERAL DEV, CORP LTO

(A State covr. L,nderlsking)
Regd. a Coroorat€ Omcd

H.M.\/v.S S.B. premi!€4. Resr Btolck 3rd Ftoor
,(hairatabad, Hyde16bad - 5OO OOzt.
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Karnataka, arfrana, Madhya Pradesh, Jharkhand and

Chhattisg arh have come to stud y and adaption in their States.

10. As per sec[ion 7 of Andhra Pradesh River Conservation Act

1884, the State Government may, by the Notification as per section

which any part f the river is situated, declare that the provisions of

this Act shall ap ly to the said river within the boundaries and limits

prescribed in th said charts.

11. In fact aq per the Notification dt: 15.1.2016 issued by the

Ministry of Envi onment and Forest and Climate Change, removal of

2 and 3 in the odficial Gazette and in the Gazette of every district in

q

b

4

t

sand deposits agriculture field after flood by farmers andlo n

dredging of Dams / Reservoirs weirs, barrages, river and canals for

the purpose of their maintenance, up keep and disaster

manag ement do not require prior environmental clearance. Further

as per the 9u of Ministry of Environment and Forest and

and thus environmental clearance is not required. A copy of the

guidelines on the sustainable sand mining management issued in

ptember, 2015 by the Ministry of Environment and

delines

L'c G MA;..'Sii l1:

VICE CHAIRMAN & MANAGING OIRECTOR

TELANGANA STATE i,lINERAL DEV, CORP LTD
(A State Govl. Undertakjng)

Reqd. & Corporate Ottice
H.M.w.S.S S. Premiser, Rear Block 3rd Floor.

Xharratsbact. HYderabed ' 500 ooa.

the Month of Se

Climate ChangE Government of India had stated that de-siltation of

sand in the sqbmergence will not be treated as mining operations
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Forest Climate Change, Government of India are filed along with

this affidavit.

12. It is submitted that, the economy of Telangana is mainly

driven by agriculture. About 73olo of the population is rural. The

economy of the state is predominantly agrarian; agriculture

contrlbutes about 50o/o of the state's income and employs about

70o/o of the work force. Since agriculture is the main activity and it

has close links with the development in other sectors, for overall

economic progress of the state. Achieving faster agricultural growth

is imperative. Thus there is an urgent need for increasing food

production to meet the demands of increasing population as well as

for providing rural employment.

13. It is submitted that very large commendable area exists in

middle reaches of Godavari covering uplands of Telangana State

spread over the erstwhile districts of Adilabad, Nizamabad, Medak,

Karimnagar, Warangal, and Khammam, where most of these areas

are backward and drought prone. Apart from irrigation the potential

for fish production will be increased abundanfly, there by the

fishermen community in Telangana will be benefited.

VICE CHAIRMAN & MANAGING DIRECTOR
IELANGANA STATE MINERAL DEV. CORP LTO

(AStal€ Govt LJnderiaking)
Regd. & Corporare Offica

H.M.W.S.S.B. Premi3es. Rear Block 3rd Ftoor,
Xhairslabad, Hydersbad - 5O0 ooa.
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t4. Fu rt r it is submitted that the spirit of S.O.141 dated

15.01.2016 iss d by Ministry of Environment and Forest which

permits de-silta on is to Increase the water storage capacity of the

Dam. Godavari eing a perennial river, siltation is very common in

this area. It is necessa ry to remove the silt, which serves twin

benefits of increasing storage capacity of Dam and also provides

required for construction, so de-siltation should be a

continuous prlcess in these dams to create and restore the

capacity of thl dams. The active period for lifting of water from

these barragesr is 3 - 4 months and if siltation is not tackled, there

will not be much availability of water. As per the notification issued

by the Ministry of Environmental and Forest and Climate Change

"de-siltation clnnot be considered as mining activity and infact de-

siltation of land is exempted from obtaining environmental

clearance. "

It is submitted that Irrigation Department is

con structing 19 checkdams in the river Maniar at

t]i

b

sand

vanous

MutharA

und

to meet

villages of Sulthanabad, Odela, Srirampur,

m and Manthani Mandals of Peddapalli District

the Irrigation requirements and to improve the

water situation. The Desaltation of sand in theI

VICE CHAIRMAN & MANAGING DIRECTOR

TELANGANA STATE IV!INERAL DEV, CORP LTD
lAsiate Govt. Und€rtaklng)
Raod- & Coroorate Otlice

H M w.s S.B:Pr€mis€s, Rear Block 3rd Floor,
Xnairatabad, HYdorebad _ 500 O04'

ro

"45
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q

,".iL'"'^1fl !Tii,-,J;lffi?BE,'3ERI:.T,(A srare Govt Undertakhot
Regd. E Coroorsr6 offi.;'

"., y.: i.9 .rTTt*s. Rear Broci 3d Froor,
,lhafalabad. Hyderabsd _ 5oo ooa

submergence area of these checkdams will enhance

the capacity of the checkdam and smooth flow of water.

It naturally increases the ground water level in the

area, since the water will be available in these

checkdams for most of the period in a year.

It is submitted that as per G.O.Ms,No.3 dated 08.01.2015

which deals with formulation of Telangana State Sand Mining Rules

2015, TSMDC is fully empowered to take up de-siltation activity

and to exploit and extract the sand for commercial use. The

G.O.Ms.No.54 dated 26.09.2016 which the Petitioner is referring to

in his affidavit is amendment to G.O.Ms.No.3 dated 08.01.2015,

wherein one Rule is added which permits the Irrigation Department

also to extract sand from the reservoirs for their use. The

applicant has misunderstood the very object behind the issuance of

G.O.Ms.No.54, dt'. 26.9.2016. Infact the mode of de-siltation and

the usage of sourced sand in pursuance of G.O.Ms.No.54, dt:

26.9.20L6 (which adds Rule 20 to Telangana State Sand Mining

Rules published vide G.O.Ms.No.3, dt: 8.1.2015) is totally different.

In the said Rules, Rule B provides for de-siltation by the Telangana

State Mineral Development Corporation and the sourced sand out

of such de-siltation undertaken as per Rule (g) shall be disposed



Gove rn me nta I

B

of with preference to the Governmental works. Therefore, TSMDC

after giving preference to allocation of such sourced sand to the

it can dispose of, the balance quantity ofv!orks,

market by fixing market price to enhance the

16. It is submitted that sand extraction will be carried out with

it is prayed that this Hon'ble Tribunal may consider

raised in this Counter Affidavit and dismiss thecontentions

other order / orders as this Hon'ble Tribunalsuch

sand in the ope

infrastructural Iaci lities to the general publlc.

utmost care not to suffer the ground water recharge by TSMDC. In

Telangana, grou]nd water is the major source of irrigation to the

farmers. Hence,]tfte Government is more concerned about recharge

of Ground Watel', due to which ground water will be increased and

the Adivasi villages will have drinking water facilities throughout the

year. Hence, de]silitation of dams/barrages will also help in recharge

of Ground Watelr

the

O.A. and

may deem fit nd proper in the interest of justice.

De

n

erefoTh

pass

re

q

Sworn and signed before me
on this tneg"gay of .December ,2022 at Hyderaba

VICE CHAIRI\,IAN & MANAGING DIRECTOR
TELANGANA STATE MINERAL OEV CORP LTD
o. (A Srar€ Govt underlakhe)

Regd. & Corporate Otfice
H.M.W.S.S.B Premlses. Rear Btock 3rd Ftoor,

Xhairatabad, Hyderabad - 5OO OO4_
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Verification Statement

I, G.Malsur, S/o. Sri Laxmi Narasaiah aged about 58 years

Occ: Vice-Chairman and Managing Director, Telangana State

Mineral Development Corporation Ltd, Hyderabad, the 3rd

respondent herein, do hereby verify that the contents in the Counter

Affidavit are based on records and believed to be true and correct.

(A. KUMAR)

COUNSEL FOR RESPONDENT-3

Verified at Hyderabad on this -0st0duy of De &,v,!er 2022.

! i. L' .vir{r ..\1 i
VICE CHAIRMAN & ii,ANAGING OIRECTOR

TELANGANA STATE MINERAL DEV CORP LTD
(AState Govr. Undenaking)

Reod. & Coroo.ato Office
rl.M.W S.S.A. Premises. Rear Btock 3rd Ftoor,

.Kharratabact. Hyderabad - 500 O04.

("





I o
GOVERNMENT OF TELANGANA

ABSTRACT

MINES & MINERALS. REGULATION OF SAND N4INING - NEW SAND MINING
POLICY, 2014 _ FORMULATION OF TELANGANA STATE SAND MINING RULES -
2015 (TSSMR-2015) - ORDERS - TSSUED

INDUSTRIES & COMMERCE (MINES-I) DEPARTMENT

G.O.l4S.No.3. DATED:08-01-2015.
Read

G.O. lv1s. No. 38, Industries & Commerce (Mines.I) Department,
DatediT2-12-20t4.

The following Notification shall be published in an Extraordinary Issue of
Telangana State, Gazette dated:08-01-2015.

NOTIFICATIO N

In exercise of the powers conferred by Section 15(1) of lvlines & Minerals
(Development & Regulation) Act, 1957 (Central Act 67 of 1957), the Governor
of Telangana, in supersession of all earlier orders issued in the composite
State and in accordance with the New Sand Mining Policy-2014 for the State of
Telangana as announced in G.O.Ms.No.38, Industries & Commerce (Mines.l)
Department, Dated:12-12-2014, hereby makes the following Rules to regulate
the Mining and Transportation of sand in the State of Telangana and for the
pu rposes connected therewith, namely:-.

1. Short title and commencement:-

(i) These Rules may be called the Telangana State Sand Mining Rules,
2015.

(ii) It extends to the entire State of Telangana.

2. Regulation of extraction/disposa I of Stream/River Sand

(i) Sand extraction and sale other than de-casting patta lands and in
respect of I and II order streams, in the State shall be through
Telangana State 14ineral Development Corporation Limited
(TSMDC) only.

(ii) Regulation of Stream/River sand extraction/d isposa I from the
areas other than falling in Schedule Areas be done by the
authorities specified under Rule 3(6).

( iii) Allocation of specified sand bearing areas located
partially/fully in Scheduled Areas shall be as per the
Panchayats Extension to Scheduled Areas (PESA) Rules, 2011 or
any suitable subsequent ru les/amend ments to be issued by
Government from time to time with Technical and Administrative
sr.Jpport from Integrated Tribal Development Authorities (ITDA)
/Telangana State Mineral Development Corporation Limited
(TSMDC Ltd.) under the direct supervision and control of theAgency Magistrate/District Collector concerned. Operational
guidelines shall be issued by the District Collector from time to
time.



I t
3. sand extractiort in I and II order streamsi

Sand extraction shall not be permitted in notified over-exploited areas
except for local us{ in villages or towns bordering the Streams for bonafide
purposes other thEn commercial operations/public trading/stocking etc. The
Sand extraction:-

(1) Shall be]as per Rule 23-(1) (a) of Water Land and Tree Rules,
2004 or any suitable subsequent rules/amendments to be issued
by Govefnment from time to time.

(2) Shall be for local use:
(a) Free of cost:

(i) For]weaker section housing schemes on a certificate issued by
trhe District Collector or any authorized officer;

(ii) Fof own use basing on the actual requirement to be certified
by Panchayath Secretary concerned and

(b) For local use of sand in Government works on payment of
seig n iorage fee.

(3) The lanchayath Secretary of concerned Gram Panchayath shall
issue way bills as prescribed by the Mandal Authority under
WALTA, 2002 or any suitable subsequent ru les/a mendments to
be is$ued by Government from time to time for the purposes
mentioned under sub-rule (2) within the jurisdiction.

(4) Transfortation of sand shall be by means of bullock carts/Tractors
on ly within the jurisdiction.

(s) The District shall be treated as a unit for free movement of sand
withiil the jurisdiction.

The District Collector shall put in place proper
admihistrative mechanism for enforcement of extraction and
tran!portation of sand in I and II order Streams comprising of:

(6)

d)

b)

c)

d)

e)

f)

Revenue Divisional Officer concerned.

Tahsildar concerned

Representative of Deputy Director, Ground water

Department.

Executive Engineer (concerned), RWS/Irrigation Dept.

Sub-Divisional Police Officer.

Motor Vehicle Inspector (concerned) from Transport Dept.

4. Constitutio! of Sand Monitoring Committee (SMC)

ln Dartial modtfrcation to G.O.l\4s.No,38, dated 12.12.2014, the District
Coliector]a Magistrate shall be the Chairman of the District Level Sand

Committee. There will be a State Level Committee with Chief Secretary

of the Stbte as Chairman.



IL
(1) Constitution of District Level Sand Committee (DLSC)

The identification of sand bearing areas in UI, IV and above order
streams/rivers for extraction shall be by the District Level Sand
Committee. The District Collector shall be the Chairman of the District
Level Sand Committee, other members will consist of the following
officers:

(a) District Collector : Chairman
(b) Joint Collector : Vice-Chairman
(c)*Project Officer, ITDA concerned. : Member
(d) District Panchayat Officer : Member
(e) Dy. Director, Ground Water Dept. : Member
(f) Executive Engineer, Irrigation/ : l,lember

River Conservator.
(g) Executive fngineer, Rural Water Supply : Member
(h) Environmental Engineer, Telangana State Member

Pollution Control Board.
(i) Nominee of Telangana State Mineral : Member

Development Corporation Ltd. (TSMDC)
(j) Asst. Director of Mines & Geology : Member-

concerned. convenor
* In case of sand reaches falling partly or fully in Scheduled Areas'

(i) The District Collector may invite any other officer like the Superintendent of
Police and District Transport Officer as deemed fit.

(ii) The Assistant Director of Mines & Geology concerned shall identify the
potential sand bearing areas on regular basis and place proposals before
District Level Sand Committee.

(iii) The Chairman, District Level Sand Committee shall order for joint
inspection of identified sand bearing areas and obtain reports from the
following:

(a) The Ground Water Department shall issue the feasibility report
under Water, Land and Tree Rules, 2004 or any suitable
subsequent ru les/amendments to be issued by Government from
time to time with geo-coordinates of the specified sand bearing
areas, with specific recommendations on the mode of sand
extraction.

(b) The Executive Engineer/River Conservator shall issue clearance
for the ramps with Geo-coordinates.

(c)The Revenue Department shall demarcate the specified sand
bearing area and furnish plan on village map.

(d) The Assistant Director of Mines & Geology shall arrive at thequantity of sand basing on the Ground Water Dept., feasibility
repo rt.

(iv) (a) The Collector & Chairman, District Level Sand Committee shall
finalize the specified sand bearing areas as pe. srb-rrle (iii) andissue in-principle allotment notiie to Telangana Stitl [4ineratDevelopment Corporation calling for nppr6ved Minrng etan,Environmental Clearance and Consent foi Operation *itf.,r,n f:jmonths.
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(v)

On application filed by the Telangana State N4ineral
Developrirent Corporation, the Chairman DLSC may give a (3)
months eltension for submission of Statutory Clearances.

(b) Telarlgana State Mineral Development Corporation shall obtain
the following statutory clea rances:

(i) Approved mining plan from the Deputy Director of Mines &
Geology of the Region concerned.

(ii) [nvironmental Clearance (EC) from State Environment

f 
mpact Assessment Authority.

(iii) Consent for Establishment (CFE)/Consent for Operation
(CFO) from Telangana State Pollution Control Board.

(c) Od submission of Statutory Clearances, the Chairman, District
L(vel Sand Committee shall allot the specified sand bearing
arlea to Telangana State Mineral Development Corporation
Limited for extraction of sand.

(d) M/s Telangana State Mineral Development Corporation
Limited shall execute a lease deed in Form-S1 with Assistant
Dfrector of Mines and Geology concerned within (15) days
from the date of allotment order.

On ] application filed by M/s Telangana State Mineral
Development Corporation Limited, the Chairman, District Level
Sand Committee may condone the delay and extend the time for a
period 6f (15) days for execution of lease deed.

Extractlon of sand from specified sand bearing areas:

Telahgana State Mineral Development Corporation after
execution of lease deed shall:
(a) Extfact sand by engaging a raising contractor from the specified

sadd bearing area to an approved stock yard. The raising
coritractor will be selected under strict competitive bidding
prqcess.

(b) Thq sand extraction shall be under electronic surveillance
anq electronic documentation linked to a central documentation
monitoring facility to be developed by Telangana State lvlineral
Development Corporation.

(c) Th+ extraction of sand shall be manual or mechanized as per the
approved mining plan and Environment Clearance.

(d)Thb extracted sand shall be moved to stock yards and weighed
or]by volumetric analysis before unloading at the stockyard.

(e) Tlie purchaser of the sand shall pay the sale price to Telangana
'Suate 

Mineral Development Corporation and obtain transit pass

/vlav bill

tO Ldading of sand from the stockyard shall be as per the approved

capacity of the vehicle through weighment'

rslThe transit pass shall have the security seal of Telangana State
'"'ili;";"I D;J"lopment corporation stamp with date, time and

irtrdicate tne destination/route for tracking by way of GPS facility

tb be developed.
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(vi)

(vii)

(viii)

Comm
in the

Telangana State l''lineral Development Corporation
sand from the stockyard as per the sale price
Government from time to time.

The N4ember-ConvenoT shall convene the District

shall
fixed

dispose
by the

Level Sa ndittee (DLSC) meetings frequently to ensure sand availa b ility

The period of allotment for extraction shall be for five (5) years
from the date of agreement subject to:
(a) Assessment of annual replenishment of sand to sustain the
extraction.

(b) Feasibility report by Ground Water, Irrigation Dept., with
Approved Mii,:ng Plan and CFO from TSpCg every year.

(c) The period of sand extraction from the allotted area shall be as
per the local conditions, reflected in the Approved Mining plan and
cFo.

(d) During the subsistence of allotment, the DLSC shall revjew the
status before (30) days from the date of expiry of first
vear/subsequent year period or exhaustion of estjmated quantity
::,,d order for joint inspection to explore continuation of extraction
after fulfilment of Rule 4(viii)(b).

District.

(e) If the specified sand bearing area is feasible for sand
extraction, the Chairman-DLSC shall call for Mining plan, CFO and
approve for continuation of extraction.

(f) If the specified sand bearing area is not feasible for sand
extraction, the Chairman-DLSC shall order for stoppage of sand
extraction for a specified period and Telangana State Mineral
Development Corporation shall safeguard the area.

(g) Due to any reason, the allottee can surrender the area allotted
by making an application to the Chairman, DLSC through the
N4em ber-Convenor.

(2) Constitution of State Level Committee (SLC):

The State Level Committee shall consists of the following
Officers:

(a) Chief Secretary Chairman
(b) Director General of Police Member
(c) Spl. C.S. & CIP, Ind.&Com.Dept. Member
(d) Prl. Secy, Revenue Dept. Member
(e) Prl. Secy., Rural DeveloDment Member
(f) Prl. Secy. i&CAD Dept Member
(q) VC&N4D, TSMDC Member
(h) Commissioner, Rural Development 14ember
(i) Commissioner, Transport Dept lvlember
(i) lvl em ber-Secreta ry, TSPCB Member
(k) Director, Ground Water Dept. lvlem ber
fl) Engineer-in-Chief, Irrigation Dept lvlem ber
(m) Director of Mines & Geology. It4ember-

Secretary
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The State Level Committee shall meet periodically to take up review

of the performance, the matters referred by District Level Sand
Committee for review of any statutory provisions and issue necessary
guidelines for proper implementation of the Rules.

5, Responsibility of the M/s Telangana
Development Corporation Ltd:

State Mineral

under
toa

(1) Telangana State lvlineral Development Corporation shall:

(a) Enter into an agreement with Assistant Director of [4ines and
Geology by furnishing bank guarantee for an amount equivalent to
100/o of the total seigniorage fee on assessed quantity as security
depo sit.

(b) Extract sand as per the Approved Mining Plan and other
conditions laid in the clearances issued under the River Conservancy
Act, 1884, the Water Land & Trees Act, 2002 and the Environment
Protection Act, 1986 and Air & Water Pollution Prevention Act, 1974
and amendments thereon oT any suitable subsequent
Act/rules/amendments to be issued by Government from time to
time.

(c) No transfer or subletting of the allotted sand bearing area.

(d) Extract and dispatch sand from the allotted sand bearing
area to approved stockyard alongwith the way bill in Form-S2
issued by the Asst. Director of N4ines and Geology concerned after
paying the Seigniorage fee and other taxes as per the prevailinq
scheduled rate or revised from time to time.

(e) (j) Establish a stockyard near to the lifting point having good
road facilities and also additional stockyards near urban
habitations, especlally the Mun jcipal Corporations.

(ai) Shall obtain Mineral Dealer License for the stockyard
under Mineral Dealer Rules, 2OO0 from the competent
authority. The validity of Mineral Dealer License shall
coterminous with the period of agreement.

(iii) If any sand stocks leftover after the period of agreement,
on representation by the allottee, the validity of Mineral
Dealer License may be extended by the Llcensing Authority
after report by the Asst. Director of 14ines & Geology.

(iv) The period of extension shall be based on verification of
stocks and the previous daily dispatches.

(!) SalO from stockyard shall be dispatched by Telangana State
Mineral Development Corporation with transit pass (Forri_E) issued
by Assistant Director of N4ines and Geology .onc"rned alongwith the
computerized weighment slip.

(g) The dispatch of sand from the stockyard shall be
electronic surveillance and electronic documentation linked
central documentation monitoring facil jty.



It"(h) Use of machinery is permitted for making ramps, pathways and
maintenance.

(i) Extraction of sand from sand bearing area shall be by manual or
mechanized means subject to permission from the District WALTA
Authority on a condition that there is no impact on ground water
table.

(i ) (i) Maintain daily production and dispatch register at the
allotted sand bearing area.

Maintain daily stock and dispatch register at the mineral
Dealer stockyard.

( ii)

(iii) Shall submit returns under A.P. Minor 14ineral Concession
Rules, 1966 and A.P. Mineral Dealer Rules, 2000 or any
suitable subseqr:rnt rules/amendments to be issued by
Government from time to time to the Competent
Authorities.

(k) Be penalized for any extraction of sand beyond the
specified area; beyond the specified thickness and for any other
violations.

Penalty of Rs.1,00,000/- or Rs.500/- per Cu.Mt, of sand
quarried beyond the specified limits or in excess of thickness
stipulated, whichever is h igher.

(2) In the event of contravention of any of these rules and the
conditions specified in Agreement of allotment during extraction of
sand, the allotting authority shall after giving an opportunity,
impose an appropriate penalty.

6. Regulation of Sand extraction in III and above order
streams/Rivers:
(1) The transportation of sand extracted from III and above order

Streams/Rivers shall be utilized anywhere within the State.

(2) The District Collector shall put in place a proper administrative
mechanism for enforcement of extraction and transportation of
sand comprising of:

(a) loint Collector/Addl. Jt. Collector.

(b) Project Officer, ITDA concerned (in respect of Scheduled areas).

(c) DeputyTransportCommissioner/RTO

(d) Asst. Director of I\4ines & Geology.

(e) ExecutiveEngineer, Irrigation/RiverConservator.

(0 Any other nominee(s) by the District Collector."

7, De-casting sand from Pattalands:

In case of the sand cast in pattalands, the pattadar shall be allowed
to de-cast sand to make the land fit for agricuiture

To eliminate vested interests, no Agent/GPA/Lease holders other
than the pattadar shall be involved in de-casting process.
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(a) The pattadar shall apply to the Asst. Director of lYines &
Geology concerned alongwith copy of pattadar pass book
and Title deed book and location of the land on village map.

(b) Asst. Director of l4ines & Geology concerned shall take up
joint inspection of the pattaland with the following:
(i) Tahsildar shall identify the pattaland, possessor/

occupier and furnish attested sketch demarcating the
area. The boundaries will then be fixed on ground.

(ii) lvlandal Agriculture Officer shall certify that without
de-casting the pattaland is not fit for agriculture.

(iii)The Ground Water Dept. shall record the geo-
coordinates of the pattaland as per boundaries fixed by
the Tahsildar, assess the thickness, quantify the sand
to be de-casted and give specific recommendation on
the mode of de-casting i.e. manual or mechanized.

(iv) Asst. Director of Mines & Geology shall certify the
suitability of sand for construction.

(v) Executive Engineer, Irrigation Dept., concerned shall
report on the location of patta land with reference to river
cou rse/bed.

(2) After receipt of joint inspection report, the Asst. Director of Mines &
Geology shall submit the proposals duly stipulating the period of
de-casting to the District Collector.

(3)

(4)

District Collector after scrutiny shall submit proposal to the Govt.

After receipt of orders from the Govt. the Asst. Director of Mines &
Geology concerned shall collect the seigniorage fee for the entire
assessed sand quantity in advance, security deposit in the form of
Bank Guarantee in favour of Asst. Director of Mines & Geology
equivalent to seigniorage fee on the assessed sand quantity and
enter into an agreement in Form-Ss before issue of dispatch
permits in Form-S3.

If Ad valorem rate of seigniorage fee is imposed, the
Telangana State Mineral Development Corporation rate will be the
bench mark for payment of seigniorage fee for de-casting sand
from pattalands.

(5) Responsibilities of the pattadar:

(a) Shall extract sand from the pattaland by
ma nual/mechanized means as recommended by Ground
Water Department and transport to the stockyard by
tractors capacity not more than 3 cu. mt. alongwith transit
form issued by the Asst. Director of Mines & Geology.

(b) Shall establish a stockyard by obtaining registration under
N4DR,2000 or any suitable subsequent rules/a mendments
to be issued by Government from time to time from the
Competent Authority at a location havlng proper road
connectivity.
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(c) Shall dispatch sand from the stockyard to the consumers
with Transit Pass in Form-E issued by Asst. Director of
I'lines & Geology concerned under MDR, 2000 or any
suitable subsequent rules/amendments to be issued by
Government from time to time.

(d) Shall dispose sand from the stockyard as per the sale price
fixed by the Government from time to time.

(e) Loading of sand from the stockyard shall be as per the
approved capacity of the vehicle with transit pass duly
indicating the destination, date and time.

Any contravention by the pattadar during the de-castin9,
the Chairman, DLSC may order for collection of:

(f)

(i) Rs.1,00,000/- or Rs.500/- per cu.mt. whichever is
higher shall be collected as penalty on de-casting of sand
beyond the specified limits or in excess of permitted depth.

(ii) Repeated violations will result in cancellation of
permission and forfeiture of security deposit.

(iii) Penalty of Rs.10,000/- per ton on vehicles carrying
more than the permitted capacity from the stockyard

(6) To prevent indiscriminate removal of sand from pattalands abutting
the Riverbed, more rigorous vigilance and inspections shall be
taken up.

(7) The District Level Sand Committee shall issue operational
guidelines for de-casting sand from pattalands abutting river bed.

(8) The pattalands located in the midst of the river course/bed:

in case of pattalands located in the midst of the river
bed/course, the pattadar shall enter into an agreement For removal
of sand by Telangana State lvlineral Development Corporation Ltd.

The Chairman, District Level Sand Committee shall allot the
pattalands located in the midst of the river course/bed to
Telangana State Mineral Development Corporation Limited as per
Rule 2(i) readwith Rule 4 (iv) (c).

8. Applicability of these Rules on sand sourced in the process of
de-silting:

The Superintending Engineer, Irrigation & Command Area
Development Department concerned shall:

(a) Obtain the administrative approval from the Competent Authority
for de-siltation of Reservoirs and Tanks as defined by the lrrigation
& Command Area Development Department, to enhance the
storage capacity of the reservoirs and augment Ground Water
recharge in Command Areas.

(b) With approval of District Level Sand Committee shall notify the
reservoirs proposed for de-siltation in March every year.
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(c) All the notified reservoirs and tanks shall be handed over to the

Telangana State Mineral Development Corporation Ltd. for
de-siltation.

(i) The disposal of sand out of de-siltation of Reservoirs and
Tanks shall be in accordance with the procedures under
these TSSM Rules, 2015 or any amendments issued from
time to time.

(ii) Sand de-silted shall be dispatched to the stock yard
registered under A.P. Mineral Dealer Rules, 2000 by
competent authority with Form-S4 issued by the Asst.
Director of Mines & Geology concerned.

(iii) Sand shall be disposed from the stockyard as per the sale
price fixed by the Govt. from time to time with Transit Passes
in Form-E issued by the Asst. Director of Mines & Geology
concerned.

(d) Sand sourced out of de-silting operations shall be utilized from the
stock yards for various civil works with preference to Govt. Depts.,

(e) The orders issued earlier for continuation of 2nd or subsequent year
if any, after payment of required fees or upset price to Government
allotted to any agency on nomination basis or by other means shall
be seized after completion of its allotted/to be allotted period.

9. Crushed Stone Sand as alternative to natural sand:

Alternate to River sand in the form of Crushed Stone Sand
(l.lanufactured Sand) shall be encouraged from the conservation point of
view to River bed/in-Stream sand quarrying operations at affordable cost
be made available to meet the requirement of bulk consumers by
following:

(i) By according industry status as long as the unit manufactures
100o/o sand for availment of VAT and power subsidy prospectively.

(ii) Regu ar incentives will be extended for new units.

(iii) Preference in quarry lease allotment

(iv) Existing Stone Crushers will be accorded ancillary status subject to
crushed stone sand certified by ISO/NAC/NCCBI4

(v) The Government Departments shall be mandated to use at least
5oo/o of manufactured sand in Government constructions.

10. Fixation/Revision of rates of sand and seigniorage fee:

(i) The Government shall fix the rates and revise the rates of
seigniorage fee as per the situation/demand warrants.

If ad-valorem rate of seigniorage fee is imposed, Telangana State
Mineral Development Corporation rate will be the Bench mark for
collection of seigniorage charges on sand from de-casting as well as de-
silt ing .

(ii) The price of sale of sand per Cu.Mt.ffon shall be determined by
the respective District Level Sand Committee keeping in view of the
prevailing cost of produdion and Iogistics therein and submit to the Govt.
for approval.
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11. Apportionment of Seigniorage Fee to Zilla Parishad General
Funds:

100o/o Seigniorage Fee shall be remitted to the General Funds under the
Head of Account of Zilla Parishad concerned. The same shall be
apportioned in the ratio of 25:50:25 among Zilla Parishad, Mandal
Parishad and Gram Panchayat respectively.

12. Ban on sand transportation across border:
No transportation of sand from the State shall be made across the

border to other States.

13. Offencess

Any sand lorry found without valid waybill issued by Telangana State
Ivlineral Development Corporation or by the pattadar (de-casting) will be
deemed iliegal and the vehicle shall be seized.
(1) Any machinery and vehicles used for extraction and transportation

of sand in contravention to these rules shall be seized.

(2) The following officers in the State are authorized under these rules
to seize a machinery or vehicle involved in illegal sand extraction
and transportation.

a) Sub-Collector/Revenue Divisional Officer (concerned).
b) Tahsildar (concerned) Mandal.
c) Sub-Divisional Police Officer (concerned).
d) Station House Officer (concerned).
e) District/Divisional Panchayat Officer
f) Asst. Director of Mines & Geology (concerned).
9) Any other officer nominated by the Dist. Collector

(concerned ).

(3) An officer authorized to seize any machinery/veh icle as per sub-
rule (1) shall keep machinery/vehicle with Station House Officer
concerned or Tahsildar concerned for safe custody and shall submit
a report of such seizure to the Competent Court of Law.

(4) An authorized officer who seizes any mach inery/vehicle shall order
confiscation of the machinery/veh icle so seized.

(5) No order of confiscation of any machinery/vehicle shall be made
under sub-rule (4) unless the person from whom the
machinery/veh icle is seized is given:-

(a) A notice in writing informing the person of the grounds on
which it is proposed to confiscate such property.

(b) An opportunity of making a representation in writing within
such time as may be specified in the notice agajnst the
grounds for confiscation; and

(c) A reasonable opportunity of being heard in the matter.
(6) Officers seized the vehicle shall issue order of confiscation ofmachrnery/vehicre. The confiscated machinery oi vehicre shal bedisposed in public auction.
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14, Disposal of seized sand:

The Tahsildar (or) the officers nominated by Tahsildar at
Mandal Level; Sub-Collector/Reven ue Divisional Officer (or) the
officers nominated by the Sub-Collector/Revenue Divisional Officer
at Divisional Level; the Joint Collector/the District Collector (or) the
Officers nominated by the Joint Collector/the District Collector at
District Level shall seize illegal sand stocks. Such seized sand shall
be kept under safe custody of concerned Tahsildar and the same
shall be disposed through Telangana State l4ineral Development
Corporation.

15. Appeal and Revision:
(j) In case of I and II order streams:

(a) Any person aggrieved by an order passed by the Mandal
Authority/ may prefer the appeal before the Joint Collector
within fifteen (15) days from the date of receipt of such
order.

(b) Any person aggrieved by an order of the Joint Collector
may prefer revision before the District Collector within
fifteen ( 15) days from the date of receipt of such order.

(ii) In case of III and above order streams/rivers.

Any order passed by the Chairman, DLSC, Deputy Director of
It4ines & Geology or Asst. Director of Mines & Geology, the allottee
may prefer an appeal to the Govt. within (30) days from the date
of rece pt of such order.

16. Restriction on issue of licence for stocking /storing /trading of
sand:

17. Powers to Issue Orders/Clarifications/Guidelines:

The Government shall be the Authority to issue clarifications;
guidelines or relaxation orders from time to time, in implementation of
these ru les.

18. Saving Clause:

(1) Leases which have not yet started shall be continued by the terms
and conditions of the grant until expiry of lease except in those

cases wherein the Government in the public interest decides

otherwise.
(2) Leases under operation shall be continued by the terms and

conditions of the grant until expiry of Iease except in those cases

wherein the Government in the public interest decides otherwise'

No other person or agency other than Telangana State Mineral
Development Corporation and a pattadar having permission for de-casting
of sand from his /her patta land from the competent authority for the
speclfied area mentioned therein shall be issued licence for stocking
/storing /processing /trading of sand including manufactured sand under
AP l\4ineral Dealer Rules, 2000 or under any suitable subsequent rules
/amendments to be issued by the Government from time to time.
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19, Applacability of General Provisions:

The General provisions of Minor Mneral Concession Rules, 1966 or
any suitable subsequent ru les/a mendments to be issued by Government or
the orders, guidelines, clarifications issued by Government in this regard
from time to time shall apply for cases which are not explicitly mentioned
herein.

IBY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANAI

K. PRADEEP CHANDRA
SPECIAL CHIEF SECRETARY TO GOVERNIVlENT AND

CON4MISSIONER FOR INDUSTRIAL PROMOTION
To
The Commissioner of Printing, Stationary & Stores Purchase (Ptg. Wing) Hyderabad.

(He is requested to publish the above Notification in the Extra- Ordinary issue
of Telangana Gazette, and arrange to send 2500 copies of the same to
Government in Industries & Commerce (M.l) Department)

The Director of Translation, Telangana, Hyderabad. (He is requested to furnish
the Telugu version of the Notification direct to the Commissioner, Printing,
Stationary & Stores Purchase (ftg.Wing), Hyderabad)

The Director of Mines and Geology, Telangana State, Hyderabad
The Vice Chairman & Managing Director,

Telangana State Mineral Development Corporation Ltd., Hyderabad.
All the District Collectors/Joint Collectors in the state of Telangana

through Director of 14ines and Geology, Hyderabad.
The Irrigation & CAD Department.
The Panchayat Raj & Rural Development Department
The Revenue Department.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telangana Secretariat.
Copv to :

P.S. to Principle Secretary to the Hon'ble Chief lv'linister.
P.S to Hon'ble lvlinister for Mines and Geology.
P.S. to Hon'ble Minister for Panchayat Raj & Information Technology.
P.S. to Hon'ble lvlinister for lrrigation.
P.S. to Chief Secretary to Government.
P.S. to Special Chief Secretary to Government & CIP, Ind & Com Dept.
P.S. to Secretary to Government, Ind & Com Dept.,
The loint Directors/Deputy Directors/Assistant Directors of Mines and

Geology Deptt., through the Director of Mines & Geology, Hyderabad'
The Law Department.
The General Administration (Cabinet) Department.
Sflsc. (C.No.9060/N4.I( 1 )/2014)

//FORWARDED :: BY oRDER//
SECTION OFFICER
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FORM - S1

Agreement of Allotment of Specified Sand Bearing Area
ISee Rule a( iv) (d)]

This agreement entered into on thas 

- 
day of

between Asst. Director of Mines & Geology District on behalf
of Government of Telangana State, referred to as the Allotter, which expression
shall unless repugnant to the subject or context mean and include its successors,
assignees and representatives etc., on one part.

AND

M/s , Rep. by located at
(hereinafter referred to as the Allottee) which expression shall

include its successors in interest, legal representatives etc. on other part.

Whereas, the Joint Collector vide order No._ dated _ allotted the
specified sand bearing area for extraction and transportation of sand to the stockyard
situated between the following geo-coordinates:

sl.
No

Reference Point

Geo-Coordinates
Extent
(in Ha)

Qty. of sand
to be

extracted
(in Cu.Mt)

Longitude Latitude

Specified sand bearing area

Ramp particulars

NOW IT IS MUTUALLY AGREED AND DECLARED
HERETO AS FOLLOWS:

BY AND BETWEEN PARTIES

This contract is subject to the extent, terms and conditions of order, Approved
Mining Plan, A.P. WALT Rules,2004, Environmental Clearance and Telangana State
Sand Mining Rules, 2015 or any suitable Ru les/Amendments to be issue; by Govt.
from time to time.

20

1. SCOPE OF THE WORK:

(i)The Allottee shall extract sand from the specified sand bearing
area situated at _ Village,_ Mandal, _District.

(ii) Transport the extracted sand to the specified stockyard by tractors
having capacity not more than 3 Cu.Mt. and

(iii) Dispose sand from the specified stockyard under Electronic
Surveillance (CCTV).

ALLOTTEE
TSMDC LTD

ADIY&G



71

2, PERIOD OF THE AGREET4ENT:

(i) The agreement shall be inforce with effect from _ to

(ii) The period of agreement may be extended subject to annual
replenishment of sand for a maximum period of five years.

(iir) The agreement is not transferable,

3. QUANTITY OF SAND TO BE EXTRACTED; The Allottee shall:

(i) Extract sand as per the quantity indicated from the specified
sand bearing area as estimated, during the period of agreement in
consonance with Approved Mining Plan/Environment Clearance/
consent for Operation.

(ii) While extracting sand shall confine to the thickness specified in
the Approved Mining Plan and to the boundaries
fixed.

(iii) Extract indicated quantity of sand during the period of
agreement and transport to specified stockyard duly paying
Seigniorage Fee in advance as per the prevailing rates or revised
rates from time to time.

(iv) Obtain Mineral Dealer License as per A.P. Mineral Dealer Rules,
2000 or any suitable Rules/Amendments to be issued by Govt. from
time to time for stocking of sand from the specified sand bearing
area.

(v) Dispatch sand from the specified stockyard after obtaining Transit
Passes in Form-E from the competent authority.

(vi) Maintain records of dispatch of sand from the specified sand
bearing area to the specified stockyard and shall file monthly
returns on the quantity of sand extracted to the Asst. Director
of Mines & Geology & Deputy Director of l,lines & Geology
concerned.

(vii) Maintain records of dispatch of sand from the specified stockyard
and file returns to the competent authority as per A.P. Mineral
Dealer Rules, 2000 or any suitable Rules/Amend ments to be issued
by Govt. from time to time.

4. PAYMENT OF SEIGNIORAGE FEE

The Allottee shall pay Seigniorage Fee in advance before dispatch of sand from
the specified sand bearing area to the authorized stockyard as per the prevailing
scheduled rates or revised from time to time in the Zilla Parishad General Funds and
furnish challan to the Asst. Director of Mines & Geology for obtaining waybills.

5. CONDITIONS: The Allottee shall:
(1) Abide by the conditions and the rules made under River Conservancy

Act, 1884, Andhra Pradesh Water Land & Trees Act 2002 or any suitable
Rules/Amendments to be issued by Govt. from time to time and
Environment Protection Act 1986 and subsequent amendments issued
by the State and Central Governments from time to time.

ADM&G ALLOTTEE
TSMDC LTD,
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(2) Pay the Seignaorage fee and obtain way bills in Form S-2 from the

Asst. Director of Mines & Geology concerned and dispatch sand from
the specified area to specified stock yard.

(3) Maintain daily production and dispatch register and statutory
retu rns/clea ra nces prescribed under various statutes at the specified
area.

(4) Extract sand from the specified sand bearing area in a systematic
manner as per approved mining plan and Environment Clearance issued
by Ministry of Environment and Forests.

(5) Not use Tractors more than 3 Cu. Mt. capacity for transportation of
sand from specified sand bearing area to stock yard.

(6) Use the
Eng in ee r/

ramp and pathways permitted by the Executive
River Conservator,

(7) Not allow tractors carrying sand to ply over the flood banks except at
approved ramp points.

(8) Use the paths authorized by the Tahsildar concerned to approach the
specified sand bearing area.

(9) Transportation of sand from specified sand bearing area to the
stockyard shall be through designated route only.

(10) Not extract sand more than the permitted quantity and beyond the
specified thickness. Sand extracted beyond the specified boundaries
or in excess of permitted thickness shall be treated as unauthorized
sand extraction and liable for penalization.

(11) Extraction of sand from the specified sand bearing area shall be by
manual means and no machinery is permitted except in specific sand
bearing areas where there is no impact on Ground Water table and with
the prior approval of District Collector/District WALTA Authority.

(12) Erect and maintain at his own expensef boundary pillars at each corner
or angle in the line of boundary of the Specified Sand Bearing Area
allotted.

(13) lnstall at their expense:

(i) CCTVS at both the specified sand bearing area as well as
stockyard.

(,i) Computerized weigh bridge at stockyard.

6. Any other specific condition deemed fit in the opinion of the confirmation
authority on a case-to-case basis as per local conditions (to be
mentioned).

ADM&G ALLOTTEE
TSMDC LTD.
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Government of Tela ngana

FORM - 52

Sand Way Bill Form for specified sand bearing area
[See Rule 5( 1)(d)]

Way Bill No._ District Code._
Book No.

1. Name & Address of the Allottee

2 Description of specified sand
bearing area

a) Name of the area
b) Village
c) Mandal

Date and time of issue

Qua ntity under transportation 3.00 Cu. Mt

5 Vehicle No.

6 Location of specified Stockyard

a) Survey No
b) Village
c) Mandal

7 Date and time of receipt at
Stockyard

3

4

Signature of the Allottee.
Authorized representative

Nqtc:

Signature
of the Issuing Authority

1. Overwriting in any form in the way bills makes it invalid.
2. The driver shall carry the duplicate stamped copy of the way bill and

handover it to the authorized person of the allottee at the designated
stockyard.

3. The original Transit Form shall be surrendered to the issuing authority
concerned within 15 days from the date of dispatch and the duplicate
form shall be retained by the allottee to obtain transit passes.

4. The tractor driver shall produce the way bill to any authorized
authority for checking purpose.
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Way Bill No.

Government of Telangana
FORM - 53

Sand way Bill Form for Pattalands
[See Rule 7(4)]

District Code

r

Book No.

1. Name & Address of the Pattadar

2. Order No. & Date of permission
issued by ADM&G.

3. Detaals of sand bearing area

a) Sy.No.
b) Villaqe
c) Mandal
d) Extent

4. Location of the Stockyard

a) Sy.No.
b) Vallaqe
c) Manda I

5. Date & Time of issue

6. Vehicle No

7. Quantity 3.00 cum

8. VAT/TIN No.

Signature of the Pattadar

Sig nature of the
Issuing Authority

Conditions:

1. overwriting in any form in the way bills makes it invalid.
2. The driver shall carry the duplicate stamped copy ofthe way bill and hand

over it at stockyard.
3. The original Transit Form shall be surrendered by the pattadar to the issuing

authority.
4. The tractor driver shall produce the way bill to any authorized authority for

checking purpose.
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Government of Telangana
Form - 54

Way Bill Form for De-silted Sand
(See Rule 8(c)(ii)

1. Name of the Reservoir/Tank

2. Order No. & Date of permission of Engg-in-
Chief/Chief Engg, I&CAD Dept.

3. Details of de-silting area

a) Village
b) Mandal
c) District

4. Date & Time of issue

5. Vehicle No.

6. Quantity

7. Location of the stockyard

a) Sy.No.
b) Village.
c) Mandal.
d) District

Sig natu re of the A llottee/Authorized
representative

Signature and Seal of the
Issuing Authority

Conditions:

1. Overwriting in any form in the way bills makes it invalid,

2. The driver shall carry the duplicate stamped copy of the way bill and handover it
at stockyard.

3. The original Transit Form shall be hold with the Issuing Authority.
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Agreement for De-casting Sand from the Pattaland.
[See Rule 7(4)]

This agreement entered into on this day of , 20_
District onbetween Asst, Director of Mines & Geology

behalf of Government of Telangana State, which expression shall unless
repugnant to the subject or context mean and include its successors, assignees
and representatives etc., on one part,

AND

SrilSmt/M/s Rep. by
located at (hereinafter referred to as pattadar) which expression
shall include its successors an interest on other part

Whereas, the Collector vide order No._ dated _ accorded
permission for de-casting sand from pattaland and transportation to the stockyard
situated between the following 9eo -coord inates:

Pattaland permitted for de-casting sand

sl.
No

Reference Point

Geo-Coord inates
Extent
(in Ha)

Qty. of sand
to be

de-casted
(in Cu.Mt)

Longitude Latitude

This contract is subject to the extent, terms and conditions of order,
Telangana State Sand Mining Rules, 2015 or any suitable Rules/Amendments to be
lssued by Govt. from time to time.

NOW IT IS MUTUALLY AGREED AND DECLARED BY AND BETWEEN PARTIES
HERETO AS FOLLOWS:

1. SCOPE OF THE WORK

(i) The pattadar shall de-cast sand from the specified patta la nd
Mandal,situated in Survey No.

District.
Village, _

(ii) Transport the de-casted sand to the specified stockyard by tractors
having capacity not more than 3 Cu.Mt. and

(iii) Dispose sand from the specified stockyard.

2, PERIOD OF THE AGREEMENT;

(i) The agreement shall be inforce with effect from _ to 

--.(ii) The agreement is not transferable.

ADM&G
PATTADAR
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3. QUANTITY OF SAND TO BE DE-CASTED; The Pattadar shatt:

(i) De-cast sand as per the quantity indicated in the order of
confirmation from the specified pattaland as estimated by the
Ground Water Department durinq joint inspection.

(ii) While de-casting of sand shall confine to the thickness
specified by the Ground Water Department from the pattaland
having the boundaries fixed.

(iii) Pay Security Deposit in the form of Bank Guarantee in favour of
the Asst. Director of Mines & Geology concerned equivalent to
the Seigniorage Fee on the assessed sand quantity for de-casting
as per the prevailing rates or revised from time to time.

(iv) Transport the de-casted quantity of sand during the period of
agreement to the specified stockyard after payment of
Seigniorage Fee in advance in lump sum as per the prevailing
rates or revised from time to time.

(v) Obtain Mineral Dealer License as per A.P. Mineral Dealer Rules,
2000 or any suitable Rules/Amendments to be issued by Govt.
from time to time for stocking of sand from the specified
pattaland.

(vi) Dispatch de-casted sand from the specified stockyard after
obtaining Transit Passes in Form-E from the competent authority.

(vii) lvlaintain records of dispatch of de-casted sand from the
specified pattaland to the specified stockyard and shall file
monthly returns on the quantity of sand de-casted to the Asst
Director of 14ines & Geology & Deputy Director of Mines & Geology
concerned.

(viii) Maintain records of dispatched de-casted sand from the
specified stockyard and file returns to the comPetent authority
as per A.P. Mineral Dealer Rules, 2000 or any suitable
Rules/Amendments to be issued by Govt. from time to time.

4. PAYMENT OF SEIGNIORAGE FEE:

The Pattadar shall pay Seigniorage Fee in full in advance for the total
quantity of sand to be de-casted before de-casting sand from the specified
pattaland to the authorized stockyard as per the prevailing scheduled rates or
revised from time to time in the Zilla Parishad General Funds and furnish challan
to the Asst. Director of Mines & Geology for obtaining waybills.

5. CONDITIONS: The Pattadar shall:
(1) Abide by the conditions and the rules made under River Conservancy

Act, 1884, Andhra Pradesh Water Land & Trees Act 2002 or any

suitable Rules/Amendments to be issued by Govt. from time to time
and Environment Protection Act 1986 and subsequent amendments
issued by the State and Central Governments from time to time'

ADM&G PATTADAR
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(2) Obtain way bills in Form S-2 from the Asst. Director of Mines &
Geology concerned and dispatch de-casted sand from the specified
pattaland to specified stock yard.

(3) lYaintain daily production and dispatch register & statutory
retu rns/clea ra nces prescribed under various statutes at the specified
area.

(4) De-cast sand from the specifled pattaland in a systematic
manner as per the guidelines issued by the District Collector from
time to time.

(s) Not use Tractors more than 3 Cu. Mt. capacity for transportation
of sand de-casted from specified pattaland to stock yard.

(6) Not allow tractors carrying sand to ply over the flood banks

(7) Use the paths authorized by the Tahsildar concerned to approach
the specified pattaland.

(8) Transportation of de-casted sand from specified pattaland to the
stockyard shall be through designated route only.

(9) Not to de-cast sand more than the permitted quantity and beyond the
specified thickness. Sand de-casted beyond the specified boundaries
or in excess of permitted thickness shall be treated as unauthorized
de-casting and liable for penalization.

(10) De-casting of sand from the specified pattaland shall be by
manual means and no machinery is permitted except in specific
pattalands where there is no impact on Ground Water table and with
the praor approval of District Collector/District WALTA Authorjty.

(11) Erect and maintain at his own expense, boundary pillars at each
corner or angle in the line of boundary of the Specified pattaland for
de-casting sand.

6. Any other specific condition deemed fit in the opinion of the confirmation
authority on a case-to-case basis as per local conditions (to be
mentioned ).

ADM&G PATTADAR
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GOVERNMENT OF TELANGANA

ABSTRACT

MINES & MINERALS - The Telangana State Sand tvtining Rules, 2015
Amendments - Orders - Issued.

INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT

G.O.Ms.No.30. Dated :06.05.2015
Read the followino:

1. G.O.Ms.No.38, lnd.&Com.( M ines.I)Dept., dated 72-12-20],4.
2. G.O.Ms.No.3, Ind.&Com.(Mines.I)Dept., dated 08-01-2015.
3. G.O.Ms.No. 15, Ind.&Com.(Mines.I)Dept., dated 19-02-2015.
4. From the Director of Mines & Geology, Hyderabad Letter

No.87 /P/2014, Dt. 13.04.2015

ORDER:

The following Notification shall be published in an Extraordinary Issue of
the Telangana State Gazette, dated the 6th May, 2015

NOTIFICATION

In exercise ofthe powers conferred by Section 15(1) of Mines & Minerals
(Development & Regulation) At, 1957 (Central Act 67 ol 1957), the Governor of
Telangana hereby issues the following amendments to the Telangana State Sand
Mining Rules, 2015 issued in G.O.Ms.No.3, Industries & Commerce (Mines-I)
Department, dated 08-01-2015 and same published in the Telangana Gazetee,
dated:08.01.2015 and subsequently amended from time to time.

AMENDMENT
In the said Rules,

2. In rule-s (1)(f), after the word "weighment slip" the word "or Volumetric
slip" shall be added.

3. ln rule 7
(a)in sub-rule (1)(b) after sub clause (1), the following shall be

namely-
"(vi).The project officer/nominee of TSMDC shall also be part
inspection team for the patta land where the pattadar
willingness/consent for de-casting sand to TSMDC."

inserted

of joint
is g iving

(b) for sub-rule (2) the following shall be substituted, namely-:

"After receipt of joint inspection report, the Assistant Director of Mines and

Geology concerned shall stipulate the period of de-casting and place the
propoials for de-casting sand before the District Level Sand committee."

(c) for sub-rule (3), the following shall be substituted, namely-

"The District Level Sand Committee (DLSC) shall examine the proposals on

de-casting sand from patta lands and accord its approval."

In sub-rule (4)
(i) in clause (a),'for the word 'Government' the words "District Level Sand

committee" shall be substituted.

(d)

1. In rule a(1Xv)(0, after the word "weighment" the word "or Volumetric"
sha ll be added.
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(ii) after clause (b), the following clauses shall be inserted, namely:

(c) Any pattadar giuing *illilin".r/consent to entrust de-casting sand
from his pattaland through Telangana State Mineral Development
Corporation shall enter into an agreement/understanding with
Telangana State Mineral Development Corporation. After the
approval of de-casting by the District Level Sand Committee and on
production of willingness/consent, the District Level Sand
Committee shall authorize the Telangana State Mineral
Development Corporation to de-cast sand from that pattaland.
Depending upon the extent of pattaland or quantity of sand to be
de-casted, the Telangana State Mineral Development Corporation
shall make arrangements on its own or appoint a raising contractor
under strict competitive bidding process. The sand so de-casted
shall either be moved to stockyards managed by the Telangana
State Mineral Development Corporation or disposed directly from
the pattaland.

(d) Upon according permission by the District Level Sand Committee
being State PSU, Telangana State Mineral Development Corporation
is exempted from payment of refundable security deposit
equivalent to 25o/o of seignioraqe fee on the entire assessed
quantity of sand. M/s.Telangana State Mineral Development
Corporation shall enter into an agreement in amended Form-S4(a)
as appended to this order with the Asst. Director of Mines &
Geology concerned, remit seigniorage fee on the quantity of sand
proposed for de-cast in advance before issue of dispatch permit in
transit form in amended Form-S3(a).

(e) in sub-rule (5), after clause (d), the following clauses shall be inserted
namely;:

(e) Telangana State Mineral Development Corporation shall de-cast
sand from the pattaland and dispose alongwith amended transit
Form-S3(a) issued by Assistant Director of Mines & Geology
concerned duly indicating the quantjty, destination, date & time.
Every vehicle carrying de-casted sand from pattaland shall either
carry amended Form-S3(a) at all times from source to end
consumption point or Form-E transit pass if the de-caste sand is to
be disposed from the stockyards managed by Telangana State
Mineral Development Corporation.

(0 M/s.Telangana State Mineral Development Corporation shall
dispose de-casted sand from the pattaland as per the sale price
fixed by the Government from time to time.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
SECRETARY TO GOVERNMENT & CIP

To
The Commissioner of Printing, Stationary & Stores purchase (ptg. Wing)
Hyderabad. (He is requested to publish the above Notificatio; in ttre fii.a-

Ordinary issue of Telangana Gazette, and arrange to send 25OO copies of
the same to Government in Industries & Commirce (M.I) Department).

The Director of Translation, Telangana, Hyderabad. (He is requested to
furnish the Terugu version of the Notification direct to tne commissioner,

_. - Printing, Stationary & Stores purchase (ftg.Wing), Hyderabad)
The Darector of Mines and Geology, tetangana S6te, tiya"r;;;j
The Vice Chairman & Managing Director, ielangana Staie fuineraf
.. Development Corporation Ltd., Hyderab;d.

All the District Collectors/Joint Collectors in the state of Telangana through
Director of Mines and Geology, Hyderabad.
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P.S
P.S
P.S
P.S
P.S
P.S

The Irrigation & CAD Department. -.
The Transport, Roads & Buildings Department
The Panchayat Raj & Rural Development Department
The Revenue Department.
The Commissioner of Transportf Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telangana Secretariat.
Copv to :

. to Principle Secretary to the Hon'ble Chief Minister.
to Hon'ble Minister for Mines and Geology.
. to Hon'ble Minister for Panchayat Raj & Information Technology.
. to Hon'ble Minister for Irrigation.
. to Chief Secretary to Government.
. to Secretary to Government & CIP, Ind. & Com Dept.

P.S. to Secretary to Government, Ind & Com Dept.,
The loint Directors/Deputy Directors/Assistant Directors of Mines and Geology
Dept., through the Director of Mines & Geology, Hyderabad.
The Law (A) Department.
The General Administration (Cabinet) Department.
Sfl Sc. (C. No. 9060 I M.t(L) / 20 t4)

/lForwarded::gy orde l
SECTION OFFICER



:35GOVERNMENT OF TELANGANA
FORM-S3(a)

Transit Form for De-casting Sand from Pattalands by TSMDC
(See Rule 7(4))

Transit Form No._. District Code:_
Book No.

Order No. & Date of permission issued by OLSC/AOM&G _.
1. Name of the Pattadar

2, Name & Address of the Consignee in case of
direct dispatch to end consumption point or
details of TSMDC stockyard:

3. Location of the De-casting area:

a) Sy.No.
b) Villaqe
c) Manda I

4. Destination (end consumption point/
TSMDC stockyard) :

5. Date & Time of issue:

6. Vehicle No. :

7. Quantity:

8. VAT/TIN No. :

Sig natu re of the Consignor/
Authorized Person.

Sig nature of the
Issu in9
Authority

1. Overwriting in any form in the Transit form makes it invalid.
2. The driver shall carry the duplicate stamped copy of the transit form and

hand it over to consignee.
3. The original Transit Form shall be surrendered by the consignor to the

issuing authority.

Co nd itions:
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FORM-S4(a)

Agreement for De-casting Sand from Pattaland by TSMDC

lsee Rule 7(4)l

This agreement entered into on this 
- 

day ol 

-, 

20
between Asst. Director of Mines & Geology District on behalf of
Government of Telangana State, which expression shall unless repugnant to the
subject or context mean and include its successors, assignees and
representatives etc., on one Part.

AND

3'1

Authorized Signatory Sri-
M/s Telangana State Mineral Developmen t Corporation Ltd., Rep. by

having office located at 4th

Floor, Rear Block, Hyderabad Metro Water & Sewerage Board complex,
Khairtabad, Hyderabad (hereinafter referred to as Authorized Agency to de-cast
sand from pattaland on behalf of the pattadar) which expression shall include its
successors in interest on other part.

Whereas, the District collector & Chairman, District Level Sand
Committee vide order No._ dated _ accorded permission for de-
casting sand from pattaland situated between the following geo-coordinates:

Pattaland permitted for de-castjng sand

st.
No.

Reference Point
Geo-coord inates

Extent
(in Ha)

Qty. of sand to be
de-casted
(in Cu. Mt. )

Long itude Latitude

This contract is subject to the extent, terms and conditions of order,
Telangana State Sand Mining Rules, 2014 ot any suitable Ru les/Amendments to
be issued by Govt. from time to time.

NOW IT IS MUTUALTY AGREED AND DECLARED BY AND BETWEEN PARTIES
HERETO AS FOLLOWS:

Survey No. _ ,

1- SCOPE OF THE WORK:

M/s TSMDC shall de-cast sand from the specified pattaland situated in
V illa ge, Ma nda l, District

2. PERIOD OF THE AGREEMENT:
(i) The agreement shall be inforce with effect from _ to .

(ii) The agreement is not transferable.

3. QUANTITY OF SAND TO BE DE-CASTED; M/s TSI'4DC shall

(ii) De-casting shall confine to the thickness specified by the Ground
Water Department from the pattaland having the boundaries fixed.

(iii) Dispose the de-casted sand during the period of agreement after
payment of Seigniorage Fee in advance as per the prevaaling rates
or revised from time to time.

ADM&G

(iv)

PATTADAR

Dispose de-casted sand from the pattaland after obtaininq Transit
Form in Form-53(a) from the competent authority either to end

(i) De-cast sand as per the quantity indicated in the order of
confirmation from the specified pattaland as estimated by the
Ground Water Department during joint inspection.
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consumption point or to stockyard managed by TSMDC as the case
may be. In case of dispatches to stockyard, the disposal from the
stockyard shall be after obtaining Form-E from the competent
authority.

(v) lvlaintain records of dispatch of de-casted sand from the specified
pattaland and shall file monthly returns on the quantity of sand
de-casted to the Asst. Director of Mines & Geology concerned.

4. PAYMENT OF SEIGNIORAGE FEE:

M/s TSMDC shall pay Seigniorage Fee in advance for the quantity of sand
proposed to be de-casted from time to time as per the prevailing scheduled
rates or revised from time to time in the Zilla Parishad General Funds and
furnish challan to the Asst. Director of Mines & Geology for obtaining transit
form in amended Form-S3(a).

5. CONDITIONS: M/s TSMDC shall:

1. Abide by the conditions and the rules made under River Conservancy Act,
1884, Andhra Pradesh Water Land & Trees Act 2002 or any suitable
Rules/Amend ments to be issued by Govt. from time to time and
Environment Protection Act 1986 and subsequent amendments issued by
the State and Central Governments from time to time.

2. Obtain way bills in amended Form-S3(a) from the Asst. Director of Mines
& Geology concerned and dispatch de-casted sand from the specified
pattaland to end consumption point. If the dispatch is to stockyard
managed by TSMDC, the disposal from the stockyard shall be after
obtaining Form-E from the Asst. Director of Mines & Geology concerned.

3. Maintain daily production and dispatch register & statutory
retu rns/clea ra nces prescribed u nder various statutes at the specified area,

6. Use the paths authorized by the Tahsildar concerned to approach the
specified pattala nd.

7. Disposal of de-casted sand from specified pattaland shall be through
designated route only.

8. Not to de-cast sand more than the permitted quantity and beyond the
specified thickness. Sand de-casted beyond the specified boundaries or in
excess of permitted thickness shall be treated as unauthorized de-casting
and lia ble for penalization.

9. Erect and maintain at their own expense, boundary pillars at each coTner
or angle in the line of boundary of the Specified pattaland for de_casting
sand.

6. .Any other specific condition deemed fit in the opinion of the District
Collector/Chairman, DLSC on a case-to-case basis as per local conditions (to be
mentioned).
ADM&G PATTADAR

4. De-cast sand from the specified pattaland in a systematic manner as per
the guidelines issued by the District Collector from time to time.

5. Not allow vehicles carrying sand to ply over the flood banks.
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GOVERNMENT OF TELANGANA
ABSTRACT \o

Mines & Minerals - New Sand Mining Polacy, 2014 - Certain amendments
to the Telangana State Sand Mining Rules, 2015 - Orders - Issued.

G.O.14S.No.54

1) G.O.Ms.No.38, Industries and Commerce (Mines.I) Department,
Dated : 12.12.2014.

2) G.O.Ms.No.3, Industries and Commerce (Mines.I) Department,
Dated:08.01.2015.

3) G.O.Ms.No.15, Industries and Commerce (Mines.I) Department,
Dated: 19.02.2015.

4) From the Director of Mines & Geology, Hyderabad Letter
No.87 / P /2014, Dated : 13.04.2015

5) G.O.Ms.No.30, Industries and Commerce (Mines.I) Department,
Dated:06.05.2015.

6) From the Director of l"lines & Geology, Hyderabad Letter
No.87 / P I 2074, Dated.05.08.20 1 5

NOTIFICATION
In exercise of the powers conferred under Sub-section (1) of Section

15 of 14ines & Minerals (Development & Regulation) Act, 1957 (Act No.67 of
1957), the Government of Telangana hereby issue the following amendments
to the Telangana State Sand Mining Rules, 2015 issued in G.O.Ms.No.3,
Industries and Commerce (Mines-1) Department, Dated:08.01.2015 and
amended from time to time.

AUENDIIENI
ln the said Rules:

1. ln Sub-rule (1) (f) of Rule 5 issued vide G.O.Ms.No.3, Industries and
commerce (Mines.I) Department, dated:08-01-2015, the following shall
be substituted:

M/s TSMDC shall generate on-line Transit Pass (Form-E) instead of being
issued by the Asst. Director of Mines & Geology concerned for dispatch of
sand from stockyard.

( ii)

( iii)

The District Level Sand Committee will hand over the pattaland
to M/s.Telangana State Mineral Development Corporation
Limited for de-casting of sand.

M/s.Telangana State Mineral Development Corporation Limited
will. enter into agreement with the pattadar and comply with
such other conditions as deemed fit as per the pioiedure
involved to conduct de-casting sand from pattaland.

lP.r.ol

INDUSTRIES AND COMMERCE (MINES.I) DEPARTMENT

Dated :21.08.2015
Read the followino:

2. (i). In Sub-rule (4) (c) of Rule 7 as amended vide G.O.Ms.No.30,
dated:06-05-2015, the following shall be substituted:

(i) The de-casting sand in any pattaland abutting river bed, to
make the land suitable for cultivation shall be by M/s.Telangana
State Mineral Oevelopment Corporation Limited.

Q3_D_E_8:

The following notification shall be published in the extraordinary issue
of the Telangana Gazette dated the 21sr August 2015.
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(iv) The pattadar may get 35olo of the share from the sale amount

with a maximum ceiling of Rs.200/- per Cu. Mt. earned by
M/s.Telangana State Mineral Development Corporation Limited
due to sale of sand de-casted from his / her pattaland.

(ii). In Sub-rule (5) (e) of Rule 7 as amended vide G.O.Ms.No.30,
Industries and Commerce (I4ines.I) Department, dated :06-05-2015, the
following shall be substituted:

M/s.Telangana State l,lineral Development Corporation Limited shall
generate on-line Transit Form {Form-S3(a)} instead of being issued
by the Asst. Director of l4ines & Geology concerned for dispatch of
sand from de-casted area after payment of seigniorage fee and
obtaining permit.

3. In Sub-rule (1) of Rule 13 as amended vide G.O.Ms.No.15, Industries and
Commerce (Mines.I) Department, dated: 19-02-2015, the following shall
be added:

After collection of penalty on the excess quantity, the vehicle shall be
referred to Transport and Commercial Tax Department for taking
necessary action.

4. In Sub-rule (2) of Rule 13 as vide G.O.Ms.No.15, Industries and
Commerce (Mines.I) Department, dated 19-02-2015, the following shall
be added:

(i) The penalty mentioned at column (2) and (3) is to the extent of
sand quantity permitted by the Transport Department.

(ii) Sand quantity over and above the capacity permitted by the
Transport Department shall be levied and collected penalty @
Rs. 2000/- per MT.

(iii) After collection of penalty as per (i) and (ii) above, the vehicle
shall be referred to Transport Department and Commercial Tax
Department for taking necessary action.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
SECRETARY TO GOVERNMENT & CIP

To
The Commissioner of Printing, Stationary & Stores Purchase (Ptg. Wing)
Hyderabad. (He is requested to publish the above Notification in the Extra-

Ordinary issue of Telangana Gazette, and arrange to send 2500 copies
of the same to Government in Industries & Commerce (M.l) Dept.,).

The Director of Translation, Telangana, Hyderabad. (He is requested to
furnish the Telugu version of the Notification direct to the
Commissioner, Printing, Stationary & Stores Purchase (Ptg.Wing),
Hyderabad )

The Director of Mines and Geology, Telangana State, Hyderabad
The Vice Chairman & Managing Director, Telangana State Mineral

Development Corporation Ltd., Hyderabad.
All the District Collectors/loint Collectors in the state of Telangana through

Director of Mines and Geology, Hyderabad.
The Irrigation & CAD DePartment.
The Transport, Roads & Buildings Department
The Panchayat Raj & Rural Development Department
The Revenue DePartment.

IContd. P.3]
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P.S
P,S
P.S
P.S
P.S

The Director General of Police, Hyderabad
The Commissioner of Rural Development, Hyderabad.
The Commissioner of Transport, Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad
All the Departments of Telangana Secretariat.
The Director, Ground Water Department.
The Member-Secretary, Telangana State Pollution Control Board, Hyderabad.
The Engineer-in-Chief, Irrigation Department.
Copv to :

. to Principle Secretary to the Hon'ble Chief Minister.
to Hon'ble Minister for Mines and Geology.
. to Hon'ble Minister for Panchayat Raj & Information Technology
. to Hon'ble I'linister for Irrigation.
. to Chief Secretary to Government.

P.S. to Secretary to Government & CIP, Ind. & com Dept.
P.S. to Secretary to Government, Ind & Com Dept.,
The Joint Directors/Deputy Directors/Assistant Directors of Mines and
Geology Dept., through the Director of Mines & Geology, Hyderabad.
The Law (A) Department.
The General Administration (Cabinet) Department.
SVSc. (C. No.9060 / M.t(t) / 2014)

//FORWARDED : : BY ORDER //
SECTION OFFICER
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[4ines & Minerals - New Sand lv'lining Policy, 2014 - Certain amendments to the
Telangana State Sand Mining Rules,2015 - Orders - Issued.

INDUSTRIES AND COMMERCE (I.4INES.I) DEPARTMENT

G.O.MS.No.9 Dated: 24/02/2076
Read the fo llow inq :

1) G.O.Ms.No.38, Industries and Commerce (Mines.I) Department,
Dated: 12.12.2014.

2) G.O.Ms.No.3, Industries and Commerce (Mines.I) Department,
Dated:08.01.2015.

3) G.O.Ms.No.15, Industries and Commerce (Mines.I) Department,
Dated: 19.02.2015.

4) G.O.Ms.No.30, Industries and Commerce (Mines.I) Dept.,
dt.06.05.2015

5) G.o.Ms.No.54, Industries and Commerce (Mines.i)
Dept., dt.21.08.2015.

6)Directions of Hon'ble High Court in PIL.No.297 of 2014,
dated :28. 12.2015.

7) From the Director of Mines & Geology, Hyderabad Letter
No.87 / P / 20 14, Dated.05.02.20 16 & 08.02. 20 16.

In exercise of the powers conferred under sub-section (1) of section 15 of
Mines & Minerals (Development & Regulation) Act, 1957 (Central Act No.67 of
1957), the Governor of Telangana hereby issue the following amendment to the
Telangana State Sand Mining Rules,2015 issued in G.O.Ms.No.3, Industries and
Commerce (Mines-1 ) Department, Dated :08.0 1.201 5 and subsequently amended
from time to time.

AMENDMENTS

GOVERNMENT OF TELANGANA
ABSTRACT

In the said rules in Rule-4 after sub-rule (2) of the following sub-rule shall
be inserted namely:

(3). Comolaint Adiudicatino Mechanism:
The following complaint adjudicating mechanism is evolved to entertain

the grievances/complaints by any citizen/Nco,s in an effective and time bound
ma nne r:
. Complaint Adjudicating Committee comprises of the following:i. Collector and District Magistrate concerned _ Chairman.ii. Superintendent of police of concerned District _ Member.

iii. Deputy Director of Mines and Geology of the Region _ Member.

Enquiry Team comprises of:II

L
Revenue Divisional Officer concerned.
Deputy Superintendent of police concerned.
Assistant Director of Mines and Geology, Vigilance/ AssistantDirector of Mines and Geology concerned wher-ever tt 

" 
aiii.t"ntDirector of Mines and Geology, Vtgilanc" port Oo *t 

"rl.t.-"'

iii

IP.r.o]

ORDER:

The following notification shall be published in the extraordinary issue of
the Telangana Gazette dated the 26th February, 2016.

NOTIFICATION



III. The procedure of the Complaint Adjudicating Committee (CAC) is as follows:

a.Any person/Non-Governmental Organization/party shall file
complaint regarding illegal sand mining and transportation to the
collector and District Magistrate with material evidence either
through online or otherwise. Each such complaint will be uniquely
num bered.

b. The Collector and District l.4agistrate shall forward the complaint to
the enquiry team to conduct enquiry by duly causing inspection in
presen.. of complainant and the other party if any, and submit
enquiry rt within fifteen days from the date of receipt of
compla, . frorn the Collector and District Magistrate.

c. On receipt of enquiry report, the complaint adjudicating committee
shall hear the matter attended by enquiry team in presence of the
complainant and other party if any, and pass speaking orders within
seven days.

d. If aggrieved by the orders passed by the complaint adjudicating
committee, the complainant may prefer an appeal before the State
Level Committee comprising of Director of Mines & Geology and
Additional Director General (Law and order), office of the Director
General of Police, Hyderabad and headed/chaired by the Prl.
Secretary/Secretary, Industries & Commerce Department.

e. State Level Committee after due hearing shall dispose the appeal
and pass speaking orders within thirty days from the date of filing
appeal.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA STATE)

ARVIND KUMAR
SECRETARY TO GOVERNMENT & CIP

To
The Commissioner of Printing, Stationary & Stores Purchase (Ptg. Wing)

Hyderabad. (He is requested to publish the above Notification in the
Extra-Ordinary issue of Telangana Gazette, and arrange to send 2500
copies of the same to Government in Industries & Commerce (M.I)
Dept.,).

The Director of Translation, Telangana, Hyderabad. (He is requested to
furnish the Telugu version of the Notification direct to the
Commissioner, Printing, Stationary & Stores Purchase (Ptg. Wing),
Hyderabad)

The Director of Mines and Geology, Telangana State, Hyderabad.
The Vice Chairman & Managing Director, Telangana State Mineral

Development Corporation Ltd., Hyderabad
All the District Collectors/Joint collectors in Telangana State'
The Spl. Chief Secretary, Panchayat Raj & Rural Development Department'

The Principal Secretary, Transport, Roads & Buildings Department'

The Principal Secretary, Revenue Department'
The Principal Secretary, Home Department'
The Director General of Police, Hyderabad

aji'olttii.l srp"iintendents of iolice in Telangana State through the Director

General of Police, Hyderabad '

station-ioise otfr."tt 6f itt Police Stations in Telangana State through the

Superintendent of Police of concerned District '

rne Commissioner of Rural Development, Hyderabad'

the iommissioner of Transpod, Hyderabad'

rne iommissioner of Panchayat Raj, Hyderabad

All the Departments of Telangana Secretariat'

The Director, Ground Water Department'
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The l"lember-Secretary, Telangana State Pollution Control Board, Hyderabad.
The Engineer-in-Chief, Irrigation Department.
Copv to:
P.S. to Addl.Principle Secretary to the Hon'ble Chief Minister.
P.S. to Hon'ble Minister for Home.
P.S. to Hon'ble Minister for Mines and Geology.
P.S. to Hon'ble Minister for Roads and Buildings.
P.S. to Hon'ble Minister for Panchayat Raj & Information Technology and

Municipal Administration & Urban Development.
P.S. to Hon'ble Minister for Irrigation.
P.S. to Chief Secretary to Government.
P.S. to Secretary to Government & CIP, Ind. & Com Dept.
The Joint Directors/Deputy Directors/Assistant Directors of Mines and
Geology Dept., through the Director of Mines & Geology, Hyderabad.
The Law (A) Department.
The Advocate General, High Court, Hyderabad.
The Government Pleader for Industries and Commerce, High Court, Hyderabad
The General Administration (Cabinet) Department.
SflSc. (C. No.9060/M.I( 1)/2014)

//FORWARDED :: BY ORDEPJ/

SECTION OFFICER
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The Sustainable Sand Mining Guidelines 2016, has been

prepared after extensive consultation with the and stakeholders over a Period

of last one Year' The Guideline assimilates knowtedge and exPerience of

stakeholder. The main obieclive of the is to ensure sustainable sand

mining and erlvironment iriendlY practices in order to restore and

mainta in the ecology of river and other sand rces, The team of the officers of
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FOREWORD

Envrronmental Proleclion ar|d Suslsinabl€ Dovelopmeni have been lh6 cornsElonss of the policies and
procedures goveming th€ industrial and othsr davelopriontal aclivities in lndia The Ministry of Enviroiment. Fo.esl
and CLmale Change has taken several policy iniliatives and enacted environmental and pollution control legistations to
prevenl tndrscriminals exploitation oi natural r6sources aod to promol€ iategrataon of snviroalmenlal cEncrlns ta
developmental ptoiects. One such initietivo is lhe Notification on Environmgntal lmpact Assessmenl (EtA) ol
developmental proiects issued on l4th Septombar, 2OO€ undea the provisions of Environment (Protection) Act, 1986
mokrnq EIA mandalory for cerlaan categories of devolrpmonlal projects.

Another la.d mark decisron has been laken wilh lhe new notilicalions dst€d 15.01.2016 and 20 01 2016 on minrng
of firnor minerals and conslitulion ol District Level Environment lmpacl Aaae6sm6nt Authority and Oistncl Level
Fnvironment Appraisal Committee. Thja will onsurc environmentally susteinable mining €6p6ciatly for sand and orevet
L,nder close supervisaon of diskict authoritias. Us6 of intormation lechnology and tnformation technology enabled
servrces for scienlific monilonng ot mining and lransportatlon of mined out material lr another important fealure of
abovo notillcatron

Sand and gravel are one o, the most rmpodant conslruction malerials. Ensuring then eveilabrlity is vital tor the
developmenl of the inlrastructure in the country There are diffeaenl sources of sand and gravel, the most importanl
among lhem is lhe river As lhe requiremenl ol lh€s€ constructon malerials is on rise, lhey elso are very vilal fo, lhe
hcalth physrcal characler of lhe river and lhc clifferent imporlant functions of the river. The exllaclion of sand and
gravel from rhe river bodies has to be regulat€d and done with adoptaon ol required envrronmsntol safeguards

ln view of evolving scengrio in industry and development s6ctor, My Ministry has prepared a "Sustainable Sand
Mining Managemcnl Guid6iin6s'. The Guidsllnes inter-alia locus on proparation of Oistrrcl Survey Reporl
Managemenl PIan Marine Sand Mining and lmpact on Msrine Eiodiversityi l66ues and Managotnent of Mining in

Ctuster: Managemenl o, Ssnd Deposrled aRer Flood on Ag*:ultural Field ol Farmers: Mining of Sand ftom Agricullural
I !etd Monitonng System for Sustainable Sand Mining using lnformation Tecfinology System; Creatlon ot Distrid Level

rnvironmenl lmpacl Assessment Aulhority (OEIAA) and Distrjct Lev6l b(pert ApPraisal Committee (DEAC) for

grs trng Environmenl Cl€arance tor Mining ol Manor Minerals; Ex€mption of cenain csses for requirement of

fnvironmcnt Clearance and Slandard Eflvironmental Conditions Ior Sustainable Sand Mining

lhe cuidotines will hetp the Departmonts of Mines and Geology, State Pollution Control Boards/Committees.
and various stakeholders lo ensure envtronmentally sustalnable mining in the

I
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Sand is naturally occuning granular material composed of finely drvrded rock and mrnerat
parlicles. Sand and gravel together known as aggregate, represent the highest volume of raw matertal
used on earth. The mining ot aggregate has been continuing for many years. Now the mining of
aggregates has reached a level threatening the environmsnt and ocosystem besides also reaching a
level of scarcity ihat would threaten the gconomy. lt is recommended that sand and aggregate mining
and quarrying should be done only after sound scientific assessment and adopting best praclrces to
limit the impact on the environment.

PREFACE

The main objectives of the Gurdelines, inter-alia, includes to ensure that sand and gravei
mining is done in environmenlally sustainable and socially responsible manner: avaitabrlrty of
adequate quantity of aggregate in sustarnable manner, improve the effectiveness of monrtoflng of
mining and transportation of mined out material: conseruation ot lhe river equilibrium and {s natural
environment by protection and restoration ot the ecological system, avoid aggradation at the
downstream reach especially those with hydraulic structures such as jetties. water intakes €tc.; to
ensure the rivers are prolected from bank and bed erosion beyond its stable profile, no obslruction to
the river flow, water transport and restoring the riparian rights and in-stream habitats, to avoid
pollulion of river water leading to water quality detedoration; to prevent depletron of ground wate.
reserves due to excessive draining out ot ground water; and stroamlining the process for grant of
environmental clearance (EC) for sustarnable mining.

The recommendatrons for managemenl of sustainable sand extractlon are the key oblectrves
of the Guidelines Emphasis is given to the setting up o, monitoring plans that \rvill provrde data on
profale changes and sediment transport capacity to enable the authorities to evaluate the long term
effecl of the mining activities both upstraam and downstream ol sand extraclion siles Specral
emphasis is given on monatoring of the mined out malarial. which is key to the success ol environment
management plan So use of lT and lT enabled services lor offective monitoring of the quant[y of
mrned out malerial and transportation along with process reengineering has been made a parl of the
Guideline. The Guidelines propose delegation of responsibility and authority to the cutting edge level
i.e. the District Environment Impact Assessment Aulhority along with streamlinang the p.ocess of
impact assessment, environment management plan and environmenl clearance in clusler srtuatlon
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EXECUTIVE SUMMARY

The sand and gravel are one of the most imponant construction materials. Ensurin-g their
availability is vital for the development of the infrastructure in the country. There are different
sources ofsand and gravel, the most important among them is the river. As the requirement ofthese
construction materials is on rise, they also are very vital lbr the health, physical character of the
river and the different important functions of the river. The exnaction of sand and gravel from the
river bodies has to be regulated and done with adoption of required environmental sal'eguards.

For making available these resources, a mapping of these resources at the district level.
identification ofappropriate sites for extraction, appraisal ofthe extraction prGess. putting in place

the required environmental saf'eguards, and rigorous monitoring ofthe volume of extracled material

is required to ensure sustainabiliry of the entire process.

The district is the unit of administration which is best placed to do the mapping of rhcse

resources, adopl the best environmental practices for extraction of these materials and monitor its

extraction and movement. The large number ofleases which are awarded, the scattered geographical

location of the availability of these materials and decentralized requirement and usage of the sand

and agSregates also places districts in a unique position to play a vital role in adoption of
environmental satbguards needed for sustainable extraction of river sand and gravel.

Recornmendations for management of sustainable sand extraction are the key objective ol'

the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on

profile changes and sediment transport capacity to enable the authorities to evaluate the long-term

effect of the mining activities both upstream and downs$eam of sand extraction si(es.

Special emphasis is given on monitoring of the mined out material. which is key to the

success of environment management plan. So use of lT and IT enabled services for eftbctive

monitoring ofthe quantity of mined out material and Eansportation along with Process reengineering

has been made a part of the Guideliness. The Guidelines proposes delegation of responsibility and

authority to the cutting edge level i.e. the District Environment Impact Assessment Authority along

with streamlining the process of impact assessment, environment management plan and environment

clearance in cluster situation.

Promotion of manufactured sand, artificial sand and altemative technologies in construction

materials and processes are also required for reducing the dependence and demand on naturally

occurring sand and gravel. Development ofslag sand, sand from stone chips and there certification

under BIS is an important step in this direction.

7SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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INTRODUCTION

Sustainable Development is built on three pillars - environmental. social and economic.

Sustainable development cannot be achieved ifthe environment is protected but poverty is prevalent

in a signit'icant part ofrhe population. Similarly, sustainable development cannot be achieved through

inappropriate economic growth. if it undermines the environment in which people and businesses

exists. These Guideliness suppon that fundamental concept, promoting environmental protection,

limiting negative physiological, hydrological and social impacts under pinning sustainable economic

growth.

Sand and gravel have long been used as aggregate lbr construction of roads and building.
Today. the demantl for these materials continues to rise. In India, the main sources of sand iue river
flood phin. coastal sand, paleo channel sand, and sand from agricultural fields.

River sand mining is a common practice as habitation concentrates along the rivers and the

mining locations are preferred near the markets or along the transportation route, for reducing the
transporti.ltion cosr. River sand mining can damage private and public propenies as well as aquatic
habitats. Excessive removal of sand may significantly distort the natural equilibrium of a stream
channel.

Removing sediment from the active channel bed in river interrupt the continuity of sediment
transpo through the river system. disrupting the sediment mass balance in the river downstream
and induces channel adjustments (usually incision) extending considerable distances (commonly
one kilometer or more) beyond the extraction site.

The magni(ude of the impact basically depends on the magnitudes of the extraction relative
to bed load sedimcnt supply and transpon through the reach. Implementarion of the principles and
processes outlined in this Guidelines will limit the negative externalities of sand and gravel mining.

8 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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NEED FOR POLICY GUIDELINES

Sand is naturally occurring granular material composed of finely divided rock and minerxl

panicles between 150 micron to 4.75 mm in diameter (IS 383- 1970). Sand is formed due to weathering

of rocks due to mechanical lbrces. In the process the weathered rock forms gravel and then sand.

Sand and gravel together known as aggregate, represent the highest volume of raw material

used on earth after water. The mining of aggregate has been continuinB for many years. No* the

mining of aggregates has reached a level threatening the environment and ecosystem besides also

reachin-q a level of scarcity that would threaten the economy. It is recommended that sand & aggregate

mining. and quarrying should be done only after sound scientific assessment and adopting best

practices to limit the impact on the environment.

It is also felt that the greater use of substitute material (Manulactured Sand. artilicial sand

etc.) & construction technology, and sustainable use of the resource could drastically reduce adverse

impact of mining on the environment.

OBJECTIVE OF THE GUIDELINES

The Guideliness has been based on the following principles:

. Uncontrolled sand mining is not sustainable.

. Compliance with present and future legislation and regulations on the subject is mandatory

and not voluntary.

. Each lease holder should be given the opportunity to self-regulate to the extent that it can

demonstrate compliance with legislation and regulations.

. Where self- regulation fails to deliver cornpliance with legislation and regulations. increased

formal enforcement and monitoring should be implemented with punitive measures applied

in line with the legal framework.

. There is a need to protect the environment and the right ofthe population to live in clean and

safe surroundings, with the need to use natural resources in a way that will make a positive

and sustainable contribution to the economy.

The main objectives of the Guidelines

. To ensure that sand and Bravel mining is done in environmentally sustainable and smially
responsible manner.

. To ensure availability of adequate quantity of aggegate in sustainable manner

. To improve the effectiveness ofmonitoring of mining and transponation of mined out material.

ISUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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Ensure conservarion of the river equilibrium and its

restoralion of thc ecological system.

environment by protection and

Avoid aggradatirln at the downsream reach especially

as jetties, water inta-kes etc.

Ensure that the rivers are protected from bank and bed

No obstruction to the ver llow. water transport and

stream habitats.

Avoid pollution of river water leading ro water quality

with hydmulic structures such

beyond its stable profile.

the riparian rights and in-

To prevent depletion of ground waterreserves due to draining out ofground water

To prevent ground water pollution by prohibiting sand

tilter prior to gOund water recharge.

ing on fissures where it works as

To maintain the river equilibrium with the of sediment transport principles in
determining the locations, period and quantity to be

Streamlining and simplifying the process for grant

sustainable mining.
environmental clearance (EC) for

10 SUSTAINABLE SAND MANAGEMENT GUIDELINES . 2016
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Mining within or near riverbed has a direct impact on the sEeam's physical characteristics. such as

channel geometry, bed elevation, substratum composition and stability, in-stream roughness of the

bed, f'low velocity, discharge capacity, sediment transpo( capacity, turbidity, temperature etc.

Alteration or modification of the above atributes may cause hazardous impact on ecolo-cical

equilibrium of riverine regime. This may also cause adverse impact on in-stream biota and riparian

habitats. This disturbance may also cause changes in channel configuration and flow-paths.

The effects of sand and gravel mining are as follows:

a ) Ex traction of bed material in excess of replenish ment by transport irom upstream causes I he

bed to lower (degrade) upstream and downstream ofthe site ofremoval.

b) ln-stream habitat is impacted by increase in river gradient, suspended load, sediment transpon

and sediment deposition. Excessive sediment deposition for replenishment increases tulbidity
which prevents penetration of light required for photosynthesis and reduces tood availability

of aquatic f'auna.

c) Ripadan habitat including vegetative cover on and adjacent to the river banks it conh0ls

erosion, provide nurient inputs into the stream and prevents intrusion of pollutants in the

stream through runoff. Bank erosion and change of morphology of the river can destr'oy lhe

riparian vegetative cover.

d) Bed degradation are responsible tbr channel shifting, causing loss of propenies and degradation

of landscape. it can also undermine bridge supports. pipe lines or other structures.

e) Degradation may change the morphology of the river bed, which constitutes one aspecr of
the aquatic habitat.

t) Degradation can deplete the entire depth ofgravelly bed material, exposing other substrares

that may underlie the gravel, which could in tum atTect the quality ofaquatic habitat. Lorvering
of ground water table in the flood plain because of lowering of riverbed level as well as river
water level takes place because of extraction and draining out of excessive ground water

from the adjacent areas. So, if a floodplain aquifer drains to the sream, groundwater levels
can be lowered as a result of bed degradation.

g) Lowering of the water table can destroy riparian vegetation.

h) Excessive pumping ofground water in the process ofmining in abandoned channels depletes

eround water causing scarcity of irrigation and drinking watet In extreme crses it may creare

ground fissures and subsidence in adjacent areas.

i) Flooding is reduced as bed elevations and flood heights decrease, reducing hazard tbr human

occupancy of floodplains and the possibility of damage to engineering work.

j) Ttre supply of overbank sediments to floodplains is reduced as flood heights decrease.

k) An un-scientific and unregulated sand and gravel mining tends to increase channel bank

t
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scouring and erosion. This causes a large degree of meandering of rivers and sometimes it

could be in kms.

Rapid bed degradation may induce bank collapse and erosion by increasing the heights of
banks.

Polluting ground water by reducing the thickness ofthe filter material especially if mining is

taking place at top of recharge tissures.

Choking of sand layer which acts as lllter for ingress ofground water from river by dumping

of finer material, compaction offilter zone due to movement ofheavy vehicles. Il also reduces

the permeability and porosity of the filter material.

Removal ofgravel from bars may cause downstream bars to erode ifthey subsequently receive

less bed materi.rl than is carried downstream from them by fluvial transpon.

Ecological etiects on bird nesting, fish rnigration, angling, etc.

lndiscrete minrng activities lead to increased concenEation of suspended sediment in the
river which in turn causes siltation of water resources projects.

Un-scientific and unregulated sand and gravel mining leads to the severe health hazards like
rir quality degradation and dust fog.

Direct destruction tiom heavy equipmeot operation; discharges l'rom equipment and refueling.

Biosecurity and pest risks.

Impacts on coastal processes.

m)

l)

n)

s)

r)

u)

o.)

p)

q.)

r)

The other deleterious impacts of indiscrete mining include

Loss of riparian habi:at resulting fi om direct removal of vegetation along the stream bank to facilitate

the use of a dragline or through the process of lowering rhe water table, bank undercutting. and

channel incision. The physical composition and stability of substrates are altered as a result of in-

stream mining and most ofthese physical eft'ects may exacerbate sediment entrainment in the channel.

Furthermore, the prrcess ofin-stream mining and gravel washing produces fine sediments under all

tlow conditions. resulting in a depositi0n of fine sediment in riftles as well as other habitats at low

dischurye. Excess sediment is considered the greatest pollutant in waters and constitutes one of the

mljor enl'ironment.d factors in the degradation of stream fisheries.

However, in-stream mining may contribute additional sediment to downstream reaches due to the

disruption of substrate stability. Once sediment enters the stream, it is best to let natural
geomorphological and hydrological processes reach a dynamic equilibrium, rather than turther
exacerbating the siruation by additional disturbance.

12 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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All other things bcing equal:

a) Extracting gravel from an excavation that does not penerate the water table and is located

away from an active stream channel should cause little or no change to the natural hydrological

processes unless the stream captures the pit during periods of flooding.

b) ln-stream extraction of gravel from below the water level of a stream generally causes more

changes to the natural hydrologic processes than limiting extraction to a rel'erence point

above the water level.

c) In-stream extraction ofgravel below the deepest part ofthe channel (the thalweg) generall)

causes more changes to the natural hydrological processes than limiting extrxction to I
ref'erence point above the thalweg.

d) Excavating sand and gravel tiom a small straight channel with a narow floodplain generally

will have a greater impact on the natural hydrological processes than excavations on a braided

channel with a uide floodplain.

e) Extracting sand and gravel t'rom a large river or stream will generally create less imPact than

extracting the same amount of material from a smaller river or stream.

t) Over-extraction of gravel can destabilise channels and banks, and/or aff'ect the ecologic

tunctioning ofrivers paniculady ifundertaken at the wrong time, or in the wrong place. or in

a way that damages the river bed or margins.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016 13
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I VI F
GENERAL APPROACH TO SUSTAINABLE SAND

AND GRAVELMINING

14 SUSIAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016

Following considerations should be kept in mind for slnd / gravel mining:

u ) Parts of the ri ver reach that experience deposition or aggradation shall be identified first. The

Lease holder/ Environmental Clearance holder may be allowed to extract the sand and gravel

deposit in these locations to manage aggradation problem.

b) The distance between sites for sand and gavel mining shall depend on the replenishment rate

of the river. Sediment rating curve for the potential sites shall be developed and checked

against the extracted volumes of sand and gravel.

c) Sand and gravel may be exh'acted across the entire active channel during the dry season.

d) Abandoned strcam channels on terrace and inactive floodplains be prefened rather than active
channels and their deltas and tlord plains. Stream should not be divened to form inilctive
channel-

e) Layers of sand and gravel which could be removed fiom the river bed shall depend on the
width of the river and replenishment rate of the river.

fl Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the
concave bank.

g) Segments ofbraided river system should be used preferably falling within the lateral migration
area of the river regime that enhances the feasibility of sediment replenishment.

h) Sand and gravel shall not be extracted within 200 to -500 meter tiom any crucial hydraulic
structure such as pumping sration, water intakes. and bridges. The exact distance should be
ascertained by the local authorities based on Iocal situation. The cross-section sur.vey should
cover a minimum distance of 1.0 km upstream and L0 km downsream of the potential reach
tbr extraction. The sediment sampling should include the bed material and bed material load
befirre. during and after extraction period. Develop a sedim€nt rating curve at the upstream
end of the pdential reach using the surveyed cross- section. Using the historical or gauged
tlow rating curve. determine the suitable period of high flow that can reprenish the exracted
volume. calculate the extraction volume based on the sediment rating curve and high flow
period atier determining the allowable mining depth.

it sand and gravel could be extracted tiom the downsream of the sand bar at river bends.
Retaining the upstream one to two thirds of the bar and riparian vegetation is accepted as a
method k) promote channel stability.
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j) Flood discharge capacity ofthe river could be maintained in areas where there are signilicant
flood hazard to existing sttuctures or infrastructure. Sand and gravel mining may be allowed

to maintain the natural flow capacity based on surveyed cross- section history.

k) Alternatively, off-channel or floodplain extraction is recommended to allow rivers to replenish

the quantity taken out during mining.

l) The Piedmont Zone (Bhabhar area) particularly in the Himalayan foothills, where riverbed

material is mined, this sandy-gravelly track constitutes excellent conduits and holds the grcater

potential tbr ground water recharge. Mining in such areas should be pref erred in k,--ations

selected away from the channel bank stretches.

m) Mining depth should be restricted to 3 meter and distance from the bank should be 3 meter or

l0 percent of the river width whichever less.

n) The borrow area should preferably be located on the river side ofthe proposed embankment.

because they get silted up in course of time. For low embankment less than 6 m in height.

borrow area should not be selected within 25 m from the toeAreel of the embankment. In case

of higher embankment the distance should not be less than 50 m. In order to obviate

development of flow parallel to embankment, ctoss bars of width eight times the depth of'

bonow pits spaced 50 to 60 meters centre-to-centre should be left in the bonow pits.

o) Demarcation of mining area with pillars and geo-referencing should be done prior to start ()f

mining.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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THE WORLD SCENARIO

Sand and gravel are mined wo d-wide and account for the largest volume ofsolid material exi acted

globally. Formed by erosive processes over thousands of years, they are now being extmcted at a

rate tar greater than their renewal. Furthermore, the volume being extracted is having a major

impact on rivers, dcltas and coastal and marine ecosystems, resulting in loss ofland through river or

coastal erosion, lorvering of the water table and decrease in the amount of se.diment supply. Despite

the colossal quantities of sand and gravel being used, increasing dependence on them and the

significant impact that their extraction has on the environment, this issue needs tar better attention

and awareness.

Globally. between 47 and 59 billion tonnes of material is mined every year of which sand and

grrvel. known as aggregates, account tbr both the largest share (from 68Vc to 851c) and the tastest

growth in extraction increase. Although more sand and gravel are mined than any other material.

reliable data on their extraction is not available. The absence of global data on aggregates mining
makes environmental assessment very difficult and has contributed to the lack of awareness about

this issue. One way to estimate the global use of aggregates indirectly is through the production of
cement fbr concrete (concrete is made with cement, water, sand and gravel). The production of
cement is reponetl by 150 countries and it reached 3.7 billion tonnes in 2012 (USGS, 2013a). For

each tonne of cement, the building industly needs about six to seven times more tonnes of sand and

sravel (USGS, 2013b). Thus. the world's use of aggregates for concrete can be estimated at 25.9
billion knrnes a year lbr 2012 alone.

Added to this are all the aggregates used in land reclamation, shoreline developments and road

embankments (fol which the global statistics are unavailable), added to this is the 180 million
tonnes of sand used in industry (USGS, 2012). Aggregates also contribute to 90? of lsphalt
pavements and 807r ofconcrete roads (Robinson and Brown. 2002). Taking all these estimates into
account, il conservative esdmate lbr the world consumption of aggregates exceeds 40 billion tonnes
a year

This large quantily of material cannot b€ extracted and used without a significant impact on the
environment. Exlraction has an impact on biodiversity, water turbidity, water table levels and
Iandscape and on climate through carbon dioxide emissions from transportation. There are also
socio-economic, cultural and even political consequences. In some extreme cases. the mining of
marine aggregates has changed international boundaries, such as through the disappearance of sand
islands in Indonesia (New York Times,20l0; Guerin,2003).

The impacts of sand mining can be mainly categorized as tbllows:
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INTPAC'TS ON DESCRIPTION

Biodiversity Impacts on related ecosystems (for example; fisheries)

Land losses Both inland and coastal through erosion

Hydrological functions Change in water flows, llood regulation and marine currents

Water supply Through lowering of the water table and pollution

Infrastructures Damage to bridges, river embankments and coastal

infrastructures

Climate Directly through ff ansport emissions

Landscape Coastal erosion, changes in deltaic structures. quarries.
pollution of riven

Extreme events Decline of protection against extreme events (flood, drought.
storm surge)

world over sand was until recently extracted in land quarries and riverbeds: however. a shift to
marine and coastal aggrcgates mining has occuned due to the decline of inland resources. River and
marine aggregates remain the main sources for building and land reclamation. For concrete- in-
stream gravel requires less processing and produces high_quality material while marine aggregate
needs to be thoroughly washed to remove sart. If the chloride is not removed from marine agg.eg-at".
a structue built with it might collapse after few decades due to corrosion ofsteel reinforced siructires.
Most sand from deserts cannot be used for concrete and land reclaiming, as the wind erosion pr<ress
forms round grains that do not bind well. -

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINE s - 20t6 17
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The data on consumption of sand and aggregate in country is not with any source. It can

be derived indirectly from the usage of cement, construction of and stowing of mines. The

trend tbr aggregates extraction can be estimated using cement as a proxy.

Cemenr production has multiplied thre€-fold in the last 20 years

in 1994 to 3.7 billion tonnes in 2012 (USGS, 2013a) mainly as a

Asia (UNEP and CSIRO. 20ll). Five countries: China (58%), \6,7 57c), the United States
(27(), Brazil and Turkey - produce 70% ofthe world's cement , 2013c). The consumption of
cement is expected to rcach 324 million tonnes, which eq to use of 2.2 billion tonnes of
aggregates. This is in addition to sand and aggregates used in
allied usage.

ng of mines, industry and other

In India the main sounces of satrd ar€:

(a) River (riverbed and flood plain).

(b) Lakes and reservoirs.

{er Aglicultural fields (Haryana).

(d) Coastal / marine sand.

(e) Palaeo-channels (Bikaner in Rajasthan).

[.,IINISTRY OF CHANGE.

1.37 billion tonnes ofcement

ofrapid economic growth in

INDIAN SCENARIO
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THE PRICE ELASTICITY FOR DEMAND OF SAND

As the price elasticity 0fdemand tbr sand is inelastic (-0.88). any increase in price in absenee

of marketable alternative will not have any significant impact on demand. Use of crushcd

stones or other substitute material should be promoted. The regional context of aggregrte
resources, market demand, and the environmental impacts of various altelnatives mrrst he

understood betbre any site-specific proposal for aggregate extraction can be reviewcd.

Evaluation of aggregate supply and demand should be undertaken on the basis of production,

consumption regions. encompassing the market for aggregate and all potential sources of
aggregate within an economical transport distance. The finite nature of high-quality alluvial
gravel resources must be recognized, and high-quality PcC-grade aggregates should be reserved

only for the uses demanding this quality material (such as concrete). Alternative sources should

be used in less demanding applications (such as road sub-base). Part replacement with tly ash

in roads and embankments be promoted in place of sand and aggregates.

The environmental costs of sand mining should be incorporated into the price of the product

so that alternative sources that require more processing but have less environmental inrpact

become more attractive.

PROCESS OF SEDIMENT TRANSPORT

The loose boundary (consisting of movable material) of an alluvial channel deforms under the

action of tlowing water and the deformed bed with its changing roughness (bed forms) interacts

with rhe flow. The resulting movement of the bed material (sediment) in the direction ol tlow is

called sediment ransport and a critical bed Sheal stfess must be exceeded to st t the particle

movement.

Such a critical shear stress is referred as incipient (hreshold) motion condition, below which the

particles willbe at rest and the flow is similar to that on a rigid boundary' Some sediment particles

roll or slide along the bed intermittently and some others saltate (hopping or bouncing along the

bed). The material transported in one or both of these modes is called 'bed load'

Finer pafticles (with low fall velocities) are entrained in suspension by the fluid turbulence and

,runrpon.d alonB the channel in suspension. This mode of tmnsport is called 'suspended load''

Sometimes finer panicles from upland catchment (sizes which are not present in the bed marerial).

called'wash load', are also transPorted in suspension The combined bed material and wash lolld is

called'total load'.

.*L't.

€,

-

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016 19

MINISTBY OF ENVIRONMENT, FORESTANO CLIMATE CHANGE. GOVERNM€NT OF INDIA



E MINISTBY OF ENVIRONMENT, FORESTAND CLIMATE CHANGE. GOVERNMENT OF INDIA

Bed load ranges fronr a few percent of toral load in lowland rivers to perhaps l57c in Mountain

Rivers to over 60'2 in some arid catchments. Although a relatively small pafi ofthe rotal sediment

krud. the arrangement of bed load sediment constitutes the architecture of sand. and gravel-bed

channels.

The rate of sediment rransport typically increases as a power function of llow: that is, a doubling ol'
t)orv typically produces more than a doubling in sediment transport and most sediment transport

tuccurs during floods. The environmental impacts from in-stream mining can be avoided, if the

annurl bed load is calculated and aggregate extraction is resEicted to that value or some portion of
ir. T0 accurately limil extraction to some portion ofbed load, the amount ofsediment that passes the

in-stream mining site duling a given period of time must be calculated.

There is a large amount ofuncertainty in the prmess ofcalculating annual rates ofbed lnad transpon.
How much coarse ntaterial is moved, how long it remains in motion as also how far it moves
depends on the size, shape & packing of the material and the characteristics of the river flow.

Downstream movement commonly occurs as irregular bursts of short-distance movement separated
b1' longer periods, u hen the panicles remain at rest. Because bed load changes from hour-to-hour,
dr1'-tn-day, and year-to-year, estimating annual bed load rates is a dynamic process involving careful
cxtmination.

const"nr variations in the flow ofthe river make the channel floor and riverbank a dynamic intertace,
where some materials are being eroded while others are being deposited. The net balance of this
activity, on a shorr- term basis, is referred to as scour or fill.

on a long-term basis, continued scour resurts in erosion (degradation), while continued fiI resurts
in deposition (aggradation).

A general indicator of the stabirity of a stream rerates to the amount of vegetation present. Gravel
bars that are vegetured or where the graver is tightry packed, generaly indicate streams. where the
gravel supply is in halance. streams with excessive graver generally have gr.aver bars with rittre or
no vegetation, and re surtaced with loosely packed gravel.

20 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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SUSTAINABLE SAND AND GRAVEL MINING GUIDELINES

The broad principle on which any sustainable sand mining Guidelines / policy can be based is that

river/ natural resources must be utilized for the benetjt of the present and future generation, so river

resources should be prudently managed and developed. The preparation of District Survery Report

is an impoltant initial step.

The Processes under the Guidelines:

(a) Identification of areas of aggradation / deposition where mining can be allou'ed: and

identification of areas of erosion and proximity to infrastructural structures and installxtions

where mining should be prohibited' Use of satellite imagery for identiiying areas trf slnd

deporit and quanlil) be done.

(b) Calculation ofannual rate of replenishment and allowing time for replenishment after mining

in area.

(c) Identifying ways ofscientific and systematic mininS.

(d) Identifying measures for protection ofenvironment and ecology.

(e) Determining measures for protection ofbank erosion

(1) A bench mark (BM) with respecl to mean sea level (MSL) should be made essential to in-

mining channel reaches (MCR). Below which no mining shall be allowed.

(8) ldentifying steps for conservation of mineral.

(h) Pelmanent gauging facilities (for discharge and sediment both) should be made compulsorv

tbr the sites having excessive mining in consultation with Central Water Commission or any

competent state Agency.

(i) Implementing safeguards for checking illegal and indiscrete mining.

Following the above processes. to begin with it is imponant to prepare a survey document mapping

the status of sand sources in a district. This survey should be conducted and report be prepared tbr

each district. Though it is an acceptable fact that rivers cut across districts and States and every

river is an ecosystem in itself. But, keeping in view the fact that the district is the most established

unit ofadministration at which this kind ofsurvey. planning and monitoring can be ensured etfectively.

it is proposed that every districl will prepare this document taking the river stretch in that disEict as

an ecological unit and inventorising other sources of sand in the district.

Besides, the production of aggregate in a particular area is a function of availability of natural

resources. the size of the population, the economy of the area and various developmental and

infrastructural works being undertaken in the area.

-
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The natural resources nrust be utilized in environment friendly manner in scientific and systematic

r"a1' and with the objccrive of sustainable development the policy on the subject should have

provisions tbr protection of environment & ecology. These factors can be accounted for in a most

efllcient manner at district level.

The sustainable mining plan needs to be dynamic. A survey should be carried out by the District
Environment lmpact Assessment Authority (DEIAA) with the assistance of Geology Depanment,
In igution Depanment, Forest Department. Public Works Deparirent, Ground Water Boards. Remote
Sensing Depanment and Mining Depaftment etc. in the district at regular intervals.

The survey shall contain:
l. District wise demil ofriver or stream and other sand source.

2. Distt ict wise availability of sand or gravel or aggregate resources.
3. Disnist wise detail ofexisting mining leases ofsand and aggregares.

Based on this survey document, the action ptan shall divide the river/ stream/ other sources of
the Districa into the following categories:

I Riyer / stream beds sections / other sources suitable for extraction of sand and aggregates,
2 River / Stream beds sections / other sources prohibited for extraction of sand and aggregates.

The river/ streamv other sources ofsand and aggrcgate arc studied on following parameters:

a) Geomorphologicalstudies
i) Place of origin
ii) Catchment area.

iii) General profile ofriver stream.

iv) Annual deposition lhctor.

v) Replenishment.

vi) Total potential of minor mineral in the river bed.

b) Geological studies

i) Lithology of catchment area.

ii) Tectonics and sructuml behavior ofrocks.

c) Climatic Factors

i) lntensity of rainfall.

ii) Climate Zone.

iii) Temperaturevariation
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The following points to be considered while selecting the river / stream for mining besides thc
above parameters:

i) A stable river is able to constantly transpon the flow of sediments produced by watershed
such that it's dimensions (width and deprh) pattern and vertical profile are maintained without
aggrading (building up) or degrading (scouring down).

ii) The amount of boulders, cobbles, pebbles, and sand deposited in river bed equals to the
lmount delivered to the river tiom catchment area and from bank erosion minus lmount
lransported downstream each year.

iii) It is compulsive nature of river to meander in their beds and theretbre they will have to hc
provided with adequate coridor for meandering without hindrance. Any attempt k) dimin ish

the width of the corridor (floodway) and curb the fieedom to meander would provc
counterproductive.

iv) Erosion and deposition is law of nature. The river stream has to complete its geomorphological
cycles From youth, mature to old age.

v) River capturing is unavoidable.

vi) Fundamentally the lowest point ofany stream is fixed by sea level.

This survey document should be prepared in the district based on direct and indirect beneflts ol'
mining and identification oi the potential threats to the fiver / stream beds in the district.

Besides, calculating the c.Lrrying capacity of the river / stream beds / other sources to tlnd oul

maximum quantity available to be allowed for removal each year from the sources. it should llso
provide various measures to regulate sand and aggregate mining in a syslemic uay.

It has to provide for environmentally safe depth of mining and safeguards of banks by prescribing

sate distance from banks. It is required that there should be a Sub-Divisional Contmittee rvhich

should visit each site and make recommendation. The Committee should comprise of Sub-Divisionul

Magistrate. Officers from Irrigation department, State Pollution Control Board orClommittee. F(n'est

department, Geology or mining otlicer shall visit each site for which environmental clearance has

been applied tbr and make recommendation on suitability of site lbr mining or prohibition thereof.
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follou ing structur€:

ining Activity in the District

ning Leases in the District with location, area and period of validity

alty or Revenue received in last three years

uction of Sand or Bajari or minor mineral in last three years

position of Sediments in the rive$ of the District

The rcport can hr

l. Introduction

2. Overview of

3 The List of M

4. Details of R

5. Detail of

(r. Process of

7. General Profi

8. Land Utiliz

9. Physiograph

10. Raintall:

-l-he rninelll prxen

on Pattern in the district: Forest, Agriculture, Horticulture, Mining etc

of the District

th-wise

ll. Geology and Mineral Wealth

12. Drainage with description of main rivers.

l -3. Salient Fea res of Important Rivers and Strtams:

14. Ntethod Adopted for Calculating of Mineral Potential

ofthe river/ strea

al is calculated based on field investigation and geology of the catchment area

. As per the policy ofthe State and location, depth of minable mineral is defined.
The area for al ofmineral in a river or stream can be decided depending on geo-morphology

CTURE OF DISTRICT SURVEY REPORTTHE ST

7o AREA
DRAINED

NAT,IE OF RIVER AREA DRAINED
(Sq. Km)

Sl.No.

)iame of th€ RiYer /
Strram

Total Length in the
District (in Km)

Place of
origin

Altitude
at Origin

E
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and other factors, it can tre 507c to 609r, of the area of a particular riyer/stream, e.g. in Himtchal
Pradesh mineral constituents like boulders, river born bajari, sand up to a depth of one meter are

considered as resource mineral. Other constituents like clay and silt are excluded as waste while
calculating the mineral potential of particular river/ stream.

The specitic gravity of each mineral constituent is diferent, While calculating the mineral potenrial.

the average specific gravity is taken as 2.25. The percent of mineral constituent like boulder. river
bajari. sand also varies fbr dilTerent riyer and streams. While calculating the mineral potential the

percentage of each mineral constituent is taken as, Boulders 35-407c, Bajari - 30-35%. Sand 2-5,

307r and 5- t0% ibr silt and clay.

The quantum of deposition varies from stream to steam depending upon factors like catchment

lithology, discharge. river profile and geomorphology of the river course. There are certain

geomorphological features developed in the river beds such as channel bar. point bar etc. whele

annual deposition is more even two to three meters.

For illustration one example of Yamuna River in Sirmaour district of Himachal Pradesh is

given below:

Note: Considering the density of river bed material to be 1.89 g/cm3

Pr€s€nt Status of Mining

This gives the detail of mining leases already in operation in this stretch, area and production in last

three years from these leases is calculated'

Portion of th€ River /
Stream Recommended

for Mineral Concession

Length of
anea

recommend€d

for mineral
concession

(in kilometer)

Average

width of ar€a

recommended

for mineral
concession

(in meters)

Ar€,
rccomm€ndd
for mineral
concession

(in square

m€ter)

Mineable
mineral

potential (in

metric tonne)
(6070 of total

mineral
potential)

From Downstream of
confluence wilh Tons

River to Behral near

Haryana and Uttar

Pradesh border

3l 178 168036r2
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calculated in folloning way:

clear that about 16803612 metric tonnes of mineral is available up ro depth of
r bed of Yamuna in Sirmour district.

is 1008217 MT.

Nlineral Potential

Nlineral Potential

Annual Deposition

Recommendation:

From the above it i
one meter in the ri
The annual deposi

The average annual

ln similar manner should becalculated foreach river and strram in the district and compiled
in following fo t

About the size o
/ stream can be d

the mining leases for the aggregates it should be bome in mind that a river
vided into two zones, which in-turn is dynamic i.e. the zone oferosion and

Boulder (NlT) Bajari (MT) Sand (MT) Tbtal Mineable Min€ral Potential
(MT)

5601204 6801462 4400916 168036 r2

336072 408088 264057 1008217

No. River/
Stream

Portion of th€

riYer / stream
recommended

for mineral
concession

Length of the
recommend€d

area for
mineral

concession

(in kilomet€r)

Average

width of the

area for
mineral

concession

(in met€rs)

for mineral
concession

(in sq.mtrs.)

Arra
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production is 80000 MT.
So. 16723612 MT mineral can be safely removed.

Mineable
mineral
potential
(in metric

tonne)
(60Va of

total mineral
potential)

Total for the
District
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zone of deposition. These zones of deposition and erosion are extended in different patches

in the river.

Any mining lease granted in larger tract can cover both the zones, and mining activity in
zone oferosion can further aggravate the problem oferosion and as such the mining activit),
can be allowed only in the zone of the deposition. The mining leases of larger areas in rivers

are neither in interest of environment nor in the interest of mineral conservation.

In Himalayan states the rivers and wasteland has been mostly classed as forest land and

rnining on that requires diversion of forest land and payment of compensatory afforestation

and NPV etc. The land in river beds in hilly tracts and many small rivers at any one site

seldom exceed 5 hectare, so not allowing sand mining leases less than 5 hectare on ver

beds further aggravates the situation. So the size of mining lease for river sand mining

should be determined by the State as per the local situation.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES ' 2016 27
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I Rirer Bed Itining Recommendations:

a) Permit ]Mining Volume Based on Measurcd Annual Replenishment

In the t'lrst year lollowing adoption of the management plan, a volume equal to the

estimattd unnual replenishment could be extracted from the reach of channel.
Replenilshment (up to the elevadon ofthe selected channel configuration) would need

to occ!r before subsequent extraction could take place. The concept of annual
rcplenilhmenr aecounrs tirr the episodic nature of sediment transport. For example.
during 

ivet 
peri(ds wrth high stream flows, and a high contribution ofsediment from

hill slopes nd triburaries. monitoring data would show that sand and gravel bars are
repleniihed quickly. During drought periods with low stream flow, and liftle sedimenr
supply ]ol transport. monitoring data would likely show that bars were replenished at a
slowerlrate

i

The usi: ol monitoring dara is essential in measuring when actual replenishment occurs.
The us]: of the concept of annual replenishment protects long-term channel stabilily as
well a1 aquaric and riparian habitat by extracting a volume sustainable by warershed
proce\\es.

b) Estabiish an Absolute Elevation below Which No Extraction May Occur
(NIinilnum Enveloped kvel or Redline).

The absolute elevation below which no mining could occur or ,,redline', would be
surle!ed on a site-specific basis in order to avoid impacts to structures such as bridges
and tolavoid vegetrti0n impucts associated with down-cutting due to excessive removal
ofsedimenr.Anextrrctionsitecanbedeterminedatiersettingthedepositionrevelatl
m xbqve nuturrl channel rhulweg elevation, as determined by the survey approved by
mine Jrlrn upproving aurhoriry.t'

ct Limii River Bed Extraction Methods to Bar Skimming

ll mirjing is limited ru rhe downstream end ofthe bar with a riparian bull'er on both the
chlnrlel und hill slope (or t'loodplain) side. bar skimming would minimise impacts.
othel merhods such as e\cu\ ation of trenches or poors in the row frow channer row.er
the loJjal base level, and maximise upsrream (heud cuning and incision) and downstream
(widining and braiding ) impacrs. In addition, direct distur.bance of the substrate in the
low tlou channel should be rvoided. Trenching on bars may be beneticial in the future
if the river.becomes severeJy aggraded, flat, shallow and braided. Trenching of bars
may 

fnirialll, impacr a smaller area of riparian habiht than skimming _ as a result of
excayating deeper rather rhan shalrow skimming of a rarge area. However, over the

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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d)

e)

i)
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Iong-term. the upstream and dow
may offset any ;ho.; il;:'ff ffi j[:.J 

;11 ;:ff[n 
the bar 

",. 
i n the channer

Extract Sand and Gravel from the Downstream portion of the Bar:
Retaining the upstream one to two thirds of the biu and riparian vegetation whileexcavating t}om the downstream
promorechannersrao,,,,r,noo.oi"o..lLl;#"T f,.:i'5,[tH:.j::*]:T:l:::,ll'
lor aqu,li( Irle. Sand rnd gravel would be re_depusired in th. e*.,,rlre; a;;;:;;;one to two thirds of the bar (or dswnslysnrn of the widest point of the bar) where aneddy would tbrm during sediment ransporting f1ows. In contrast. ifexcrvation occurson rhe enrrre bar after removing existing riparian vegetation, it,",. ir l gr"r,.t. po,.n,iuftbr uidening.rnd braiding ol t-he low l.low chunnel.

Concentrate Activities to Minimise Disturbance:

River bed extraction activities shourd be concentrated or rocalised to a few bars ratherthan spread out over many bars. This localisation ofextrroi", *ili".r",rnire the areaof distulbance of upstream and downstream effects. Skimming decreases habitat andspecies diversity - rhese effecrs should not be expanded 
"#;;; portion of rhearea.

Review Cumulative Effects of Sand and Gravel Extraction:

The cumuiative impact of aI mining proposals should be reviewed on an annuar basisto determine if cumulative riverine effects or etfects to the estuary are fltelv.
Maintain Flood Capacity:

Flood capacity in the river shourd be maintained in areas where there are significant
flood hazards to existing structures or infrastructure.

Establish a Long.t€rm Monitoring program:

Monitoring of changes in bed elevation and channel morphology. and aquatic and
riparian habitat upstream and downstrcam ofthe exfaction would identify any impacts
of sand and gravel extraction to biologic resources. Long_term data collected over a
period of decades as sand and gravel extraction o..rr, *ill provide data to use in
determining trends.

Minimise Activities That Release Fine Sediment to the River:

No washing, crushing, screening, stockpiling, or plant operations should occur at or
below the streams "average high water elevation,,' or the dominant discharge. These
and similar activities have the potential fo release fine sediments into the stream.
providing habitat conditions harmtul to local fish.

f)

h)

29
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j) Retain I

Riparian
geomo{
erosion.

cover fo
in nutri€

ecosyst(

k) The Ri'

No Riv.'

l) An An

This re

monito

The rep

and rip
permitt

should

2. Off-Channel

a) Floodl

lnrd'

ton

b) The

30

/egetation Buffer at Edge of \{ater and Against River Bank:

vegetation pedbrms several functions essential to the proper mrintenlnce ol

[nt.-.ri ii"i*,., Processes in rivers lt shields river banks and bars fiom

^in,r.*i,t. 
irr"tran vegetation' including roots and downed.trees' serves as

ti:; ':X,i;; ilolo*J", *o't" u''filter against sediment inputs'.and aids

l"i':,.il;. ;;; ;,-,Jv.'r'" 
'ipunun 

zone is necessarv to the intesritv or the

l. 
"1"r,iiro 

nrr,"t lbr invenetrates' birds and olher wildhfe'

ler Bed mining should only be allowed during thc dry season'

rr bed mintng should be permimed during rainy season (see Appendix 9)'

hual Status and Trends RePort:

n^rt shoLrld review perrtitted extraction quantities in light of results of the

H,; ;;.;;. 
"; 

r" i*pr,,'.d estimates of replenishment become avaihble

I ;,1,;';il;;;;r.hrnee. in bed eltvarion' channel morphrrlogv' und :rquutie

H;;;;;i it; report;houtd also include a record of extraction v.lumes

;:;.;;r,i;;; ,.,.',,iiun Rinuttv' 
'"tommendations 

tbrreclamation' if needed

he documented.

I or Floodplain Extraction Recommendations

rlain Extraction shoutd be set back from the Main Channel

[namic alluvial sYstem. it is not uncotnmon for meanders to migrate across a

tloodp lain. ln areas where sand and gravel occurs on floodplains or terraces, there is a

polentlial for the river channel to migrate toward the pit. Ifthe river erodes through the

area I ft between the excavated Pit and the river, there is a potential for "river capture'"

a srt tion where the low flow channel is diverted though the pit. In order to avoid

I tver apture, excavadon pits should set back from the river to provide a buffer. and

shoul be designed to withstand the 100-year flood (100-year ARI). Adequate buffer

width and reduced pit slope gradients are prefened over engineered structures which

req ul maintenance in perpetuity. Hy&aulic, geomorphic, and geotechnical studies

shoul be conducted prior to design and conslruction of the pit and bund. In addition

r capture. extraction pits create the possibility of stranding fish

m depth of Floodplain Extraction should remain above the Channel

'I'hal

FI plain pits should not be excavated below the elevation of the thalweg in the

adj ac nt channel. This will minimise the impacts ofpotential river capture by limiting

the tential tbr head cutting and the potential of the pit to traP sediment. A shallorv

exca ation (above the water table) would provide a depression that would llll with
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water part of the year, and develop seasonal wetland habitat. An excavation below the
water table would provide deep water habitat.

c) Side Slopes of Floodplain Excavation Should Range from 3:1 to 10: I
Sideslopesofafloodplainpitshouldbegradedt()aslopethatrangesliomS:ltol0:1.
This will allow tbr a range of vegetation tiom wetland to upland. Steep side slopcs
excavated in floodplain pits on other systems have not been successfullv reclainted.
since it is difticult for vegetation to become stabilised. Tefface pits should be dcsigncd
with a large percentage otedge habitat with a low gradient which will natu|ally sustain

vegetation at a variety of water levels.

d) Place Stockpiled Topsoil above the 25-year Return Period or ARI Level

Stockpiled topsoil can introduce a large supply of fines to the river during a llord
eyent and degrade fish habitat. Storage above the 25-year tl(xld (25-year ARI) inundation

level is sufficient to minimise this risk.

e) Floodplain Pits Should Be Restored to Wetland Habital or Reclaimed for
Agriculture

The key to successful restoration or reclamation is to conserve or import adequrte

material to re-fill the pit, while ensuring that pit margins arc graded to allow ti)r

development of significant wetland and emergent vegetation.

0 Establish a Long-term Monitoring Pmgram

A long{erm monitoring program should provide data illustrating any impitct\ to ri\ er

stability. groundwater, fisheries, and riparian vegetation The monitoring program should

assess the success of any reclamation or restoration attempted.

g) An Annual Status and Trends Report

The status and trends report described previously should include a section on lhe

hydrologic and biologic components of floodplain pit reclamation.

Extraction Methods

The important methods of sand and gravel mining operations are as below:

a) Bar scalping or skimming is extraction of sand and gravel from the surthce of bars'

This method generally requires that surface irregularities be smoothed out and that the

extracted material be limited to what could be taken aboYe an imaginary line slopinr

upwards and away from the water tiom a specified level above the Iiver's watel sultace

at the time of extraction (typically 0.3 - 0.6 m (l-2 tI) Bar scalping is commonly

repeated year after year. To maintain the hydraulic control Provided to upstream by the

Ritl'le head. the prefbrred method ofbar scalping is now generally to leave the top one-

third (approximately) of the bar undisturbed, mining only from the downstream two-

\.1 EF;

-l
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thirds.

b) Dry Channel Nlining

Dry-pit
or ephe

annel mines are pits excavated within the active channel on dry intermittent
stream beds. Dry pits are often left with abrupt upstleam margins, from

which cuts are likely to propagate upstream

c) Wet- Channel Mining

mining involves excavation of a pit in the active channel below the surl'ace

a perennial stream or below the alluvial groundwater table.

Werpi
water i

d) Bar avation

Apiti
site to

excavated at the downstream end of the bar as a source of aggregate and as a

at its ns

and and gravel. Upon completion, the pit may be connected to the channel
tream end to provide side channel habitat.

River bed Mining

with a highly variable flow regime, sand and gravel are commonly extracted
the entire aclive channel during the dry season. The bed is evened out and

imetric map showing the aerial extent of the excavation and extent ofthe riparian

ol' ans can urn ll \rer bed and lloodpl IU
n S n to

s

€) Channel-

In rive
across

a)A

unl y (or nearly so) lowered.

Reclamatio

Plans

plans should include:

ine survey consisting of existing condition cross-section data: Cross_sections
nrus t surveyed between two documented endpoints set back trom the top of bank,
and vations should be referenced to bench mark;

b) The

illus te the venical extent of the proposed excavation;

mining cross-section data should be plotted over the baseline data to

c) The c s-secdon of the replenished bar should be the same as the baseline data. This
illus that the bar elevation after the bar is replenished will be the same as the bar
be

d)A
bu

extraction;

Apl
any

ing plan developed by a plant ecologist familiar with the flora of the river tbr
such as roads that need to be restored;

ing plan:The appropriate reclarnation pl
sand d gra vel m n operation

l

something perceived by the public as desirable.
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MARINE SAND MININGAND IMPACT ON
MARINE BIODIVERSITY

The mining of marine aggregates is increasing significantly. Madne sand mining has had tn

impact on seabed flora and thuna. Dredging and extraction of aggregates from the benthic (sea

bottom) zone destroys organisms, habitats and gcosystems and deeply affects the composition of

biodiversity, usually leading to a net decline in faunal biomass and abundance or a shift in species

composition. Aggregate particles that are too fine to be used are rejected by dredging boats, releasing

vast dust plumes and changing water turbidity, resulting in major changes to aquatic and riparian

habitats over large areas.

Dir.cl .nd iodircct imp.c13

1 lrrrcc.d lrrldly
2 Fa, bld dEr!6 o tdaa t6 q,I.rl6
3 P8.r9 !!&ncirt d)fli
1 PlrrlD r$orid

-

5 Saatd gad sl r..llrt
6 oaros{i, tld'| aa&nanl plult3
7 Aal'1,3 owanor ,fri6
6 Sfi+4ractrrary rE

I Sadad rrnord bdfiFlllrc cht8e
10 oraglrad nola
rl Adrr'9(na,slg Irrie
t2 Sradir€9.!d

ra{) m*

I E (tod

Figure: Direct and indirect consequences ofagglegates dredging on the marine environlnent,

Sourcc:Tillin.H.M.,Houghton'A.J.,Saunders,J.E..Drabblc.RandHull'SC'20llDirectandlndircct
lmpacts ofAggregate Dredging, Matine AggreSate Levy Sustainability Fund (MALSD Science Monograph

Series l. l -46.
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cheap - sand itself is freely aocessible; only extraction and transportation costs

is little or no incentive to induce a change in our consumption. Despite the very

high value of mineral$ found in the sand, it is mostly used for concrete or is buried under highways

Recycled building a

recycled to avoid usi

nit

"f

quarry dust material can be a substitute for sand. Concrete rubble should be

aggregates, at leasr for low-quality uses.

Substitutes tbr sand aud available. Quarry dusr could be used to replace sand in generalconcrete structures.

The replucement of sfnd by up to 4O9r.of incinerator ash exhibits higher compressive strength than
regular cemenl mon.:rl. Some desen sand can be used if mixed with other material. There are altematives
iirt building houses, ir{cluding wood, straw and recycled material. However, the current building industly
is geared toward conclrete know-how and equipment.

Trainine of architectq and engineers. neu' laws and regulations, and positive incentives are needed to
initixte a shitt lor lojvering our dependency on sand. Renewable and recycled materials need to be
tmgeted fbr building $ouses and roads. Use of Manufactured Sand (M-Sand) also needs to be promoted.

r\ltemative sources !l sand and gravel. which accumulate at the tnttom ofdams, can also be targeted.
Their ure would addrgss the problem ofthese aggregates accumulating which leads to a reduced capacity
ofdams to store watef and could result in the dams' water intakes being blcrked. Dams regularly release
large amounts of waler to flush out aggregates.

Thc importunl srandlLrd sening bodies in India ,re taking steps to promote the usage of altematives to
sand and gravel. Buieau of Indian Standards, rhe Nrional Standards Body of the counn-y, considering
lhc \carciry ot srnd ]and coarse uggregates from natural sources. has evolved number of altematives
rr hieh ure ultimirtel)] airned at conservation of natural resources apa.rt from promoting use of various
rrrste muterials withpur compmmising in quali0,.

'fhcse measures inclf.rde permitting in the concrete code (IS 456) as also in the National Building Code
.[ lndia. rhe use ofslpg - r waste fiom sterl industry, fly ash - a waste liom thermal power plants. cTushed
orer-burnt bricks arid tiles - waste from clay brick and tile industry, in plain cement concrete as an
llrernutive to srnd,/prruml aggregare, subiect to fulfilling the requirements of the code. This Code,
tunher, encourages $se offly ash and ground ganulated blast tumace slag as par replacement ofordinar)'
Po lirnd cement in flain rs well as reinlbrced cement concrete.

The lndian Standarp on concrete mix desig flS 10262) has been upgraded to include guidance and
exlmples of designlng concrete mixes using tly ash and slag. hovisions for compliance for rcquisite
qullity rrf concrete 

{nade 
using tly ash and sLg 

'have 
been duiy covered t'trr the manufacturers of ieady-

nrixed concrete in rlre lndian Standard Code of practice for.RMC (lS 4926).

BIS has also formulared an Indian standard specification for arrificial lighrweight aggr-egares covering
munutactured ,ggrfgrr.r, such as foarned blast fumace slag, bloated.ioy uggr.gr,.. sintered lly ash
uggretare and cindtr ag€regare (lS 9142,.

A sedes oflndian Sltandards has also been tbrmulated on vafious precast concrete products such as solid
rrnd holhru concretf blo( ks. light weighr concrete bkrcks, autoclaved aerated concrete block, Felbrmed
tb.m.concrere blot]ks. paniar prefibricated concrete flmring and mofing units, conoete pipes, etc, arl
permifting u\e ot tli ash rnd slag.

npuucrNc CONSUMPTTON oF SAND
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THE REPORT OF THE COMMITTEE
HEADED BYSECRETARY. MoEF- 2010

M1e,

A Committee headed by Secretary, Ministry of Environment and Forest was set up on the subject in
2010. The Committee considered this subject in detail and prepared a report. The important palrs ot
the report are as lbllows:

Definition of Minor Mineral:

The term 'ordinary sand' used in clause (e) of Section 3 of the MMDR Act. 1957 has been tunher
clalified in rule 70 of the MCR. 1960 as:

(iv)
(v)
(vi)
(vii)

Sl.No. IIinor Ilinerals

i) Boulder
ii) Shingle
iii) Chalcedony pebbles

used for ball mill
purposes only

iv) Lime shell, kankar
and limestone used

in kilns for
manufacture of lime
used as building
material

v) Murrum

Purposes of stowing in coal mines,

For manufacture of silvicrete cement,

Manufacture of sodium silicate and for
Manufacture of pottery and glass.

Additionally, the C€ntral Gov€rnment has declarcd the following minerals as minor minerals:

Sl.No. Minor IVlinerals

vi) Brick-earth

vii) Fuller's earth

viii) Bentonite

ix) Road metal

x) Reh-matti

Sl.No. NIinor !linerals

xi) Slate and shale when
used for building
material

xii) Marble
xiii) Stone used for making

household utensils
xiv) Quartzite and

sandstone when used

for purposes of
building or for making

road metal and
household utensils

xv) Saltpetre, and

xvi) Ordinary earth (Used for fitling or leveling purposes in construction ot'

embankments, roads, railways building).

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016

The term'minor mineral'is defined in clause (e) of Section 3 of MMDR Act. 1957: '3 (e) "minor

minerals" means building stones, gravel, ordinary clay. ordinary sand other than sand used tbr
prescribed purposes and any other material which the Cenral Govemment may, by Notitication in

the Gazette of India declare to be a minor mineral:'
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It ma) thus be observep thar minerals have been classified into major and minor minerals based on

rherl end use rather thr,ln level of production, level of mechanization, expon and import etc. There

do erist some minor riineral mines of silica sand and limestone where the scale of mechanization

and level of productiolr is much higher than those of indusrial mineral mines. Funher, in terms of
the econonlic cost and fevenue. it has been estimated that the total value of minor minerals constitutes

ubout l09r of the totll value ol mineral production whereas the value of non- metallic minerals

comprises onll' 3%. I! is, therefore. evident that the operations of mines of minor minerals need to

be subjecr to some regulatory parameters as that of mines of major minerals. Funher, unlike India
thele doe\ not exist rbch system in any other country where minerals are classified as major and

minor based on end u[age. Thus. there is a need to re-look at the definition of 'minor minerals' per

se lt is. therefore. refommended that Ministry of Mines along with Indian Bureau of Mines, in
conrultution with theiState Governments may re-examine the classification of minerals into major
and minor categoriel' so that the regulatory aspects and environment mitigation measures are

appropliately integri]rted tbr ensuring sustainable and scientific mining with least impacts on

environment.

Size of the Min€ Lehse:

g9

I

le
It

minimum limit of I a tbr a lease. Maximum area prescribed tbr permit is 50x50 m. In most of the

States area of permi! is not specified in the rules.

h has recently been irbserved by Punjab and Haryana High Coun in its order dated 15.05.2009 that

Slrte Go',ernment ale apparently granting short term permits by dividing the mining area into small

zones in effect ro alvoids environmental norms. There is, tlrus a need to bring uniformity in the

exrent of urea to bE Sranted for mine lease so as to ensure that eco- triendly scientific mining
practices can be ad(pted. It is recommended that the minimum size of mine lease should be -5 ha.

Furrher'. prepuratiorl of comprehensive mine plan for contiguous stretches of mineral deposits by

the respective State povernments may also be encouraged. This may suitably be incorporated in the

Mineral Concessiorf Rules. 1960 by Ministry of Mines.

Period of Mine LJase:

The period of leas! varies from State to State depending on type of concessions. minerals and its
end use. The mininlum lease period is one year and maximum 30 years. Minerals like granite where

huge investmenrs lte required. a period of20 years is generally given with the provisions ofrenewal.
Pelmits lre generuljly glrnted tbr shon periods which vary from one month to a maximum one year.

ln Stxtes like Hurypnu. minor minerirl leases are auctioned for a particular time period. Mining is

considered to be clrpital intensive industry and considerable time is lost for developing the mine
belbre it rttains thJ stutus of fully developed mine. If the tenure of the mine lease is short, it would
encourrge rhe less!e to concentrate more on rapid exploitation of mineral without really undertaking
udequare measurei for reclamation and rehabilitation of mined out area, posing thereby a serious
threat to the envirqnment and heahh of the workers and public at large.

Area for grant ofmi
or more mine lease

lease varies from State to State. Maximum area which can be held under one

2590 ha or 25.90 sq. miles in Jammu and Kashmir Rajasthan prescribed a

.#:s(9 MINISTRY OF ENVIBONMENT, FOBESTAND CLIMATE CHANGE. GOVERNMENT OF INDIA
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There is thus, a need to bring uniformity in the period of lease. It is recommended that a minimum
period of mine lease should be 5 years, so that eco- friendly scientific and sustainable mining
practices are adopted. However, under exceptional circumstances arising due tojudicial interventions.
shoft term mining leases / conrracts could be granted to the State Agencies to meet the situation
arising there from.

Cluster of Mine Appmach for Small Sized Mines:

Considering the nature of occunence of minor mineral, economic condition of the lessee and the

likely ditficulties to be faced by Regulatory Authorities in monitoring the environmental impacts

and implementation of necessary mitigation measures. it may be desirable to adoPt cluster approach

in case of smaller mine leases being operated presently. Further, these clusters need be provided

with processing/crusher zones for tbrward integation and minimizing excessive pressure on road

infiastructure. The respective State Governments / Mine Owners Associations may facilitale
implementation of Environment Management Plans in such cluster of mines.

Requirement of Mine Plan for Minor Minerals:

At present, most of the State Govemments have not made it mandatory for preparation of mining

plan in respect of minor minerals. In some States like Rajasthan, eco- friendly mining plans ttre

prepared. which are approved by the State Mining Department. The eco- friendly mining plans so

prepared. though conceptually welcome, are observed to be deticient and need to be made

comprehensive in a manner as is being done for major minerals. Besides, the aspects of reclamation

and rehabilitation of mined out areas, progressive mine closure plan, as in vogue for major minerals

could be introduced for minor minerals as well.

It is recommended that provision for preparation and approval of mine plan, as in the case of majol
mine[als may appropriately be provided in the Rules governing the mining of minor minerals by the

respective State Governments. These should specifically include the provision for reclamation and
rehabilitation of mined out area. progressive mine closure plan and post mine land use.

Creation of Separate Corpus for Reclamation / Rehabilitation of Mines of Minor Nlinerals:

Mining of minor minerals, in our country, is by and large unorganized sector and is practiced in
haphazard and unscientific manner At times, the size of the leasehold is also too small to address

the issue of reclamation and rehabilitation of mined outs areas. It may, therefore, be desirable that
before the concept of mine closure plan for minor minerals is adopted, the existing abandoned
mines may be reclaimed and rehabilitated with the involvement of the State Government. There is

thus. a need to create a separate corpus, which may be utilized for reclamation and rehabilitation oI
mined out areas. The respective State Govemments may work out a suitable mechanism for creation
of such corpus on the'polluter pays' principle. An organizational structue may also need to be

created for undertaking and monitoring these activities.

Depth of Mining:

Mining of minerals, whether major or minor have a direct bearing on the hydrological regime of the
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Conclusion:

Mrnrng of minor mlrnerals, though individually, because of smaller size of mine leases is perceived

to have lesser impqtr as compared to mining of major minerals. However, the activity as a whole is

reen to have significant adverse impacts on environment. It is, theretbre. necessary that the mining

trt minor minerals ls subjected to simpler but strict regulatory regime and carried out only under an

38 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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area. Besides, affectin[ the availability of water as a resourcq it also af'fects the quality of water

throu-qh direcr run ofg{ing into the surface water bodies and intilaadon / leaching into groundwater.

Funher, groundwater yithdrawal, dewatering of water from mine pit and diversion of surtace water

may cause surface and sub- surface hydrologic systems to dry up. An ideal situation would require

that quarrying should]be restricted to unsaturated zone only above the phreatic water table and

shrruld not intersect thf groundwater table at any point of time. However. tiom the point of view of
minelrl conserr ation. jit may not be desirable to impose blanket ban on mining operation below
groundu ateL table. It is, therefore, recommended that detailed hydro-geological repon should be

plepared in respect of ]my mining operation tbr minor minerals to be undertaken below groundwater

rable. Bused on rhe fi]ndinAs of the study so undertaken and the comments/ recommendations of
Ccntrrl Ground Watef Aurhoriry/ State Ground Water Board, a decision regarding restriction on
depth ol mining lbr afly area should be taken on case to case basis.

Uniform Minor MinLral Concession Rules:

The economic value frf the minor minerals excavated in the country is estimated to contribute k)
about 9% of the total ]value of the minerals whereas the non- metallic minerals contribute to about
2.6r2 . Kecping in vielw the large extent of mining of minor minerals and its significant potential to
adversely afl'ect the ejnvironment. it is recommended that Model Mineral Concession rules may be
tiamed tbr minor mi4erals as well and the minor minerals may be subjected ro a simpler regulatory
regime. which is. ho$ever. similar to mitjor minerals regime.

River Bed Mining:
i

I . Environment 
{amage being caused by unregulated river bed mining ofsand, bajri and boulders

is rttracting cgnsiderable attention including in the couns. The lbllowing recommendations
are therefbre rhade for the river bed mining.

(l ) [n the cjase of mining lerses for riverbed sand mining, specific river stretches should
he iderttified and mining permits/lease should be granted stretch wise, so that the

requisiie safeguard measures are duly implemented and are effectively monitored by
lhe resuecrive Regulatory Authorities.

(b)

(c)

The depth of mining may be restricted to 3m / water level, whichever is less.

For clrpyinp out mining in proximity to rny bridge rnd / or embankment. appmpriate

safety ione should be worked out on case to case basis, taking into account the structurat

prrrrndr.rr, l(^-atronal aspects. t)ow rate etc. and no mining should be canied out in

rhe salFty zone so worked out.

tl
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approved framework of mining plan, which should provide for reclamation and rehabilitation ofthe
mined out areas. Further, while granting mining leases by the respective Stale Govemments "location

of any eco-fragile zone (s) within the impact zone of the Foposed mining area. the linked Rules/

Notifications governing such zones and the judicial pronouncements, if any, need be duly noted.

The Union Ministry of Mines along with Indian Bureau of Mines and respe.ctive State Governments

should therefore make necessary provisions in this regard under the Mines and Minerals
(Development and Regulation) Act, 1957, Mineral Concession Rules, 1960 and adopt model

Cuideliness to be followed by all States (emphasis supplied)".
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The Ently 5.1 ol List I jin Schedule VII to the Constitution of India is the entry which empowers the
Prrliament in respect qf 'Regulation of Mines and Minerals Development. Entry 23 of List 2 of the

same Schedule. read \,lith Article 246 (3) of the Constitution conters legislative powers on the State

Legislature in respect !l Regulation of Mines and Mineral Development, but, this power is subject
to the provisions of List t with respect to the regulation and development under the control of the
Union. The Parliamertt, with the object to amend and consolidate the law relating to the regularion
of labour and safety i]r mines enacted the Mines Act, 1952. Section 2 (JJ) of rhe Mines Acr. l9-52
detrnes "minerals" to inean, all substances which can be obtained from the eiu.th by mining. digging.
d'illing. dredging. hy{raulicing, quarrying or by any other operation and includes mineral oils (which,
in turn. include narurrl gas and petroleum). On lst June, 1958, the Mines and Minerals (Development
und Regularion)Acr. j1957 was promulgared. This Act provides, inter alia. tbr general restrictions
on undertaking prosp{cting and mining operations, the procedure tbr obtaining prospecting licenses
o' mining leuses in rlespecr of the land in which the minerals vests in the Government, the rule
mrking power tbr re{ularing the grant of prospecting licenses and mining leases. special powers of
cent'al Governmenl to undertake prospecting or mining operations in certain cases, and for
developmenl of minqrals.

The protection of n{tural environment is one of the fundamental duties of every citizen under
A(icle 5l -A eif rhe ponstitution of lndia. Article 48-A of the Constirution, obliged the State to
endeuvor ro prorect :lnd improve the environment and to safeguard the lbrests and wild life of the
country. The Envirolrmenr (Protection) Act and Rules, 1986 were enacted and came into force on
lQIh November, l9!6. The object of this Act is to provide for the protection and improvemenr of
enr ironment rnd tbrimatters connected therewith. Under provisions of the Act and Rules of 1986,

MoEFCC has issue$ various Notifications regulating the mining of minor minerals, specifically
\tuting the procedurles thar were required ro be complied by persons intending to carry on such

mining activity and for the authorities to regulate the same.

Prior to 1994. there fias no specitic regime in place in relation to mining activity being carried out.

The Notifierrion is$ued by MoEF on 27th January, 1994, in exercise of the powers vested in it
under Sub-Rule 3 o{ Rule 5 of the Rules of 1986 and Sub Section ( 1) and Clause (v) of Sub-Section
(2r t-rf Seution 3 oif the Act of 1986, prescribed the requirement and procedure fbr seeking

Environmental Cle{rrance fbr the prqects listed in Schedule I. Schedule I of this Notification did
nol list mining projtcts of minor minerals. On the contrary, the prqects covered under S. No. 20 of
Schedule I of this I.,]otification were only "mining projects (major mineral) with leases more than 5

herJares". ]

REGIME F LAW AND ADMINISTRATIVE ORDERS
RELA ING TO MIN ING oF MINoR MINERALS

It provided for the] constirution of Expert Committe€s and prepzration of Environmental lmpact
Assessmenl Report wh-ich wrs to be evaluated and assessed by the Impact Assessment Agency. ln
exercise ol its statqrory powers afore-indicated, the Central Govemment on l4th September, 2006,
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issued a Notitication, i.e., 'Environment Impact Assessment Nolification, 2006'. In terms of this
Notification, the projects as stated in the Schedule to this Notification required prior Environmental
Clearance as per the prmedure. The projects have been categorised into two kinds. i.e.. Categorl, 'A'

rnd Category 'B' under Clause 2 of the Notification. Prqects under Category 'A' were required kr

take pdor Environmental Clearance by MoEFCC, For Category 'B' projects, Environmenral Clearance

was to be given by State Environment Impact Assessment Authority (SEIAA).

'[he mining of minerals (both major and minor) were brought under the ambit of the EIA Notilication.
2006. The mine lease area of more than equal to 50 ha was Category 'A' and mine lease area less

than 50 ha and more than equal to 5 ha was category 'B' project. Mine lease area of less than 5 ha

(both major and minor) was kept out of EIA Notitication purview.

The Notitication of 2006 came to be amended by Notification dated I st December, 2009. It included

the category of non-coal mine and coal mine lease and provided that non-coal mine lease of atea

more than equal to 5 ha and less than 50 ha will be category'B' and mine lease area more than equal

to 50 ha will be category'A'. Similarly, mine lease area of more than equal to 5 ha and less than 150

ha lbr coal mine lease will be category 'B' and mine lease area ofcoal mine more than 150 ha will be

category 'A'. Here again mining lease area of less than 5 ha (both coal and non-coal mine) was kept

out of EIA Notification purview.

The Hon'ble Supreme Courr, vide its order dated 27 .2.2012 in I.A. No.12- l3 of 201 I in SLP (C )

No. t9628- 19629 of 2009 titled Deepak Kumar etc. v/s State of Haryana & Ors. has inter alia ordered

"We, i the neauv,,hile, order that leases of nfuor mineral including tlrcir renettal for an area ol
less than fve hectares be granted by tlrc States/Union Territoies onlr- after geltiry environnefiol
cleorortce fntn the MoEE"

Hon'ble Apex Coun in Deepak Kumar's case (supra) extensively examined the environmental
concerns. in the context of mining of minor minerals, considering its impact on the environment.
The Apex Court observed that Extraction ofalluvial material from within or near a streambed has a
direct impact on the sfteam's physical habitat characteristics. These characteristics include bed
elevation, substrate composition and stability, in-stream roughness elements, depth, velocity, turbiditv.
sediment transpofi, strcam discharge and temperature. Altering these habitat character.istics can
have deleterious impacts on both in-stream biota and the associated riparian habitat. The demlnd
tbr sand continues to increase day by day as building and construction of new intiastructures and
expansion of existing ones is continuous thereby placing immense pressure on the supply of the
sand resource and hence mining activities are going on legally and illegally without any restricrions.
Lack of proper planning and sard management cause disturbance of marine ecosystem and also
upset the ability of natural marine processes to replenish the sand. euanying, mining and removal
of sand from in-stream and upstream of several rivers. which may have serious environmentar
impact on ephemeral, seasonar and perennial rivers and river beds and sand extraction may have an
adverse eft'ect on bio-diversity as well. Further it may also lead to bed degradatron and sedimentation
having a negative effect on rhe aquatic life.

Apex court observed that without conducting any study on the possible environmentar impact on/

\-/

-a
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in the river beds and eI e- where the auction notices have been issued. Hon'ble Apex Coun observed

J

that "We are of the cojrsidered view that when we are faced with a situation where extraction of
alluvial matelial within or near a river bed has an impact on the rivers physical habitat characteristics.

like rivcl stabiliry. Uodd risk. environmental degradation. Ioss ofhabitat. decline in biodiversity, it
is nor an answer Io sal thut the extraction is in blocks of less than 5 hectares. separated by I kilo
metcr'. because rheir lcollecrive impact nray be significant. hence the necessity of a proper
cn\ ironmental asre..rl,ent olan".

In order to ensure compliance ofthe atbresaid order ofthe Hon'ble Supreme Court, MoEF issued an
OM No.L- I l0tl/471201l-IA.n(M) dared 18.05.2012 stating inter alia that all mining projects of
minol minerals including their renewal, inespective ofthe size ofthe lease would henceforth require
priur EC und thrt rhe froiects of minor minerals with lease area less than 5 ha would be reated as

Cutegorv "B" as detirled in EIA Notilication, 2006 and will be considered by the respective Srate
En'ironment Impact 

lAsses\menl Authorities (SEIAAs) notified by MoEF and following the
prrrcedure pre'rcribed 

fnder 
rhe EIA Notificrtion. 2006.

on 24th June. 2013, MoEF issued another otrce Memorandum srating Guideliness tbr considerarion
.l pr.p,sals tbr granl of Environmental Clearance under the Notilication of 2006 tbr mining of
'b[ick e rth' and 'ordirfary earrh' having ]ease area of less than 5 hectares. Referring to rhe judgment
ol the Hon'ble Supre{ne Courr in rhe case of Deepak Kumar (supra) and its olrice Memorandum
d red lSth May, 201?, ir turther considered rhat the 'brick kiln'manufactures had stated rhat it was
a small scrle acrivity rPquiring rhat cenain depth should be kept outside the purview ofEnvironmental
Clerrunce. Having cgnsidered various aspects, examining the recommendations of the Expen
Committee, constitut]:d by MoEF, finally it was directed as tbllows:

"( ) The cti\ ities of prrowing / excavation of 'brick ea(h' and ordinary earth', upto an area of less

thrn 5 hr. may be catlegorized under'B2 Category subject to the following Guideliness in terms of
the pro\ isions under j'7.1 Stagel I )-Screening' of EIA Notification, 2006:

r i) The uctivity rlsocirted wirh borrowing/excavation of 'brick earth' and 'ordinary eanh' for
puryose of brilk manufrcturing. construction of roads, embankments etc. shall not involve
blastins. ]

(ii) The borrowinfe/excavation activity shall be restricted to a maximum depth of 2 m below

general grounh level at the site.

tiii) -l'he bonowinp/excavation activity shall be restricted to 2 m above the ground water table at

(iv)

(v)

(vi)

the site.

The bonowi

Appropdate

mishap.

g/excavation activity shall not alter the natural drainage pattern of the area

The bonowe.{Vexcavated pit shall be restored by the project proponent for useful purpose(s)

lf'encing all around the borrowed/excavaled pit shall be made to prevent any
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(vii) Measures shall be taken to preyent dust emission by covering of borrowed,/excavated earth

during transportation.

(viii) Safeguards shall be adopted against health risks on account of breeding of veclors in the

water bodies created due to bonowing/excavation of eanh.

(ix) Workers / labourers shall be provided with lhcilities tbr drinking water and sanitation.

(x) A berm shall be leti from the boundary ofadjoining field having a width equal to at ledst hall'

the depth of proposed excavation.

(xi) A minimum distance of l5 m from any civil structure shall be kept from the periphery ofany
excavation area.

2. (a) The concerned SEIAA while considering granting environmental clearance for such

activity for brick earth / ordinary earth will prescribe the Guideliness fls stated at (i) to
(xi) above and specify that the clearance so granted shall be liable to be cancelled in

case of any violation of above Guideliness.

(b) Notwithstanding what has been stated at (a) above, the tbllowing will apply:

(i) No bonowing of earth / excavation of'brick earth' or 'ordinary earth' shall be

permitted in casetheareaof borrowinS/ excavation is within I kmof boundary

of national parks and wild life sanctuaries.

(ii) In case the area of borrowing / excavation is likely to result into a cluster situation

i.e. if the periphery of one borrow area is less than 500 m flom the PeriPhery of
another borrow area and the tolal borrow area equals or exceeds 5 ha. the ctivil)'
shall become Category 'B l' Project under the EIA Notification. 2006. In such a

case, mining operations in any of the borrow areas in the cluster will be allowed
only if the environmental clearance has been obtained in respect of the cluster.

This issues with the approval of the Competent Authority."

These directions which were specific only to'brick earth' and 'ordinary earth'activities f(n.rreils
less than 5 hectares. as decided to be categorised as 'B 2' Category prqects. subject to the restrictions
stated in the memorandum, provided that if the cluster area exceeded 5 hectares. then it would
become Category'B l'and would not be treated as Category 'B 2,projects. The above Officc
Memorandum was not dealing with the issues of sand mining or any other minor mineral rctivity
except 'brick earth' and 'ordinary earth'. Further, MoEF has issued an amendment to EIA Notilication
vide Notiticarion s.o. 2731 (E) dated gth seprember 2013 and amended the EIA Norification. 2006
for item I (a) as follows:
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(3) | rol (5 )0) (2)

"l(a) (i) Mining of
minerals.

: 50 ha of mining

ease area in respect

cf non-coal mine

<50 ha of mining
lease area in respect of
minor minerals mine

lease ; and

<50ha25haof
mining lease area in

respect of other non-

coal mine lease.

General Conditions shall apply

except for project or activity of
less than 5 ha of mining lease

area for minor minerals:

Provided that the above
exception shall not apply lor
project or activity if the sum

total ofthe mining lease area of
the said project or activity and

that ofexisting operating mines

andmining projects which were

accorded en viron men I

clearance and ae lrrated wilhin
500 metres tiom the periphery

of such project or activity
equals or exceeds 5 ha.

(i) Prior environmental clearance

is required at the stage ofrcnewal

of mine lease for which an

application shall be made up to

two years prior to the date due

for rcnewal. Funhel a pericxl of
two years with elTect from the 4th

April,2011 is provided fbr
obtaining environmental
clearance for all those mine

leases. which were operating as

( 150ha 25haof
mining lease area in

respect of coal mine

lease.

>150 ha of mining

lease area in respoct

of coal mine lease.
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( I ) (2 ) (3) (4) (s)

(ii) Slurry

pipelines

(coal lipite
and other

ores)

passing

through

national

parks or
sanctuaries

or coral

reefs,

ecologically

sensitive

areas.

A I I prol ects

on the 4th April, 201I wirh
requisite valid environmental
clearance and which have fallen

due for renewal on or after the

4th November, 201 l:
Provided that no fresh

envimnmental clearance shall be

re4uired for a mining proje,ct or

activity at the time ofrenewal of
mining lease, which has already

obtained environmental
clearance under this notification.

( ii) Mineral prospecting is

exempted.
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The anomaly create

S.O. 2601 (E ) dat

leases were again cl sed as non-coal mine and coal mine and mining lease area of less than 50 ha

was made category ' ' for non-coal mine and mine lease area of less than equal to 150 ha for coal

In rhis Nutitication a nelx category of minor mineral was introduced and it was provided that mining

lease area of minor min[r'al less than 50 ha will be category'B'and will require EC. Accordingly the

nrinor minerrl mining frojects having less than 5 hectare oflease area are required to be appraised

by the SEIAA/SEAC qf respective State for granting environment clearance, It was provided that

the project or activity df less than 5 ha of mining lease area tbr minor minerals will be exempt trom
the Gcnerrl Condirionl. Simultaneously the concept of cluster rvas introduced and it was provided
thxt the e\emplion of +pplicabiliry of General Conditions shall not apply tbr projecr or activiry if
the sum lotal of the mlning lease area of the said project or activity and that of existing operating
rnrnes and rnining proidcts which were accorded EC and are lcrcated rvithin 500 m tiom the periphery
rrl sueh project or rctil irl equal or exceeds 5 ha.

The Minisrry, orl 24th December. 2013, issued another Oftice Memorandum for consideration
.i proposals lbr granr !,f Environmental Clearance regarding categorisation of Category ,B, 

pr.ojects

into Category 'B (l)' lnd 'B (2)'. Mining of minor minerals had been separately dealt with in this
oflice Memo. ndum. 

lfhis 
orfice Memorandum stated that no riyer sand mining proiect with mining

Ieir\e lrel of less thari 5 hectares may be considered frrr grant of Environmental clearance. such
irrca Lrp to 25 hectareii would be categorised as'B (2)'and such projects were to be considered.
subject ro the stipulatlons stated rherein. This oftice Memorandum stated that no Environmental
clerrrnce 

't'ould 
he 

{ranted 
for e\traction of minor minerals from any riverbed where the area is

Iesr thun -5 hectxres. pand mining. in area other than riverbeds, would be permitted. only if the
ProJect Proponent ta(es Environmental Clearance.

The Minisny vide Ndritication No. S.o. 1599 (E ) dated 25.06.2014 reduced the area of l0 kilo
nrerer to 5 kiJo merer! rbr app)icabititl .l Genelrl condilions rnerearing rhe delegrrion to Srures b1

trking out prejgcl5 lor{ared in 5 to l0 kilo meter of inrerstare boundary, CEPI, and, pAs fiom caregory
A"

mine was made cat

of General Conditi

'B'. The mine lease area of less than 5 ha was exempt from the applicability

s and cluster concept of Notification dated 09.09.2013 was retained
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Notification S.O. 2601 (E) dated 7th October 2014 provides as follows:

'-r

(l) 2 )( (3) 4)( (s)

(i) Mining of
minerals.

(ii) S lurry
pipelines (coal

Iignie and otlm
ores) passing

through
national parks

or sanctuaies c
coral reefs.
ecologically
sensitive areas

> 150 ha of
mining lease area

in respect of coal

mine lease.

2 50 ha of mining
lease area in
respect of non-
coal mine lease.

Asbestos mining
irrespective of
mining area.

All projects.

<50 ha of mining
lease area in respect

of non-coal mine
lease.

< 150 ha of mining
lease area in respect

of coal mine lease.

General Conditions shall
apply except for project or
activity of less than 5 ha of
mining lease area:

Provided that the above
exception shall not apply for
project or activity if the sum
total of the mining lease area

of the said project or activity
and that ofexisting operating
mines and mining projects
which were accorde d
environment clearance and
are located within 500 metres
from the periphery of such
project or activity equals or
exceeds 5 ha.

Note:

(i) Prior environmental
clearance is required at the
stage of renewal of mine
lease for which an
application shall be made up
to two years prior to the date
due for renewal.

Provided that no fresh
environmental clearance
shall be required for a mining
project or activiry at the time
of renewal of mining lease,
which has already obtained
environmental clearance
under this notifi cation.
(ii) Mineral prospecting is
exempted. "
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quashed. This condi

made available bv

area less than 5
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The NCT vide order 13.01.2015 (O.A. No. 123 of 2014 and M.A. No. 419 of 2014) has

declared the Notificati dated 09.09.2013 as invalid, inoperative and quashed it. The above order

has also quashed the a (b) (i) of O.M. dated 24th June 2013 which provided thar "No

borrowing of earth / ex vation of 'brick earth' or 'ordinary earth' shall be permined in case the area

of borrowing / excav on is within I km of boundary of national parks and wild lit'e sanctuary."

Though this provision as taken from the observarion of Hon'ble Supreme Court in W.P- No. 435 of
2012 (Goa Foundation

Goclavarman Thirumu

tiom the boundaries of

Vs. Union of India) and order dated M.08.2006 of Supreme Coun in IN.
v. Union of lndia & Ors. Supreme Coun has taken a view that I km

ational Parks and Sanctuaries would be a safety zone, subject to the orders

thrt may be made in No.1000 regarding Jamua Ramgarh Sanctuary and the State will not grant
any Temporary Worki

of National Parks and

Permit (TWP) in these safety zones comprising I km. from the boundaries
nctuaries

Similarly the proviso

mining project, with
t pam$aph 2 (iii) of O.M. dated 24.12.2013 which says thar "No river sand

lease area less than 5 ha, may be considered for granting EC,, has been

was taken liom rhe recommendations of the Committee headed by the
Secretary. MoEF con tuted in 2010. The above proviso were quashed on the ground that as EIA
Notilication places no such restriction, so same cannot be imposed by an executive order and many
hill States find it verv fficult to get an area equal to or more than 5 ha. in riverbed. The information

States also makes it clear that majority of the mining leases of sand are of
s

-----J
F



THE ISSUES AND MANAGEMENT OF
MINING IN CLUSTER
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In I.A. No. l2-l3of20llinSLPNos.729-731 12011,21833 12009,12.198-499/ 2010, SLP(C )

CC ... 16l-57 / 20ll & CC 18235 I 20ll (Deepak Kumar and Ors. Vs. State of Haryana and Ors.

etc. ) Hon'ble Supreme Coun in its order dated 27 .02.2012 on the subject of cluster has quoted the

submission of affidavit dated 23.11.201I of MOEFCC. It says that "The Ministry is of the opinion

that where the mining area is homogeneous, physically proximate and on identifiable piece of land

of5 ha. or more. it should not be broken into smaller sizes to circumvent the EIA Notification. 2006

as the EIA Notification, 2006 is not applicable to the mining projects having lease area of less than

5 ha. The Report of Committee on Minor Minerals, under the Chairmanship of Secretary (E&F)

with representatives of various state govemments as members including the State of Haryana and

Rajasthan recommended a minimum Iease size of5 ha for minor minerals for undertaking scientitic

mining for the purpose of integrating and addressing environmental concerns. Only in cases of
isolated discontinued mineral deposits in less than 5 ha, such mining leases may be considercd

keeping in view the mineral conservation".

The order fufiher quotes that "Cluster of Mine Approach fbr Small Sized Mines: Considering the

nature of occurrence of minor mineral, economic condition of the lessee and the likely difiiculties

to be faced by Regulatory Authorities in monitoring the environmental impacts and implementation

of necessary mitigation measures, it may be desirable to adopt cluster approach in case of smaller

mine leases being operated presently. Further these clusters need be provided with processing /

crusher zones fbr forward integration and minimizing excessive pressure on road infiastructule.

The respective State Governments / Mine Owners Association may facilitate implementaticrn of
Environment Management Plans in such cluster of mines." The order has further quoted the letter

dated 1.06.2010 written by the then Minister of Environment, Forest and Climate Change which

says on the subject that "A cluster approach to mines should be taken in case of smaller mines leases

operating currently". The Hon'ble Court has ordered that "The State of Haryana and yarious other

States have not so far implemented the above recommendations of the MoEF or the Guideliness

issued by the Ministry of Mines before issuing auction notices granting short term permits by way
of auction of minor mineral boulders gravel, sand etc., in the river beds and elsewhere of Iess than

-5 hectares. We therefore, direct to all the States, Union Territories, MoEF and the Ministry of Mines
to give effect to the recommendations made by MoEF in its repon of March 2010 and the model
Guideliness framed by the Ministry of Mines, within a period of six months t'rom today and submit
their compliance reports. "

"we in the meanwhile, order that leases of minor mineral including their renewal lbr an area of iess
than five hectares be granted by the States/ Union Territories only after getting environmental
clearance from the MoEF."
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As of now, mining ects of minor minerals with less than 50 hectare of mining lease areas are

categorized as Categ ry 'B' as per Notitication S.O. 2731 (E ) dated 9rh Seprember 2013. AIso vide
O.M. No. L- l l0l l/4 /2011-IA-II (M) dated 24.06.2013, Guideliness has been issued regarding
catesorization of mi ing projects of brick earth and ordinary earth having lease areas less than 5

hectare as Category ' 2'subject to stipulations stated therein.

ln the above brckdrcll. the proiects of mining of minor minerals, categorized as Category 'B' are

heleby categorized a!' '82'as per the following:

(i) 'Brick Eanh'i'Ordinary Earth' mining projects having lease area less than 5 ha will be

considered fur]granting EC as per the atbresaid Guideliness issued by MOEF on 24.06.201 3.

I ii ) 'Brick Earrh' / 
fordinury 

Earth' mining projects with mining lease area more than equal to 5 ha

but less than qqual to 25 ha and all other minor, mineral mining prqects with mining lease

area < 25 ha, xcept for river sand mining projects willbe appraised as Category '82' projees

\J
The Ministry vide O.M. iNo. L- I l0 t l/47l201 t lA.lI (M) dated lSth May 2012 said that "In order to

ensure compliance of th]e above ret'erred order of the Hon'ble Supreme Court dat ed Z'7 .02.2012, ir

has nou been decided thlrr all mining projects of minor minerals including their renewal, irrespective

of the size of the lease ufould henceforth require prior environment clearance. Mining projects with

leare rleu up to less thdn -50 ha including projects of minor mineral with lease area less than -5 ha

rvould be trealed as Catt8ory'B' as defined in EIA Notificadon, 2006 and will be considered by the

lerpective SEIAAs notilied by MoEF and folbwing the procedure prescribed under EIA Notificarion,
2006."

On the issue ofcluster, [he Notifications No. S.O. 2731 (E ) dared 09.09.2013 and Notificarion No.
S.O. No.260l {E ) ot d7.10.2014 uere issued.

The above Notiflcatio]ns in Schedule at Item No. I (a) in Conditions mentions rhtt "General

Condrtions shallapplylexcepr fbr projects or acrivity of less than 5 ha of mining lease area:

Prr^,iclecl rhur rhe abo{e exceprion shall not apply lbr project or activity if the sum total of the
mininc lease areu Of rljre said project or activity aod that of existing operating mines and mining
proiects which were a!:corded environment clearance and are located within 500 meters fiom the
perrphery of such pm.]eets or activity equals or exceeds 5 ha. The Office Memorandum No. J-,'J
I .l0l 2/ I 3/201 3-lA-ll (l t dated 24. 12.2013 is about Guideliness tbr consideration of proposals lbr
grant of environment lrlearance under Environment Impact Assessment Notification 2006 lnd its
rumendmenrs - regardirfg categorizarion of Category 'B' projects/ actjyities into Category 'B l' & 'B2'.

'fhe rbove O.M. besidbs categorizing the Caregory B into Category B I & 82 also has directions on
mining of brick earth 

I 
ordinary earth and river sand mining. These provisions are as follows:

"Mining of minor nlinerals:
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These projects will be appraised based on the following documents:

(a) Form- l as per the Appendix-l under the EIA Notification 2006

(b) Pre-feasibility repon of lhe projecr

(c) Mining plan approved by the authorized agency ofthe concemed State Governmenl

Provided in case the mining lease area is likely to result into a cluster situation, i.e. if the peripher.l-

of one lease area is less than 500 meter from the periphery of another lease area and the btal lease

area equals or exceeds 25 ha, the activity shall become Category 'B l' Project under the EIA

Notitication. 2006. In such a case, mining operations in any of the mine lease areas in the cluster

will be allowed only if the environmental clearance has been obtained in respect of the cluster.

About river sand mining it says that:

(iii) No river sand mining project, with mine lease area less than 5 ha, may be considered tbr

granting EC. The river sand mining projects with lease area more than equal to 5 ha but less

than 25 ha will be categorized as 'B2'. In addition to the requirement ofdocuments, as brought

out above under sub-para (ii) above for appraisal, such projects will be considered subject k)

the tblbwing stipulations:

(a) The mining activity shall be done manually. The depth of mining shall be restricted to

3 m / water level. whichever is less.

(b) For carrying out mining in proximity to any bridge and / or embankment. appropriate

safety zone shall be worked out on case to case basis to the satisfaction of SEAC /

SEIAA. taking into account the structural parameters, locational aspects. flow rate

etc.. and no mining shall be canied out in the safety zone so worked out. No in-stream

mining shall be allowed.

(c) The mining plan approved by the authorized agency of the State Government shlll

inter'-alia include study to show that the annual replenishment of sand in the mining

lease area is suflicient to sustain mining operations at levels prescribed in the mining

plan and that the transport infrastructure is adequate to transport the mines material. In

case ofransportation by road the transpofl vehicles will be coveled with (he tafpaulin

to minimize dust/ sand particle emissions.

(d) EC will be valid for mine lease p€riod subject to a ceiling of5 years'

hovided. in case the mining lease area is likely to result into a cluster situation i.e. if the periphery

of one lease area is less than I km from the periphery of another lease area and total lease arca

equals to or exceeds 25 ha., the activity shall become Category 'B l' Projects under EIA Notitrcation'

2006. ln such a case, mining operation in any of the mine lease area in the cluster will be allowed

only if the environment clearance has been obtained in respect of the cluster'
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The NGTorder dated 13.01.2015 in o.A. No. 123 of 2014 and M.A. No.4l9 of 2014 has following

directions on the Lssue of cluster: "In light of the judgment of the supleme court and what has

emerged tiom the various cases that are subject mattel ofthis Judgment, we direct the Ministly of

Environment and Forest to formulate a uniform clusler policy in consultation with the States for

permitting minor rnineral mining activity including its regulatory regime, in accordance with law.

Noritlcation S.O. 1559 (E ) dated 25th June 2014 provides that "Any project or activity specified in

Category 'B' will be appraised at the Central Level as Category 'A', if located in whole or in part

within 5 km. from the boundary of: (i) Protected Areas: (ii) CEPII (iii) ESA; (iv) I n t e r - s t a t e

boundaries or international boundaries

The NGT vide its order dated 13.01.20 t 5 has quashed the Notification dated 9th September 20l3.

but similar provision on clusters exists in Notitrcation dated 7th October 2014.

The EIA Notificarion 2006, as amended makes it clear that prqects in respect of non-coal mine

leases, where the area is more than equal to 50 hectares would require prior Environmental Clearance

tiom MoEFCC, rvhile the proiects of area less than 50 hectares would be appraised for prior

Environmental Clearance at the level of SEIAA.

The EIA Notification of 2006 in Clause 7 specifies the stages through which projects for grant of
Environmental Clearance are required to be passed and pocessed. The stages include Screening,

Scoping. Public Consultation and Appraisal, upon which, the Expert Appraisal Committee makes

recommendation to the MoEF/SEIAA. Under 'Screening', this Clause 7 also provides for a further

bifurcation of projects falling under category 'B' into 'B l' and 'B 2'. The relevant part of Clause 7,

dealing with this aspect, reads as under: "Stage (l) - Screening (Only for Category 'B'projects and

actiyities): In case of Category 'B' projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form I by the concerned State level

Expert Appraisal ('ommittee (SEAC) for determining whether or not the project or activity requires

further environmental studies for preparation ofan Enyironmental Impact Assessment (EIA) for its
appraisal prior to the grant of environmental clearance depending up on the nature and location
specificity ofthe project . The proJects requiring an Environmental Impact Assessment repon shall

be termed Category 'Bl'and remaining projects shall be termed Category 'B2'and will not require
an Environment Inrpact Assessment report. For categorization ofprojects into B 1 or 82 except item
8 (b), the Ministq of Environment and Forests shall issue appropriate Guideliness from time to
time."

The Ministry on 24th December, 2013, issued Office Memorandum lbr consideration ofproposals
lbr grant of Environmental Clearance regarding calegorisation ofCategory 'B'projects into Category
'B l' and 'B2'. Mini.g of minor minerals had been separately dealt with in this Oftice Memorandum.
such lrea up to 25 hectares would be categorised as 'B 2'and such projects were to be considered.
\uhject ro the sripulutions srared therein.
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The EIA Notification, 2006 does not provide lbr issuance of Environment Clearance to Cluster of
mines. lt provides for EC to individual lease holders / project proponents. This position has also

been upheld by the Hon'ble Supreme Court in its judgment of Vivek Bansal Vs. State of Haryana

that EC should be applied for and granted to the individual lease holder

There has been rising concerns about adverse impact of mining on small leases (less than 5 hectare )

in case the numbers of such leases are large and they are located in close proximity to each other.

This leads to the definition of Cluster. To avoid the rigors ofenvironment impact assessment studies.

environment management plan and the environment clearance there has been a tendency to break

the leases into size which does not attract the provisions of envi.ronment impact assessment studies,

environment management plan, public consultation and the environment clearance. In Deepak

Kumar's case Hon'ble Supreme Coufi also encountered this situation and in its ordet dated2T .02.2012

mandated that no mining lease or renewal b€ done without environment clearance irrespective of
size.

It is seen that the categorization of mines into'Bl' and'82'category in which Category'82' leases

are being exempted from the requirement of Environment lmpact Assessment, Environment

Management Plan, and Public Consultation for grant of EC, in many cases now the mining leases

are being given for 25 hectares or less. This defeats the purpose and intent of Hon'ble Supreme

Court Judgment which orders environment clearance tbr all mining leases irrespective of size. The

environment clearance without Environment Impact Assessment, Environment Management Plan.

and Public Consultation does not serve the purpose of environment clearance which is to ensure

environmentally sustainable and socially responsible mining. So ifa cluster or individual lease size

exceeds 5 hectare, the EIA/ EMP should be completed in the process of grant of prior environment

cleatance.

The EIA Notification, 2006 and subsequent amendments to that or any O.M. issued by the Ministry
do not provide for procedures and Competent Authority for environment clearance for cluster. ln a

cluster there will mostly be situation where there are a number of different lease holders and as per
the settled law the lease holder has to do the working of mine and the lease holder is the one who
can apply for and get the environment clearance. The conditions stipulated in the environment
clearance have to be complied by the EC holder and any violation of that empowers the authority to
cancel the environment clearance or prosecute the Ec holder if necessitated by the circumstances.

For cluster there is no mechanism about who will apply fbr EC. EC will be issued in whose name.
and who will be responsible for compliance of EC conditions.

The intent of cluster assessment is to have a holistic knowledge of the impact on environment by
different mines operating in close proximity ofeach other. There are also requirement of mitigative
measures which need imprementation in concerted manner by different EC horders of that cluster.
To ensure that it is important that there shourd be an integrated Environment Impact Assessment /

sP-".(v
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Environment Management Plan for the cluster to be presented before the authority appraising the

projects and considering the proposals lbr grant of EC. This integrated EIA,/ EMP can be prepared

by either lhe Iease holder, group of lease holders, State or the State Agencies. This EIA,/ EMP need

to be prepared by the accredited consultants / Registered Qualified Persons ofthe State Govemments.

The application tbr EC and grant of EC should be done in the name of individual lease holders in

the background of the integrated EIA/EMP report- The Competenr Authority (SEIAA/ SEAC /
EAC) will entertain inrlividual lease holder's application for grant of EC to individual mining lease

projects in that cluster in the name of lease holders. The conditions related to mitigative measurcs

neccssitated by the integrated EIA./EMP may run across more than one lease holder or EC holders,

that should l)gure in tach EC accordingJy and its compliance be ensured by the individual EC
holtlers-

The Hon'ble Supreme Coun. NCT. SEAC/EAC and the Project Proponents have raised issue of
cluster in mine lease tLllotment and environment clearance for the same. so follorvinc conditions
nced to be ensured fol cluster ol mines:

l. To address the concern of adverse impact of minor mineral mrning on environment ir is

proposed that all mining acrivity including river sand mining (above 5 hectar.e individual or
cluster) will need to prepare Environment Imp;rct Assessment Report and Environment
Management Plan betbre grant of environment clearance. These reports (EIA /EMp) can be

prepared by the State or Srate nominated Agency / the koject Proponent (s).

2. As can be seen tiom the data provided by the States most of the mining Ieases for minor
minerals are of lease area less than 5 hectare. It is also reported thar in hill states getting a

stretch in river with area more than 5 hectare is very uncommon. So the size of lease for
nrinor mineruls including river sand mining will be determined by the States as per their

circumstances.

3. The EIA Notit'ication. 2006 does not provide for cluster EC, it provides for issuance of EC to

individual project proponents and the same has also been upheld in the judgment of Hon'ble

Supreme Courr in Vijay Bansal vs. State of Haryana case. So EC will have to be applied fbr

and issued to the individual project proponent.

-{. A cluster shall be lbrmed when the distance between the peripheries of one lease is less than

500 meters tit,nr the periphery of other lease in a homogeneous mineral area.

-5. The mining ()1 minor minerals is mostly in clusters. The Environment Impact Assessmeot or

Enyironment Management Plan are required to be prepared tbr the entire cluster in order to

capture all the possible externalities These rePons shall capture carrying capacity of the

cluster, ransponation and related issues. replenishment and recharge issues, geo-hydrological

study ofthe cluster area. The Environment Impact Assessment or Environment Management

Plan shall be prepared by the State or State nominatedAgency or group of project proponents
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in the Cluster or the project proponent in the cluster.

6. The individual lease holders in cluster can use the same Environment lmpacr Assessment or

Environment Management Plan for application for environmental clearance. The clusler

Environment Impact Assessment or Environment Management Plan shall be updated as per

need keeping in view any significant change.

7. There shall be one public consultation for entire cluster after which the final Environment

lmpact Assessment or Environment Management Plan repon for the cluster shall be preparcd.

8. The details of cluster Environment Impact Assessment or Environment Management Plun

shall be reflected in each environmental clearance in that cluster and District Expert Appraisal

Commifiee (DEAC), SEAC, and EAC shall ensure that the mitigative measures emanaling

from the Environment Impact Assessment or Environment Management Plan study are fully

reflected as environmental clearance conditions in the environmental clearance's of individultl

project proponents in that cluster.

9. As the sand is mostly mined from rivers and majority of the rivers which are importilnt

source ofsand also form boundary between States. so because ofGeneral Conditions most of
the sand mining projects become Category 'A' project. So the General Conditions will not

apply in case of river sand and gravel mining projects on account of being in 5 kilometer of
inter-state boundary.

10. The Committee headed by the District Magistrate or District Collector will be empowered to

appraise and grant EC for mining leases up to 5 ha in case ofindividual lease and up to 25ha

in crse of cluster tbr sand mining.

I l. In case the mining leases are in cluster ( if periphery of one lease is within 500 nteters).

fowling are the categorization of projects:-

/ Category 'B2'ProJecr: Cluster area of mine leases up to 5 ha and to be dealt at DEIAA/
DEAC level

i Category 'B2'ProJect: Cluster area ofMine leases > 5 ha and < 25 ha with no individual
lease > 5 ha and to be dealt at DEIAA,/DEAC level

> Category 'Bl'hoject: Cluster of mine leases of area > 25 hectares with individual
lease size < 50ha and to be dealt at SEIA{SEAC level

) category 'A' Project: cruster of any size with any of the individuar rease >-50ha and ro
be dealt at MoEFCC/EAC level

,ii:\(v
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The schematic presentation ofrequirements on Environmental Clearance ofSand Mining including

clusler siturtion is detarled as belo\r':-
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MANAGEMENT OF SAND DEPOSITED AFTER
FLOOD ON AGRICULTURAL FIELD OF FARMERS

The Strnding Committee on Water Resources on issues, concerning flood management,

compensation, and stanrs of ownership of submerged and eroded land in the country including

compensation to farmers lbr loss oftheir cmps destroyed by floods and right to disposal ofthe sand

Ieti in the flelds of farmers in its meeting held on 29.04.2015 made observations on this subject.

The Committee observed that pursuant to Hon'ble Supreme Coun of lndia decision in "Deepak

Kumar Case" in 2012. regulations were framed by the Ministry of Mines to guide environmental

cle arance of minor minerals. . . . The Committee, theretbre, desires the M inistry of Water Resources,

River Development and Ganga Rejuvenation to work in close coordination with the Ministry of
Mines und Environment, Forest and Climare Change to frame regulations / Guideliness in rhis

regard expeditiously.

Mining of Sand

The Committee lunher observed that due to the floods, the agricultural land of larmer is destroyed

and rendered infertile. Further the farmer loses his livelihood as the produce of his land is desn oyed

bl tlood and become rrnsalable. The farmer is also deprived of the right of lifting sand from his

Iand. He is therefbre, left helpless and destitute and leave their land in search ofjob.

Removrl of sand t'rom the agricultural field by the owner tarmer of the land from environment point

ol view will not be considered as mining operation and its removal and disposal can be allowed

$ ithout the requiremcnt of enyironment clearance till it is done only to the extent of reclaiming the

agriculrural land. The sand deposited after llood only be removed, so no mining / digging below the

-uround level is allowed. For removing sand in case where private land has gone into the river due to

elosion. the requirement of mining lease and environment clearance will continue. This operation

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016

The Committee obser\ es that "mining operation" means any operation undenaken tbr the purpose

ol winning any mineral. Accordingly, ifdesilting is undertaken perse with the objective ofwinning

a mineral then only it u ill be construed as a mining operation. Apparently, ifthe desilting is undertaken

not tir winning any mineral, it will not be construed as mining operation and therefore, the farmer

crn remove the sand from the land without requiring the requisite permits. However, the Committee

slrongly t'eels that the tarmel be given the right to use and dispose<rff the sand accumulated over

thcir land post floo(l, by incorporating the necessary provisions in the Mines and Mineral
(Development and Regulation) Act. I957".
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of removal of sand deposited on agl icultural held should be done after a mapping of deposition is

done by the Land Management Committee of the Gram Panchayat. The sand so deposited post

flmd can be removed by the farmer owning the land / group of farmers affected by this post flood

sand deposition or the Gram Panchayat. Customary rights to remove and dispose olTthe sand should

be given to the farmer affected by deposition of sand on account of sudden flood in his agricultural

land.
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MINING OF SAND FROM AGRICULTURAL FIELD

This practice is pre\ alent in Haryana. where the top layer of soil varying between I and 2 meters is

rcmoved and stacked separately and thereafter the sand deposit which may be l0- t5 meter deep is

mined. After removing the sand layer up to a maximum depth of 09 meters, the top soil stacked is

sprerd out on the field and the same is brought under the cultivation. Though the level of this land
(n]ined out area) is lowered to the depth of the excavation and in initial years of cultivation the
productivity is low, but the productivity of the tields improves with continued cultivation and addition
ot organic manure in the field. In Haryana some leases are oflarge area (ranging from 1000 hectare
to 2000 hestare) the agricultural tlelds and river bed both are included in the same lease for mining.

The follou,ing recommendations should be kept in mind for mining in such leases:

l. Mining of sand in such mine leases will require environment clearance.

2. The lease should be of sand mining either from the agricultural lield or river In same lease
both type of area should not be included.

-3. The sand mining fiom agricultural field is being done in Haryana for a long time and ir can be
done in a more sustainable manner without adverse impact on agricultural productivity. il
proper environmental safeguards ale taken.

.1. The slope of mining area adjacent ro a-qriculrural fields should be proper (preferably 45-60
degree) and adequate gap (minimum l0 t'eer) be leti trom adjacent agriculrural t'ield to rvoid
erosion and scouring.

CUSTOMARY RIGHT ON SAND MINING

The native people have their long held customary rights to take silt, sand & soil tiom their tanks and
nearby rivers tbr rheir use or community works in the village in almost all the States in some fbrm
(n the other.

Next ro the reser'ed t'orests. tanks and rivers are the biggest common propenies in India. Most of
the village tanks are 'govemment propeflies' with some exceptions of privatery held tanks. Land
revenue depanment' irrigation department and forest department is given powen to deal with propeny
right'and hence protecting all tanks and rivers preventing damages including ensroachments is
(heir responsibiliry. The Iocal villagers were given'customary rights' u nder. the Reyenue Depaflment
orders, and other laws related to Panchayats and Easemenm to take sand, soil and eafth foragricultural
and domestic purposes without seeking any permission from anyone. The Stares st ve to keep these
customary rights to use such resources like soil and sand for individuals work and community work
in the village intact without requirement ofany permit and clearance. These customary rights need
to be protected and respected.
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DESILTING OF RESERVOIRS / BARRAGES /
ANNECUTS / LAKES / CANALS

These strucores are generally in possession and maintenance of Inigation Department / Minor
Irrigation Deparrnent / PHED of State Governments. The dams and reservoirs can be a sienificant
source of sand. Many such structures are silted and their water holding capacity has gone dorvn
considerably. ln some instances to compensate for silted capacity raising of height of dam or
construction of new structures is proposed which further leads to submeryence of new areas of
agricultural field and forests. Thking up desilting of such projects can serve dual purpose of increasing
the water holding capacity and making available the sand for other usage. In some States the Irigation
Department is permitted to use it for the departmental works free of charge and balance can be

disposed of in market alier paying the due royalty. A detailed study is required to be carried out to
verify economic viabilitv and environmental sustainability befbre contemplating dredging of storage
reservoirs for sand / gravel mining.

The de-silting ofreservoir, dredging for upkeep and maintenance ofstructures. channels and avening
natural disasters will not be trealed as mining for the purpose of environmental clearance.

The Ministry of Water Resources (MoWR) view on desiltation from tlood control point of view is

as lirllows:

A multidisciplinary Committee (Mittal Committee) under the chairmanship of Dr B.K. Mittrl.
tbrmer Chairman. CentralWater Commission was constitutedby MoWR, vide letterdated 08.10.2001

to identily cause and extent of siltations in rivers, suggest measures to minimize siltation, examine
as to whether desilting is a technically t'easible means to minimize magnitude of flood in rivers.

suggest appropriate technology/ methods of desilting of rivers, propose a realistic operttional
programme in a time bound mannet and other related aspects. The committee studied in respect of
few sites on Ganga. Brahmputra, Godavari, Krishna etc.. and inter-alia concluded that:

i) Siltation in river is not pronounced and alarming:

ii) Desilting of rivers tbr flood control is not an economically viable solution;

iii) Dredging in general has been tbund to be inadequate and should not be resorted to. particularly

in major rivers;

iv) There are, of course, some locations such as tidal rivers. confluence points with nlrrorv
consfictions and the like which can be tackled by desilting after thorough examination and

techno-economic justifi cationt

v) Selective dredging is suggested depending upon local conditions; and

vi) Desilting ofrivers can marginally minimize the magnitude of floods and be effective only tbr

a shon peliod.

Thus. desilting in general is not feasible technically, due to several reasons like non-sustainability.

non- availability ofvast land rcquircd for disposal of dredged material etc. This cannot be viewed in

isolation of other approaches to manage floods. Desilting of rivers in vulnerable reaches may be

suggested based on model study, if it is found techno-economically viable. For navigation purposes.

the river reaches in the water ways path may be dredged to have minimum depth of water'
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NTINING PLAN

The Environment CleLrance shallbegiven to only those miningleases which have mine plan approved

by the Competent Authority designated by the States. Modification of the mining plan during

operation will also need approval of the Competent Authority. The Mining Plan shall be prepared

by the Recognised Qualified Penons (RQP). The person to be recognized for preparing the mining

plan should be a holding a degee of Mining Engineering, Environmental Engineering or a post

graduate degree in Geology g.ranted by a University eslablished or incorporated by or under a

Central Act or a State Act including any institutions recognized by the UGC or any equivalent
qualification granted by any University or institution outside India and have a professional experience

of three years of working in a supervisory capacity in the field of mining after obtaining a degree.

The States will devise their own mechanism of selection and empanelment ofRQPs. A mining plan

should be valid for a period of 5 years, which can be renewed further.

EVAI,UATING THE IMPACT OF SAND MINING

fo assess the impact of mining and eftect ofremedial measures can be assessed through monitoring.

This is also required for mid-course coneclions. Monitoring will provide data to evaluate the upstream

and downsneam ellects of sand and glavel extraction activities, and long-term changes. A brief
report summarizing the annual results of the physical and biological monitoring should document

the evolution of the sites over time, and the cumulative effects of sand and gravel exfaction. The

summary should also recommend any modification ofextraction rates needed to minimize impacts

ol extl ction.

Sand Replenishment, Geomorphology and Hydrology:

Phl,sical monitoring requirements of sand and gravel extraction activities should include surveyed

channel cross-sections, longitudinal profiles, bed material measurements, geomorphic maps, and

discharge and sediment transport measurements. The physical data will illustrate bar replenishment
and any changes in channel morphology, bank erosion, or particle size.

In addition fo locill monitoring tbr replenishment at specific mining sites, monitoring of the entire
relch through the estuary will provide intbrmation on the cumulative response of the system to
slnd and gravel extraction. For example, it is important for downstream bars and the estuary to
receive sulficient sand and gravel to maintain estuarine sructure and function- Because the elevation
of the lred of the channel is variable from year to yeaf, a reach-based approach to monitoring will
pror,ide a Iu-eer context for site-specific changes. If long-term monitoring data show that there is a
reach-scale trend of bed lowering (on bars or in the thalweg), the extraction could be limited.

Cross-sections:

Surveyed channel cross-sections should be locared at permanently documented sites upstream.
dou nstream and within the extraction area. Cross-sections intended to show reach- scale changes
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should be consistently located over geomorphic features such as at the head of riffles, across the

deepest part of pools, or across particular types of channel bars.

Cross-section spacing should be close enough to define the morphology of the river channel. Cross-
section data should be surveyed in March or April to eyaluate changes that may occur during the

flooding season.

Cross-section data should be collected over the reach to the estuary, and locally upstream.

downstream, and within each mining site. This long-term monitoring data should be collected and

analyzed even if no mining occurs in order to understand and estimate the sand budget of the river
reach.

Photo-documentation:

Photographs of the project sites should be taken prior to excavation to document the baseline

conditions, and again during each monitoring session. Photos should be taken twice a year. Photos

ofstructures nearby like outfalls / ofl-takes, intakes. bridges and other structures may also be regularly

taken.

Groundwater Level:

Monitoring wells should be established adjacent to each off-channel floodplain excavation to record

changes in ground water levels. Measurements should be taken monthly. This should help analvse

surface water and ground water interaction along the reach.

Extent and Quality of Riparian Vegetation:

Document the extent and quality of riparian vegetation. including successional status. and any

increase in disturbance indicators (non-native plants). The extent of riparian habitat can be delermined
utilising aerial photos. Habitat quality data, i.e., successional status and species composition. musl

he detelmined through lield reconnaissance.

Riparian Vegetation Maps :

Develop yearly maps of the sensitive habitat areas and document their aerial extent over time.

These maps may be combined with the geomorphic maps. Monitor sites identified as sensitive lur'

disturbance in excess ofexpected geomorphic trends - i.e.. massive bank wasting up or downstream

from an active mine site. Monitor sand and gravel mining impacts which may translate up and

downstream, causing accelerated erosion of sensitive zones and impacting the ability of new hrbitat
to form due to excessive scour or sedimentation.

This monitoring / documentation should be done by the EC holders and will be regularly checked

and assessed by the DEIAA for corrective steps in time. The DEIAA should rcview the status of
monitoring and documentation data of each mining site especially for sand mining once in a year
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NIONITORING SYSTEM FOR SUSTAINABLE SAND MINING

The implementalion of these Guideliness on Sustainable Sand Mining is not possible till States

create a ()bust mechanism to monitor the mining op€ration and measure the mined out mineral. The

cntire exercise of Environment Impact Assessment and Environment Management Plan aims towards

rnaking the mining pn)cess environmentally sustainable. The Environment Clearance letter indicates

the EC capacity that is the quantity of material which can be mined in a year. tf this quantiry is not

measured. and much more mineral than envisaged in the EC is mined out then the entire process of
EC is rendered futile. Keeping above objective in mind it is required of the State / State Agencies to

create and establish a robust system to monitor and measure the mined out mineral at each lease

location and its transportation in State.

The State Governments have ried various methods for monitoring the sand mining in their areas,

the main feature of which generally has been through Transport Permits (T.P.). The printing of
Transport Permits on security paper. invisible ink mark, fugitive ink background. VOID pantograph

and Unique Barcr.rde are some of the tools used by the States. These tools need to be backed by

suitable software and dedicated websites with security certifications at diff'erent levels.

The system proposed is that States should issue Transport Permit. Bar code on the T.P when scanned

using the system, will generate a unique inYoice number The bidder has to enter destination. distance

b€tween plot and destination, vehicle number etc in the system. Alter scanning, unique bar code

number: invoice date & time and validity date & time is sent to the bidder, which need to be written

on T.P. Validity of TP is calculated based on distance between plot and destination. Afier validity

time is over the T.P stands invalid. The ofl'icers involved in monitoring should be provided with the

android application using which the T.P can be checked anywhere on road. As soon as the bar code

on'f.P gets scanned through using android application, all details ofT.P such as plot details, vehicle

details. validity tin]e etc. should get tbtched from server This means, if anything is re-written on

T.P and attempt is made to reuse the same, it can be traced immediately. Registering of T.P. on

server can be done using website, using android application (smafiphone with intemet) or even

thK)ugh SMS (smartphone without internet). This implies that TP can be registered on server even

it only mobile phone range is available on plot- Various reports can be generated using the system

showing daily lifiing reports and user perfbrmance repofl. This way the vehicles carrying sand can

be tracked tiom source to destination.
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PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

l. The security feature of Tlansport Permit shall be as under:

(a) Printed on Indian Banks' Association (IBA) approved Magnetic lnk Character

Recognition (MICR) Code paper

(b) Unique Barcode.

(c) Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(0 Void Pantograph.

(g) Watermark.

Requirement at Mine Lcase Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.

(b) Large Size Plots (More than 5 hectare): CCTV camera. Personal Computer (PC). lnternet

Connection. Power Back up.

(c) Access control of mine lease site.

(d) Arrangement lbr weight or approximation of weight of mined out mineral on basis of
volume of the trailer of vehicle used.

Scanning of Tlansport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and
computer using the software:

(b) Android Application: Scanning on mining site can be done using Android Application
using smart phone. It will require intemet availability on SIM card:

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sendin-e SMS
through mobile. Once Transport Permit or Receipt get uploaded, an unique invoice
cde gets generated with its validity period.

-

)

I
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t. Proposed working of the system:

The State Mining Department should print the Transport Permit ol Receipt with security

teatures enumerated at Paragraph I above and issue them to the mine lease holder through

lhe District Collector Once these Transport Permits or Receipts are issued. they would be

uploaded on the server agains( that mine lease area. Each receipt should be preferably with
pre-trxed quantity. so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, rhat
parricular barcode gets used and its vaiidity time is recorded on the server. So all the details
of transponing of mined out material can be captured on the server and the Transpon Permit
o[ Receipt cannot be reused.

Checking On Route:

The stafldeployed fbr the purpose ofchecking ofvehicles carrying mined mineral should be
in a position k) check the validitl, of Tr.ansport Permit or Receipt by scanning them uring
rvebsite. Android Application and SMS.

Breakdown of !'ehicle:

In clse the Vehicle breakdown. the validity ofTranspon Permit or Receipt shall be extended
by sending SIvIS by driver in specitic lbrmat to repon breakdown of vehicle. The server u,ill
register this intbrmation and register the breakdown. The State can also establish a call centre.
which can register breakdowns of such vehicles and extend the validity period. The subsequent
restart of the vehicle also should be similarly reported to the seryer or call centre.

'Iracking of Vehicles:

The route of vehicle f'rom source to destination can be tracked through the system using

check points, RFID Tags. and GPS tracking.

Alerts or Report Generation and Action Review:

The system u ill enable the authorities to develop periodic repon on different parameters like

daily liliing repon. vehicle log or hisbr)', litting against allocation, and total liliing. The

system can be used to genemte auto mails or SMS. This will enable the District Collectot or

District Magisn ate to get all the relevant details and shall enable the authority to block the

scannin,s facility of any site lbund to be indulged in irregularity. Whenever any authority

intercepts any vehicle ransporting illegal sand. it shall get registered on the server lnd shall

be mandatory tb[ lhe ot]lcer to fill in the repo on action taken Every intercepted vehicle

shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and entbrcement

of Environrnent Management Plan will be ensured by the DEIAA. SEIAA and the State

Pollution Control Board or Committee. The monitoring arrangements envisaged above shall

be pur in place. The monitoring of entbrcement ofenvironmental clearance conditions shall

be done by the Central Pollution Control Board, Ministry ofEnvironment, Forest and Clinrate

Change and the agency nominated by the Ministry tbr the purpose.

6,

7

ti.
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ADMIMSTRATIVE STRUCTINE FOR ENVIRONMENT
CLEARANCE AND ENST]RING COMPLIANCE

OFECCONDITIONS

\*
iElF

The District Envimnment Impact Assessment Authority (DEIAA) :
The DEIAA will have following composition :

l. District Magistrate or District Collector of the district
2. Senior most Dir;isional Forest Officer in the district
3. An expeft member to be nominated by the Divisional Commissioner

or Chief Conservator of the Forest

Sub-Divisional Magistrate or Sub-Divisional Officer of the
district head quarter

.+

Chairpenon

Member

Member

Member-Secretary

SUSIAINABLE SAND MINING MANAGEMENT GUIOELINES. 2016
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An no mining in allowed without Envirnomental Clearance. The process ofEC involves preparation

of EIA/EMP, PER and mine plan.

The EIA/EMP can be prepared by the State Government or any agency of the State, group of proiect

proponents in the cluster or the individual project proponent. The EIA / EMP can be prepared by the

accredited consultants or the Registered Qualified Person(s) / agencies selected by the States.

DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHOR.ITY

The Central Govemment has constituted the District Level Environment Impact Assessment Authoritl-

(DEIAA). for grant of environmental clearance for Category '82' Projects for mining ol minor

minerals. for all the districts in the country.

For, minor minerals including sand and gravel mining lease of area up to 5 hectale in case of

individual lease and up to 25 ha in case of cluster for sand mining, the grant of EC will be done by

the District Environment lmpact Assessment Authority (DEIAA) headed by the District Magistlilte

or District Collector. This Authority will be responsible for proper and sustainable managemcnl ol'

sand mining in the district. The Authority will be responsible fbr designating the area / stretch in

river suitable lbr mining in the district and also identifying the area / stretch in river prohibited fi)r
sand mining. The Authority will ensure clear demarcation of mining site. its documentation. and

ensuring that no mining takes place without EIA / EMP and EC ofthe mining site.

The chairperson and official members of the Authority tbr the districts should hold office during
their tenure in the district on said posts and the expert member shall hold office for a period of three
years from the date of nomination by the competent Authority. The comminee shall meet at least
once in a month.

I
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DISTRICT LEVEL EXPERT APPRAISAL COMMITTEE:

The District Level Expert Appraisal Committee (DEAC) will appraise the cases and make

recommendations to the District Environment Impact Assessment Authority for environmental

clearance. This Committee will also make recommendations / suggestions on the District Survey

Repon to the DEIAA. 'Ihe DEAC will have following composition:

l. Senior most Executive Engineer, Irrigation Department Chairperson

2. Senior most Sub-Divisional Ofticer' (Forest) Member

3. A representative ofRemoe Sensing Department or Geology Member
Depanment or State Ground Water Department to be nominated

by the Disn'ict Magistrate or District Collector

4. Occupational health expert or Medical Officer to be nominated by Member
the District Ma-gistrate or District Collector

-5. Engineer tiom Zila Parishad Member

6. A representative ofState Pollution Control Board or Commiftee Member

7. An expert to be nominated by the Divisional Commissioner or Chief
Conservator ofForest Member

8. An expert to be nominated by the Divisional Commissioner or Chief Member
Conservator of Forest

9. An expert to be nominated by the Divisional Commissioner or Chief Member

Consen ator ol Forest

10. Senior most Assistant Engineer, Public Works Department Member

I l. Assistant Director or Deputy Director or District Mines Officer or Member- Secretary

Geologist in the distdct in that order

The DEAC will meet at least once a month. depending on the work load the liequency of meetings

can be decided by the Chairperson of DEAC and Chairperson, DEIAA'

Each proposal tbr the mining lease under consideration for environmental clealance in the district

will be inspected on-site by the Sub-Divisional Level Corrlrnittee headed by the SDM'

68 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES' 2016
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The Sub-Divisional Committee should comprise of following o{ficers:

Sub-Divisional Magistrate

Sub-Divisional Olficer. Forest/ Assistant Conservator of Forest/

Forest Range Otficer

Representative of State Pollution Control Board

SDO. lrrigation Department

Geologist or Assistant Geologist or Mining Officer / Mining Inspector

@l--*
Chairperson

Member

Member

Member

Member

The presence of at least three members will be needed for inspection. This Committee shall submit

its report within 15 days from the receipt of the proposal.

The monitoring ofEC conditions and enforcement of EMP will be ensured by the District Collector'

and the. State Pollution Control Board. The monitoring of enlbrcement of EC conditions crn also

be done by the Central Pollution Control Board, Ministry ofEnvironment, Forest & Climate Changc

and the agency nominated by the Ministry for the purpose.

Schematic Presentation of Requirtments on Environmental Clearance of Sand Mining
including cluster situation

I

Area of
Lease

(Hectart)

Category

of
Project

R€quire-

ment of
EtL I
EMP

R€quire,

ment of
Public

Hearing

Requir€.

ment of
EC

Who can
pFepare

EIA/
EMP

Who will
apply for

EC

Authority

to

appraise/

grant EC

Au thoritl-
to monitor

EC

compliance

EC Proposal of Sand Mining on the basis of individual mine lease

0-Sha 'R2' Form
1M,
PFR
and

Mine
Plan

No Yes Project
Proponent

Project
Proponent

DEAC/
DEIAA

DEIAA
SEIAA
SPCB
CPCB

MoEFCC
Agency

nominated
by

MoEFCC
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,B2' Form-1,

PFR
lnd

AFpoved

Mine
Plan

and

EMP

Ncr Yes hoject
hoponent

Project
hcrponent

SEAC /
SEIAA

> 25ha
and <
50ha

'Bl' Yes Yes Yes Project
hoponent

hoject SEAC /
SEIAA

> 50 ha ,A' YesYes Yes SEAC /
SEIAA

EC Proposal of Sand Mining in cluster situation

DEAC/
DEIAA/

State,

State

Agency,

Croup of
Project

Project
Proponent

hoject
Proponent

No YesForm -

lM.
PFR

and

,4ppoved

Mine
Plan

Cluster
area of
mine
leases

upto5
ha

'82' DEL{A
SEIAA
SPCB
CPCB

MoEFCC
Agency

nominated
by

MoEFCC

DEAC/
DEIAfu

ProjectState,

State

Agency,
Group of
koject

Project
Proponent

YesNoorm -

PFR
and

Apprsd
Mine
Plan

and one

EMP
for all
leases
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Clusier

F'82'Cluster
area of
Mine

leases >
5 ha and
<25ha
with no

individual
lease > 5

ha
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General conditions will not apply on account of inter- state boundaries for river sand mining leases.

Cluster
of mine
leases of
area )

,,E

hectares
with

indiYidual
lease size

< 50ha

'81' Yes Yes Yes State,

State

Agency,
Group of
Project

hoponents,
hoject

Proponent

Project
Prcrponent

SEAC/
SEIAA

Clust€r
of any

size with
any of

the

indivklual

lease )
50ha

'A' Yes Yes Yes State,

State

Agency,

Group of
Project

Proponents.

Project
Proponent

Project
Proporent

EAC/
MoEFCC
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E)(EMruION OF CEIUAIN CASES FROM BEING CONSIDERED
AS MINING FOR THE PURPOSE OF REQUREMNT OF

ENVIRONMENTAL CLEARANCE

Keeping in view the purpose, maintenance of infrastructure. abatement of disasters, customary

easement and property rights, it is felt that following cases may not be feated as mining for the

purpose of requirement of enyironmental clearance. The following cases shall not require prior

environmental clearance, namely:-

L Extraction of ordinary clay or sand. manually, by the Kumhars (Potter) to prepare earthen

pots, lamp. roys, etc. as per their customs.

2. Extraction of ordinary clay or sand. manually, by eanhen tile makers who prepare earthen

tiles.

-1. Removal of sanrl deposits on agricultural field after flood by farmers.

4. Customary extrirction of sand and ordinary earth from sources situated in Gram Panchaylt

fbr personal use or community work in viilage.

5. Community works like de-silting of village ponds or tanks, construction of village roads.

ponds, bunds undenaken in Mahatama Gandhi National Rural Employment and Guarantee

Schemes. other Government sponsored schemes, and community eftbrts.

6. Dredgi ng and de-silting of dams, reservoils. weirs, barrages, river, and canals fol the purpose

of rheir maintenance, upkeep and disaster management.

7. Traditional occupational work ofsand by Vanjara and Oads in Gujarat vide notification number

Gtr90( l6)/lvlcR-2189(68y5-CHH. dated the l4th February, 1990 of the Government of

Gujalat.

8. Digging of wcll for inigation or drinking water'

9. Digging of foundation for buildings not re4uiring pdor environmental clearance'

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain.

water body, etc., to deal with any disaster or flood like situation upon orders of District

Collector or District Magistrate.

I l. Activities declared by state Government under legislations or rules as non- mining activity

with concurrence of the Ministry of Environment, Forest and Climate Change' Govemment

of tndia.

SUSTAINABLE SAND MINING I,IANAGEMENT GUIDELINES ' 2016
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STANDARD ENVIRONMENTAL COI\DMONS FOR SAND MINING

Impact Category Environmental Conditions

Stakeholder

Engagement

I In the case of private land not owned by the lease holder an aflidavit

should be obtained regarding consent ofthe concemed land owner (s)

for carrying out the mining operation.

a

3 Implementation of Action Plan on the issues raised during the Public

Hearing. The Proponent shall complete all the tasks as per the Action

PIan submitted with the budgetary provisions during the Public Hearing

Having valid lease and all the permits is very much needed

5

6 The directions given by the Hon'ble Supreme Court of India vide order

dated27.02.20l2in Deepak Kumar case [SLP(C) Nos. 19628-19629 of
20091 and order dated 05.08.20 I 3 of the Hon'ble National Crreen Tribu na I

in application No. l? l/2013 may be strictly followed.

7 All the provisions made and restrictions imposed as covered in the Minor

Mineral Rule, shall be complied with, particularly regarding

Environment Management Practices and its fund management and

Payment of compensation to the land owners.

Sustainable

Mining

Practices

8 District level Survey Report should be prepared and arca suitable for

mining and area prohibited for mining be identified.

9 The depth of mining in Riverbed shall not exceed one meter or warer

level whichever is less, provided that where the Joint lnspection

Committee certifies about excessive deposit or over accumulation ol

mineral in cenain reaches requiring channelization, it can go up to J

meters on defined reaches of the River.

l0 No River sand mining be allowed in rainy season.

II To submit annual replenishment report certified by an authorized agency

In case the rep lenishment is lower than the approved rate ofproduction.
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Stakeholder awareness and ability to raise concerns and getting it to bc

addressed.

To establish a Monitoring Committee including Local Panchayat. to

check on traffic due to transportation and submit an annual repon on

the same.
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I I \4 r
then the mining activity / production levels shall be decreased / stopped

accordingly till the replenishment is completed.

t2

I3 In River flood plain mining a buffer of3 meter to be left tiom the River

bank for mining.

t4 In mining from agricultural field a buffer of 3 meter to be left from the

adjacent field

l5 Mining shall be done in layers of I meter dePth to avoid ponding eff'ect

and atler first layer is excayated, the process will be repeated tbr the

next layers.

t6 To maintain sal-ety and stabilily of Riverbanks i.e. 3 meter or 107. of

the width ofthe River whichever is more will be leli intact as no mining

zone.

t7 No stream should be divened for the purpose ofsand mining. No natural

water course and/ or water resources are obstructed due to mining

operations.

t8 No blasting shall be resorted to in River mining and without permission

at any other place.

t9 Depending upon the location. thickness ofsand, deposition, agricultural

land./Riverbed. the method of mining may be manual, semi-mechanized

or mechanized; however. manual method of mining shall be preferred

oYer any other method.

Identification

and Preparation

of Nlining Site

20

2t

Mining should be done only in area / stretch identilied in the District

Level Sun ey Repon suitable for mining and so certified by the Sub-

Divisional Leyel Committe€ after site visit.

Mining should begin only after pucca pillar marking the boundary of
lelse area is erected at the cost of the lease holder atier certification by

the mining olllcial and its geo coordinates are made available to the

District Level Comminee.

22 The top soil in case of surface land mining shall be stored temporarily
in an earmarked !ile and concurently used fbr land reclamation
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Ultimate working depth shall be up to 3.0 m from Riverbed level

and not less than one meter from the water level of the River channel

whichever is reached earlier In hilly tenain this depth be prel'erably

resticted to one meter
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Monitoring the
Mining of
Mineral and its

Tlansporlation

23 The EC holder shall keep a correct account ofquantity of mineral mined
out, dispatched from the mine, mode of transport, registration number
of vehicle, person in-charge of vehicle and mine plan. This should be

produced before officers ofCentral Government and State for inspection

24 For each mining lease site the access should be controlled in a way that
vehicles carrying mineral from that area are racked and accounted lor

25 The State / Disrict lrvelEnvircnment Committee should use technology
like Bar Coding, Information and Communications Technology (lCT).
Web based and ICT enabled services, mobile SMS App etc. to account
for weight of mineral being taken out ofthe lease area and the number
of trucks moving out with the mineral.

There should be regular monitoring ofthe mining activities in the Stare

to ensure effective compliance of stipulated EC conditions and of the

provisions under the Minor Mineral Concessions Rules framed by the

State Govemment.

Noise

Management

27 Noise arising out of mining and processing shall be abated and controlled

at source to ke€p within permissible limit.

28 Restricted working hours. Sand mining operation has to be carried out

between 6 am to 7 pm.

Air Pollution
and Dust
Management

29 The pollution due to transportation load on the environment will be

effectively controlled and water sprinkling will also be done regularly

30 Air Pollution due to dust. exhaust emission or fumes during mining and

processing phase should be controlled and kept in permissible limits

specifi ed under environmental laws.

3l The mineral transportation shall be carried out through covered trucks

only and the vehicles carrying the mineral shall not be overloaded.

Wheel washing facility should be installed and used.

Managemenl of
Visual Impact

32 The mining operations are to be done in a systematic manner so that the

operations shall create a major visual impact on the site.

Bio-Diversity

Pmtection

33 Restoration of flora affected by mining should be done immediately.

TWice the number oftrees destroyed by mining to be planted pret'erably

of indigenous species. Each EC holder should plant and maintain lbr

lease period at least 5 trees per hectare in area near lease

34 No mining lease shall be granted in the forest area without lbrest

clearance in accordance with the provisions ofthe Forest Conservation

Act, 1980 and the rules made thereunder
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35 Protection of turtle and bird habitats shall be ensured

36 No t'elling of tree near quarry is allowed. For mining lease within l0km

of the National Park / Sanctuary or in Eco Sensitive Zone ofrhe hotected

Area, recommendation of Standing Committee of National Board of

Wild Life (NBWL) have to be obtained as per the Hon'ble Supreme

Court order in I.A. No. 460 of 20G1.

Spring sources should not be affected due to mining activities. Necessary

Protection measures are to be incorporated.
37

38 Removal, stacking and utilization of top soil in mining are should be

ensured. Where top soil cannot be used concunently, it shall be stored

separately for future use keeping in view that the bacterial organism

should not die and should be spread nearby area.

The EC should stipulate conditions for adequate stePs to check soil

erosion and control debris t'low etc. by constructing engineering

structures

40 Use ofoversize material to contol erosion and movement of sedimenrs

4l No overhangs shall be allowed to be formed due to mining and mining

shall not be lllowed in area where subsidence ofrocks is likely to occur

due to steep angle of slope.

42 No extraction of stone / boulder / sand in landslide prone areas

Controlled clearance of riparian vegetation to be undertaken

Managem€nt of
lnstability and

Erosion

Site clearance and tidiness is very much needed to have less visual impact

of mining.

-t-5 Dumping of waste shall be done in earmarked places as approved in

Mining Plan.

r hste

I\lanagem€nt

.16 Rubbish burial shall not be done in the Rivers

The EC holder shall take all possible precautions for the protection o

environment and control of pollution.

Pollution

Prevention

48 Etlluent discharge should be kept to the minimum and it should meet

the standards plescribed.

Proteclion of
Infrastructurt

49 Mining shall not be undertaken in a mining lease located in 200-500

meter of bridge, 200 meter upstream and downsfeam of water supply /
irrigation scheme, 100 meters from the edge of National Highway and

railway line, 50 meters from a reservoil canal or building, 25 meter

from the edge of State Highway and l0 meters from the edge of other
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roads except on special exemption by the Sub-Divisaonal level Joint

Inspection Committee.

50 For carrying out mining in proximity to any bridge or embankmenr.

appropriate saf'ety zone (not less than 200 meters) should be workecl

out on case to case basis, taking into account the structural parametets.

location aspects and flow rate. and no mining should be canied out in

the safety zone so worked out.

5l Mining activities shall not be done for mine lease where mining can

cause danger to site of flood protection works, places of cultural.
religious, historical, and archeol<lgical importance.

Enhancement

Road Safety

52 Vehicles used for transportation of sand are to be permitted only with of
fitness and PUC Cenificates.

53 Junction at takeoff point of approach road with main road be properly

developed with proper width and geometry required for safe movement

of trafiic by concession holder at his own cost.

5.1 Project Proponent shall ensure that the road may not be damaged due to

fansportation of the minerali and transport of minerals will be ls per'

IRC Guideliness with respect to complying with traffic congestion and

density.

-5-5 No stacking allowed on road side along National Highways

Closure and

Reclamation

of Mined Out

Area

-s6 The Project hoponent shall undertake phased restoration, reclamation

and rehabilitation of land affected by mining and completes this work

beforc abandonment of mine.

51 Restoration, reclamation and rehabilitation in cluster should be done

systematically andjointly by each EC holder in that cluster This should

be appropriately reflected as EC condition in each EC in cluster

.58 Site specific plan with eco-restoration should be in place and

implemented.

Health and

Safety

Health and safety of workers should be taken care oi

60 Transport of mineral will not be done tkough villages / habitations

6l The Project Proponent shall make arrangement for drinking rvater. tirst

aid facility (along with species specific anti-venom provisioning) in

case of emergency for the workers.
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62 Project Proponent shall implement the Disaster Management Plan if

the mine lease area is located in Seismic Zone-lV. Prqect Proponent

shall appoint a Committee to have a check over any disaster to warn

workers well betbre lbr the safety of the workers. Emergency helpline

number will be displayed at all levels.

63 Project Proponent shall appoint an Occupational Health Specialist fbr

Regular and Periodical medical examination of the workers engaged

in the Project and records maintained; also. Occupational health check-

ups for workers having some ailments like BB diabetes, habitual

smokers, etc. shall be undertaken once in six months and necessary

remedial/preventive measures taken accordingly. Recommendations of
National Institute lbr Labour for ensuring good occupational
environment tbr mine workers would also be adopted.

Monitoring the

Impact of
Mining

64 The Project Proponent shall report monitoring data on replenishment,

trallc management, levels of production, River Bank erosion and

maintenance of Road etc.

Mineral
Conservation

65
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APPENDIX: TABLE.l

REVENUE FROM SAND MINING IN STATES / UTs

(Rs. in crores)

Sl.No. STATE/U,T 2012 -

2013

2013 -

2014

2014 - 2015

01 Andaman & Nicobar 0.073 0 0

02 Arunachal Pradesh 1 8 f

03 National Capital Territory

of Delhi

0

0.1 Himachal Pradesh 0.70 0.35 0.07

05 lharkhand 4.25 3.04 0.07

06 Kamataka 23.'14 15.33 25.99

01 Madhva Pradesh 184.93 179.41 t72.53

08 Meghalaya 14.50 15.88 15.50 (as forest royalty from goYt

contractors)

09 Mizoram 0.018 0.0475 0.0861

10 Puducherry 0.80 0.20

ll Rajasthan 113,36 252.06 134

tz Tamil Nadu r 88.50 1t7.73 109.10

l3 97 .27 t66.45 168.38
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APPENDIX: TABLE - 2

NTIMBER OFMINING LEASES IN STATE

* StateVUTs not mentioned have not provided the data.

[-lood

Plain

Sea

Shore

Agricul-

hrral field

Rive r Totalln
strcam

Sl.No. Sl ATE / U.T

NilOI Andaman & Nicobar

Nil0? Andhra Pradesh

3l03 Harvana 5 t2 7

Jammu & Kashmir 650 650

39705 Jhalkhand l0 387

06 Lakshadrveep 1090 1090

07 Manipur Nlt-

0lJ Meshalava NIL

09 Odisha NIL

l0 Punjab 2+80
Temporary

Working

Permit

73 155

ll Sikkim 8-s 85

l2 Tripura 21 5 11(\

III
IIII

I I

II I

II
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APPENDIX: TABLE - 3

AVERAGE SIZE OF SAND MINING LEASES IN
STATE IUT:2014-15

(In Hectare)

* StatesruTs not mentioned have not provided the data.

-i}j :''

e,
L

Sl.No. STATE / U.T AVERAGE

SIZE

SMALLEST
MINING

LEASE AREA

LARGEST

MINING

LEASE AREA

0l NOT APPLICABLE

Arunachal Pradesh ONLY MINING PERMITS

03 Himachal Pradesh t.20 0.25 4.09

0,1 Jharkhand 0.25 0.13 87.38

05 Karnataka 5 5 t9.42

06 Madhva Pradesh 8.52 0.30 306.98

01 Meghalaya Mostly < 1.5 ha

08 Mizoram NA

09 Puducherry NA

IO Rajasthan
,\

5 in Bikaner

.82

2 in Bikaner

1901.89

5 in Bikaner

ll Tamil Nadu 29 leases < l0 ha. l4 leases of
10 - 15 ha.

42 leases

> 15 ha.

t2 Uttar Pradesh 25 5 200
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APPENDIX: TABLE - 4

AVERAGE PERIOD OF SAND MINING
LEASES IN STATE /UT

(In Hectare)

* States/UTs not rnentioned have not proyided the data.

r

STATE / U.T AVERAGE MINING LEASE PERIOD (YEARS)

0l Andaman & Nicobar Not Applicable

0l Arunachal Pradesh Only mining permit is given

03 Himachal Pradesh 5

04 Jharkhand 3

0-5 Karnaraka 2

06 Madhva Pradesh 5 to l0
o7 Meghalaya No lease in operation currently

08 Mizoranr No mining lease in operation currently

09 Puducheny One year permit

l0 Raj astha n 5

20-30 years in Bikaner

ll Tamil Nadu 3

)2 Uttar Pradesh 3

82 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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APPENDIX: TABLE - 5

COMMON METHODAND PRACTICE OF
SAND MINING IN STATE / UT

+ StatesruTs not mentioned have not provided the data.

re

COMMON METHODAND PRACTICE OFSAND

MINING
Sl.No. STATE/U.T

1, The Apex Court in its order dated 7.5.2002 in I.A. No. 502 in

WP (C ) No. 202 of 1995. had directed that extraction of sand

be phased out @ minimum 207o per yeat on reducing balance

basis to bring the sand mining to a level of 337c of the present

level of mining within a maximum period of tive years.

2. Sincethe level of extraction of sand in the teritory i n the year

2001-02 i.e. the base year, was 68909 cubic meter. the quantit)'

of extractable sand is fixed at 22581 cubic meter.

3. The quantity of sea sand so allowed by MoEF is extracted

fiom the identihed and approved sites having such deposits

on the sea beaches (identified accrcting area) with adequate

environmental safeguards so as to prevent any damage to the

sensitive coastal eco-system including corals, tutle/ bird

nesting sites and the protected areas.

4. The allotment of sea sand is made to the individuals by the

Sand Allotment Committee constituted by the Lieutenant

Governor under the Chairmanship ofChief Secretary who also

heads the A&N CZMA. The quantum of sea sand allotted is

trxed by the Committee on the basis of availability of sea sand

and the number ofapplicants (local) applied ibr their bonalide

use.

0l Andaman & Nicobar

Mining of sand restricted to foothills only that too for a veLy

short period. Grant of mining lease is kept in abeyance. short

term mining permits are issued to various Central and State

agencies for carrying out developmental works under the strict

\uper! ision of the departmental officers

02 Arunachal Pradesh
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* StatesfuTs not nrentioned have not provided the data.

Sl.No. ST1TE / U.T COMMON METHOD AND PRACTICE OF SAND

MINING

0-1 Himachal Pradesh Manual. The mining lease areas are sanctioned on the river bed if
the area is approved in survey document. The mining activities
are allowed strictly in accordance with the approved working cum

Environment Management Plan and after the environment
clearance.

0.1 Jharkhand Manual

05 Karnataka Manull

06 Madhya Pradesh Manul l

o7 Meghalaya Hill quanying in private areas

08 Mizoranr Extlaction of sand limited mainly for domestic purpose in the
state. The produce extracted illegally is seized as per the Mizoram
Forest Act, 1955. Mining is only limited to river banks and
rivelbeds with improvised equipments Iike spade, shovel, small
canoes, etc.

09 Puducherrv Manual

Rajasthan In Rajasthan sand is available in seasonal streams and rivers except
Chambal which is perennial but mining is banned because of
Chambal Crocodile Sanctuary. Mining is done up to 3 merers and
is open cast- It is filled in trucks either manually or semi
mechanized method. In Bikaner no river exists and mining for
sand is being done from palaeo-channel. In this palaeo-channel

the sand deposit occurs at the depth of5 merer to 20 meter below
ground level with an over burden of 5 to 20 meters. The mining
here is done open cast benching method, where overlying blown
sand, gravel, pebble etc. is removed, the sand is further sieved,
graded and washed upto l2 to l8 mesh size.

ll Tamil Nadu Manual mining is caried out in certain quarries. In most of the
sand quaries fwo poclains are used by the PWD.

l2 Uttar Pradesh Manual and Semi-mechanised
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APPENDIX: TABLE - 6

€,

-EtSUGGESTIONS / RECOMMENDATIONS FROM STATES / UTs
FOR ENVIRONMENTALLY SUSTAINABLE SAND MINING

SI.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENYIRONMENTALLY SUSTAINABLE SAND MINING

0l Andaman & Nicobar The quantum ofextractable sand fixed at 22581 cubic meter should
be enhanced. This limit has been fixed by the orders of Hon'ble
Supreme Court subject to study by National Institure ot
Oceanography.

02 Arunachal Pradesh l. For environmentally sustainable sand mining a strict and
comprehensive sand mining policy need to be framed.

2. River sand is becoming a scarce commodity and hence
exploring altemative to it has become imminent. Manufactured
sand is a good alternative both for fine as well as coarse sand

used in concrete.

3. Sand mining should be restricted to surface collection onlr
without the use of heavy machinery.

4. Due to turbulent and inaccessible nature of rivers flowing in
the hilly tenains ofthe state, deposition of the sand in the river
bed is very negligible and except for few quarries in the t'oothills
and plains, most of the notified quarries are boulders and

mining of sand is very negligible.

5. In view ofenvironment related issues the grant of mining lease

for river bed minor mineral viz. sand, gravel, shingle, ageregate.

boulder are kept in abeyance and extraction of these minerals
is regulated only by grant of mining permits, that too not
exceeding 3000 cubic meter in one permit.

6. For scientific mining of sand and other minor minerals
Guideliness has been prepared and accordingly Geo-Technical
Committee has been constituted under the chairmanship of
ADCiSDO in the dishict level to determine the quantity of
quarriable mineral that can be safely removed and also to give
technical clearance for notification ofquarries of smaller size,

preferably within one hectare.

0,1 Chhattisgarh

x StatesruTs nol mentioned have not provided the data

SUSTAINABLE SAND MINING MANAGEMENT GUIOELINES . 2016 B5
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+ StatesruTs not mentioned have not provided the data

e2 I
SUGGESTIONS / R.ECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND I\IINING
STATE / U.TSl.No,

2. To ease the process ofEC granting, SEIAA may have benches

across the State with each bench having a SEAC under it. Time

bound cleannce with ease of access and ant

Slnd mining with use of machinery should be allowed

4. Road construction material like munam should be exempted

from EC considering their local / pocket occurrences and

impossibilit of obraini EC

5. Considering the tralfic issue at urban areas and to reduce

intemediaries like storage point dealers, night mining with

uate lighting should be allowedad

6. To make the availability of sand from local rivulet / streams

the fiverbank to in-stream mine area distance shouldbe leduced

from l0 meter to 3 meters.

2. Depth of mining should be restricted to 3 mtrs or water level,
whichever is less and that to from aggradation areas. The side

slope of excavation should be less than 3: L
3. Requirement of sand and gravel should be reduced by

utilization of construction and demolition waste. It requires

not only legislative support but also awareness campaign
among the society.

4. Guidelines should be distinctly clear and easy to understand

covring do's and don't during mining operation.

5. Sufficient sat'e distance should be left between mining site and
adjoining engineering structures like embankment, spun, bed

bars, brid , reselvoir and re ulator etc

6. Secudty amount should be sufficient enough to compel the
agency to carry out rehabilitation, corrective measures and to
ensure strict compliarrce ofconditions oflease. S.D. should be
released after inspection of committee and recording of

co ied with the lease conditionscertilicate that

0rl NCT of Delhi

7. Mining may be carried out by state agency instead of private
agaencies.

86

l. L,ocation of sand mining should be identified by a committee

comprising of revenue deptt., krigation DePft., CGWB, SPCB,

Forest Department and mining deparnnent. Mining area should

distinctly be marked at site, befor€ allowing mining.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES. 2016
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Sl.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

05 Himachal Pradesh Working cum Environment Management Plan has been made
mandatory. The mi ning activities are allowed after submission
of environment clearance.

2. In compliance of order of Hon'ble Supreme Court dated
27 .02.2012 in Deepak Kumar case, the Himachal Pradesh has
repealed its rules called the Himachal Pradesh Minor Mineral
(Concession) and Mineral (Prevention of illegal mining.
transportation and Storage) Rule,2015 in accordance lo the
recommendation ofthe Ministry ofEnvironment & Forest and
rules circulated by the Ministry of Mines. Hence the Stare of
Himachal Pradesh has complied with the above directions of
the Hon'ble Apex Court,

3. Therefore the condition of applicability of Environment
Clearance on the area less than 5 hectare shall be exempted.

4. Further keeping in view, the peculiar topography, geography
and socio-economic fabric of the State. the condition lbr the
minimum size of the lease should be exempted as the rivers
are in youth stage forming different land forms, land holdings
are less, population is thin and scattered and the demand of
minor mineral is limited, which could be met out locally by
exploiting local resources on the small scale.

06 Jammu & Kashmir L Uniform Guidelines be fiamed for sand mining and river bed

mining as they cannot be segregated.

2. Identification of sand belts b€ made in consultation with CGwB
and while framing Guideliness CGWB may be taken on board.

3. Sand mining leases less ftan 5 hectare be exempted from EC
and comprchensive policy may be made for hilly states for
easing the process of grant of lease.

07 Jharkhand t. Machine should not be used in sand mining. Only manual

mining should be done.

2. The depth of mining shall be restricted to 3 meter / waler level
whichever is less.

3. No mining should be carried out in proximity of any bridge /
embankment.

4. In-stream mining should not be al lowed.

5. Mining should be done in accordance with an approved mining
plan.

* StatesruTs not mentioned have not proyided the data.
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* StatesruTs not mentioned have not provided the data

Sl.No. STATE / U.T SUGGESTIONS I RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

6. EC should be valid tbr settlemenl period subject to ceiling of
five years

OE Karnataka Undertaking sand mining activity through a Government
agency to be governed by District Level Sand Monitoring
Commrnee headed by Deputy Commissioner.

2. The area should be properly surveyed and mapped with the

help of GPS to assign geo coordinates and accordingly erect

boundary pillars so as to avoid illegal and unscientific mining

3. Depth of sand available may be indicated in a contour maP

using suitable &illed holes to ensure sand miningdo not exceed

one meter depth.

4. Once thickness is established sand mining may be permitted

to one meter depth where the thickness of sand is more than

three meter deep. If the thickness of sand is less than tkee
meter, sand mining shall not be permitted.

5. Suliicient spacing shall be ensured from one block to another
block and sufficient time gap shall be provided for'
replenishment before undenaking mining activity in the same

block.

6. Mining activity shall be restricted to only non-monsoon season

and in the area that is exposed.

7. No in-stream mining shall be permitted

8. No stream should be diverted for the purpose of sand mining.
No natural water course and/ or water resources are obstructed
due to mining operations.

9. Site specific plan with eco-restoration should be in place

I0.Sand mining shall be undertaken only by manual method
without use of earth moving equipment such as JCB etc. Use
ofmechanized boats for sucking sand from in-stream area shall
be strictly prohibited.

I l.Appropriate safety zones shall be maintained in proximiry to
any bridge I ard I or embankment and other permanent
structures. No sand mining shall be undertaken in such sat'ety
/ buffer zones. Guideliness issued by the Ministry of Mines in
this regard shall also be adhered to.

l2.The quarrying actiyity shdll not intersect subterranean water
level and ground waler table

B8 SUSTAINABLE SAND I\,4INING MANAGEMENT GUIDELINES. 2016
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Sl.No- STATE / U.T SUGGESTIONS / RECOMMENDATTONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING
l3.The top soil in case of surface land mining shall be skn.ed

temporarily in an earmarked site and concunently used lirr'
land reclamation.

l4.Use of alternate material such a.s M-sand in place of natural
river sand shall be encouraged in order to reduce stress on
natural eco-system.

09 Madhya Pradesh l. Geographical location of the state should be taken care oll
2. Keep provision for extraction of sand from ibrest areas

3. Expedite the EC process

4. In inter-state boundary leases sand mining EC be giver by the
SEIAA.

5. Clear Guidelines for B-1, 82 be issued.

6. Simplify cluster cases

7. Exempt minrng leases ofless than 5 hectare from EC

l0 Meghalaya l. No sand mining within 3 kilometer from Protected area and
Reserved Forest area.

2. Advance royalty etc tbr entire quantity of mineral be realized
in full.

3. Only loose boulder and sand are allowed to be removed from
the mid river stream leaving 15 meter on either side untouched.

4. No collection ofsand is allowed on l5 meter ofeither side of
srructures like bridge. culven etc.

5. No blasting allowed

6. No extraction ofstone / boulder/ sand in landslide prone areas

7. No stacking allowed on road side along national highwals.

8. No felling of tree near quarry is allowed.

9. No transportalion of lbrest produce (sand from forest area) is

allowed after sunset.

l0.Export fee rea.lized if sand is sent outside the state

l l.Stone crusher cannot be installed without permission of DFO

12.Tree should be planted at quarry after completion of mining

l3.Violation of above conditions will result in cancellation of
permit and forfeiture of advance royalty already paid

ll Mizoram l. Exhaction of sand from the forest may be permitted strictly as

per mining plan approved by the Competent Authority and after

getting necessary clearance under various acts related to the

forest aod environment.

+ StatesruTs not mentioned have not provided the da(a.
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+ SraresruTs not mentioned have nol provided the data.
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Sl.No. STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

ll Odisha l. EC may be exempted for leases less than 5 hectare.

2. EC should not be re{uired for earth mining

3. Minor minerals even close to inter-state borders should be

allowed to be cleared by the SEIAA.

4. ln case a river is tbrming boundary of states and mechanized
mining ofsand is causing tension in states it should be resolved
at the national level.

I3 Puducherry l. Environment Clearance is issued by SEIAA, Puducherry
strictly under the provisions ofthe EIA Notitication,2006 and

subsequent amendments.

1.1 Rajasthan The bajari mined out from riyer bed is filled back by the river
itself during the next rainy season. So, nature itself reclaims
the mined out area every year. The formation of bajari is a
natural process in the river and it is also essential to remove
bajari from the river bed to avoid silting. Ifthe sand deposited
in the river bed is not rcmoved, it may cause change of river
course and may also results in flood plains will be developed.

2. Price control system adopted in Rajasthan. Sand is a essential
commodity.

3. The depth of mining should be restricted to 3 meters or above
water table.

.1. Machinery having boom height more thirn 3 merer shrll nor
be rllowed in extraction o[ bajuri.

5. Size of mining leases be allowed below 5 hectare

7. In Iarger deposis there should be semi-mechanised mining with
F.C.

8. The sand (river and stream) in diff'erent categories, with their
availability. use and size of the deposit.

Category A: Small deposits in river and stream where thickness
of sand bed is very less and sand is used locally in villages and
towns only and no mechanical mining is done, in such areas
restriction of obtaining Enyironment Clearance can be relaxed
for manual mining.

6. In streams with low deposit of sand and if use is mostly local
no mechanized mining should be allowed and EC should not
be required.
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Sl.No. STATE / U.T SUGGESTIONS i RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
Category B: Large deposits, where in rivers and streams having
thickness of sand bed is medium to large, sand mining, shall bc
allowed with semi mechanized manner after obtainins
Environment Clearance.

Biksncr District: Bikaner district is a desert terrain where ground
water table is very deep. Bajari is excavated above water table
and it does not affect the water table. In addition to this boulder.
gravel and waste generated due to bajari mining is used in
reclamation of pits. Hence environment is not adversely all'ected
due to bajari mining.

l5

2. Use ofmachines is prohibited

3. Quarrying sites are allotted to village youth cooperatives

4. For bigger companies quarry sites in lbrest area are allotted
after FC.

5. State Government has considerations for allotment ofquarries
for Border Road Organization and MoD.

6. GoI can monitor mining in states through GIS.

l6 Tamil Nadu I . Excess sand deposits identified in the flood plains and in-stream

aleas only to be mined in order to sateguard and maintain
ground water table.

2. Sand mining operation has to be carried out between 6 am to 7

pm.

3. Mining operation should be canied out in a systematic manner
without affecting environment and ecology of the area.

Uttar Pradesh L Depth of mining cannot be more than 3 meter or wJter table

whichever is less.

3. A width of not less than 50 meter or l0% width of river can be

lestlicted tbr mining activities from river bank A condition
can be imposed that mining will be done from river activities
from river bank.

4. SEIAA should be decentralized to expedite EC process. It can

be decentralized to district or zonal level.

* StaEsruTs not mentioned have not provided the data.
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Sikkim l, Forest department is the nodal department for sand and stone
extraction from the riverbed.

t7

2. Mining can be done in slices forming benches where bench

height cannot be more than I meter and bench width cannot be

less than l0 meter.
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Sl.No. STATE / U.T SUGGESTIONS / RECOMMEN'DATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

5. Make EC conditions practical.

6. Requirement of mining plan in river bed mining be done away
uith.

7. There should not be requirement of EC tbr sho term permit

8. The quantity of sand should not be fixed in EC as it leads to
loss in revenue and illegal mining.

9. Semi-mechanised lorm ofsand mini ng b€ allowed.

l0.Sand mining to be exempted tiom EC as it takes 6-8 months
and environment department do not have requisite work force
to enforce EC conditions. A Guidelines for environmentally
sustainable sand mining be framed and it can be complied by
imposing it in the lease condition.

l8 Uttarakhand l. Area less than 5 hectare b€ exempted from EC.

2. Use ofmachine be allowed for scientific mining and reducing
the cost of uction.

3. RBM deposition in the lease should nor be fixed for rhe entire
lease period. RBM in lease area be assessed after rains every
year.

4. 707. of leases in state not operating fbr want of EC and these
vrcant lots are souree of illegal mining.
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APPENDIX: TABLE - 7

\*

-nBEST PRACTICE OF SAND MINING ADOPTED IN
DISTRICT/STATE/UT

" States/flTs not mentioned have not provided the data.

Sl.No. STATE / U.T DESCRIPTION OF BEST PRACTICES

0l Andaman & Nicobar Institute of Orcean Management has been entrusted the task of
rdentrficllron of rand accreting siles.

02 Arunachal Pradesh Mining of sand is resricted to foothills only that too for a very

shon period.

0l National Capital

Tenitory of Delhi

In Delhi sand mining lease is granted by Revenue depanment.

NOC tiom I&FC Deptt. Were issued with condition of Iimitation

of depth, area of mining, operation timing limitalion and limited

period of NOC. Compliance of laid down conditions and

monitoring is ensured by collector.

Himachal Pradesh l. The mining activities on river beds are allowed strictly as per

the provisions of river / steam bed mining policy as under.

2. No river / stream bed mining shall be allowed $ithout the

recommendation of the Sub Divisional Level Committee

constituted under the Chairmanship of Sub Divisional

Magistrate having XEN PWD, Inigation and Public Health.

SPCB, DFO and Mining Officer as its member.

3. Nor river / stream bed mining shallbe allowed within 75 meter

from the periphery of soil conservation works, nursery

plantations, check dams or within the distance as recommended

by the Sub-Divisional Comminee whichever is more.

4. No river/ stream bed mining shall be allowed within l/lOth of

its span or 5 meters from the banks or as specified by the Sub-

Divisional lrvel Committee, whichever is more.

5. Nor river / stream bed mining shall be allowed within 200

meters upstream and downstream of water supply scheme or

as specr fied by the Committee whichever is more.

6. Nor river / stream bed mining shall be allowed within 200

meters upstream and 200 to 500 meters downstream ofbridges

depending upon the site specific conditions.
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* StatesruTs not mentioned have not provided the data.

-1I

Sl.No. STATE i U.T DESCRIPTION OF BEST PRACTICES

7. No approach road from PWD road shall be allowed to lease

area unless lessee / contractor obtains written permission from

XEN, PWD tor making road leading to all intake places tiom

the PWD road.

8. No boulders/ cobbles/ hand broken road ballast shall be allorved

to be transponed outside the State tiom river/stream beds.

9. No digging for more than 3 feet shall be allowed in river/ streant

beds.

l0.No blasting shall be allowed in river/stream beds.

05 Madhya Pradesh I . In some districts the Cooperative Societies of Labour are doing

the sand collection, Ioading and unloading work.

06 Tamil Nadu Permission has been granted in favour of PWD for.quarrying sand

in the river Poramboke lands in 16 districts in the state of Tamil

Nadu. Sand mining is being carried our by the PWD in the entire

State.

01 Urtar Pridesh U.P. Minor Mineral Concession Rules, 1963.
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Sl.No. STATE / U.T NAME OF RULE WITH YEAR OF PRONIULGATION
0l Andaman & Nicobar Indian Forest Acl, 1927 as sand has been included as forest

produce.

02 Arunachal Pradesh APMMCR 2002 and nade eft'ective from 1.01.2003

03 Himachal Pradesh l. River/Stream bed Mining Policy-2004.

2. Himachal Pradesh Minor Mineral Policy-2013.

04 Jharkhand Rule l2 of Jharkhand Minor Mineral Concession (Amendment)

Rule 2014.

05 Karnataka Sand Policy was brought out in the year 201 I rnd ls
such amendment to the Kamataka Minor Mineral Concession Ilule

1994 were made in the year 2011 and a separate chapter IV B firl

sand mining was introduced under Rule 3l -R.

Funher. as per the Hon'ble Supreme Court orders sated 27.02.201 2

in SLP No. 19628-19629 between Deepak Kumal and State ot'

Haryana and others and as per the model Guideliness issued bv

the Government of India for Environmental Management of
Mining of Minor Minerals, amendment to the Karnataka Minor

Mineral Concessions Rule I 994 were brought out on l6.l2.l0ll
incorporating a new chapter II A applicable to all minor minerals

on Systematic, Scientific Mining and Protection of Environmenl.

wherein Quarrying Plan, Environmental Management Plan rnd

Environment Clearance was made mandatory.

Amendments to Rule 3l- R wete also made wherein the

Govemment. PWD Department was entrusted with sand mining.

storage and transportation. under the District Sand Monikning

Committee and Taluk Sand Monitoring Committee.

06 Madhya Pradesh Rules have been framed as per the orders of Hon'ble Supreme

Court for sand mining under M.P. Minor Mineral Rules 1996 and

Sand Minin Polic 2015 is also formulated in the State
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* StatesruTs not mentioned have not provided the data.

3. Himachal Pradesh Minor Mineral (Concession) and Mineral
(Prevention of illegal mining, transportation and storage)

Rule,2015.

Karnataka
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* StatesruTs not mentioned have not provided the data.

F-r1I

Sl.No. STATE / U.T NA]IIE OF RULE WITH }TAR OF PRONIULGATION

07 Meghalaya No rules notified by the state on sand mining
0lJ Mizoranr Mizoram Forest Act. 1955, which came into force on 1.01.1956

09 Puducheny Puducheny Minor Minerals (Concession) Rules, 1977

l0 Raj asthan RMMCR. l986 Notilication dated 2.11.2012:

l. First pr oviso of Rule 8(2) and first proviso of l7 ( I ) - Renewal

of Bajari Mining Leases is not allowed.

2. Rule l6 (3) - Mining Leases ofBajari to be granred tbr 5 years.

3. Rule l8 ( l8) - Part surrender of lease area ofBajari notailowed.

Notification dated 3.4.2013 - (First proviso Rule 7 (l)- Mining
leases of Bajari to be granted only by way of tender or aucrion.

Norificarion dared 12.07.2013 - (Firsr proyiso Rule 1l (2)) -

Maximum area limit of I0 sq. km. not applicable for Bajari Mining
Leases,

Bikaner District: Chapter [l of RMMCR, 1986 (last amended

t2.01.2013).

Sikkim Sikkim Forest (Allotment of Areas for Quarrying of Sand and

Stone),2006.

t2 Tamil Nldu l. As per GO. Ms. No. 95 Indusn.ies (MMCI) Depaftment dared

1.10.2003, a new Rule -38 A has been introduced in the Tamil

Nadu Minor Mineral Concession Rules. 1959. Accordingly
quanying and sale of sand is being carried out by pWD in the

state olTamil Nadu since October 2003.

2. AsperGO. Ms. No. 158 Indusrries(MMIC) Deparrmentdared

2-5.08.2008. a new Rule 38 B has been inrroduced in rheTamil
Nadu Minor Mineral Concession Rules. 1959. Accordingly
transponation of sand outside the state not to be made.

To regulate storage and transponation of sand a new Rule -3g

C B has been inrroduced in the Tamil Nadu Minor Mineral
Concession Rules, 1959 vide GO. No. 32Industries (MMIC)
Department dated 1 l.02.201 l.

96 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES . 2016
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APPENDIX: TABLE -9

e2
-.'il

NORMALDATES OF ONSETAND WITHDRAWAL OF
SOUTH-WEST MONSOON

The India Meteorological Depanment, Nagpur, vide letter No. NAGPUR RMC /CS--i12.
dated l8th January,Z0l6 has provided rhe period of Rainy Season viz. Normal dates of Onset and
Withdrawal of Southwest Monsoon over India as state-wise and union ten.itorv- wise which are as

below:-

States Normal date of Onset of
SW-Monsoon

Normal date of Withdrawal
of SW-Monsoon

Andhra Pradesh lst June l5th October

Arunachal Pradesh 5th June l5th October

Assam 5th June l5th October

B ih.r lOth .Tune l5th October

Chhattisgarh I5th October

Goa 5th June l5th October

Gujiuat

Harvana lst July lsth September

Himachal Pradesh lst July l5th September

Jammu & Kashmir lst July l5th September

Jharkhand lOth June l5th October

Kamataka 5th June l5th Ocbber

Kerala lst June l5th C)cbher

Madhya Pradesh l5th June tst October

Maharashtra I st October

Manipur lst June l5th October

Meghalaya lst June l5th October

Mizoram lst June I5th October

Nagaland 5th June l5th October

Odisha (Orissa) 5th June l5th October

Punjab lst July l5th September

Rajasthan lst July lst September

Sikkim 5th June l5th October

Tamil Nadu lst June l5th Octobet

Telangana 5th June [5th October

Tripura lst June l5th October
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lOth June

l5th June l5th September

l0th June



Note: The District Environment Impact Assessment Authority (DEIAA) in consultation with
District Expert Appraisal Committee (DEAC) can make necessary changes as per local
meteorclogical variations in dris period of rainy season with respect to prohibition of River Sand
Mining in theDistrict.

States Normal date of Onset of
SW-Monsoon

Normal date of Withdrawal
of SW-Monsoon

Uttar Ptarlesh l5th June lst October

Uttarakhand I5th lune lst October

West Bengal l0th June l5th October

Union territory Normal date of Onset of
SW.Monsoon

Normal date of Withdrawal

of SW-Monsoon

Andaman and

Nicobar Islands

l5th October

Dadra and Nagar Haveli lOth June

Daman antl Diu l0th June lst October

Lakshadu eep lst June l5th October

Delhi lst July l5th September

Puduchcrry lst June l5th October

,*',
r+y*

-

20th May

lst October

liri
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A Major lnitiative of Ministry of Environment, Forest and Climate Change for ensuring
Environmentally Sustainable Sand Mining and Prevention of illegal Sand Mining.

(Notrfication No: SO No. 141 (E)dated .l5.01.2016 
and S.O. l.l,o. 190 (E)dated 20.01.20'16 available at www enyfor.nic.in)

a Use ot Satellite imagery to decide the site suitablo ,or mining and quantity of sand which can be mined

o Transit permit with tamper proof security lestures and tracking of mined oul mineral.

a Monitoring of mined out mineral to prewnt mining in ex@ss of environmenlal clearance capacity

Delegalion ot powar to gtant environmontEl
clearance for send mining lo an authority
hoaded by Oistrict Megistrate,

> lntargration of power \.Jith Drstflcl
Authotiti6s to grant environmental
clearance and prevenl illegal minrng
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'IHE CATITTIj OF INDIA : EX-I RAORDI\ARY IP,\R T II-Si:( i{iirl

10 6r,fi. 562(fl ilFtq 26 trITft 2014:

1 1. Tr.rT. 637({) Trfts 28 era"t 2614.

12. T,r.i{r. 1599(3{) dr&q 25 w 2014;

1 3. T,r.qr. 2501(3{) Trfts z 3l-qrr 2014.

14. sT.3II. 2600(3{) ilr+q I 3rgfi 2014

15. TI.qI. 3252(3I) drftq 22 ftrra1 2g1a'

16. {ir.3II. :aZ1rt1 mte e s-+ft, ZOtS;

17. T;r-sr. at t 1ar1 irrft,* ZS qr+, 2015:

18. 6r.qr. 996(i[) ilrftq 10 ?,rtq 2015;

19. .3r. 1142(s) TRls 17:ri-{ 2015;

20. fi.3{i. 1141(3r) Trftq 29 {trq 2015;

21. Tr.3r. 1834(30 Tfiq 6 Tdr€ 201 5;

MINISTRI'OF UNYIRONMEn"T, T.OREST AND CLINIAT[, CHAN(;E

NOTIT'ICATION

Ncu Dclhi. thc l5th Jrnua4. 2016

S.O. 141(E).-Wfrercas in exetcise of the powers conferred by sub-section (l) and clausc {!) o[ ]uh-\c.ui)n
(:) of s!'ction I of thc tinvironment (hotection) AcI. 1986 (29 of 1986), a draft notifialtion for :naking cefirrn
amcndmenls in the En(ironmcnt lmpacr Ass€ssment Notification, 20(X, is-sued !',./? numher S.o. l.s33rl-]', dored thc l-1"

Scptcmbcr :ff)6. *as lublishcd uoder suh'rule (3) of rule (5) of the Enriro rnent (Protectio[] Rules. l9li6. !,dc umh.r
S.(1. 2581t(t. ). dated 12"u Scplcmber. 2015, invitiog objections ard suggestions from all persons likelt () h( allectc(l
rhcrchr. rvirhio a pcriri c.f sixty days from lhe date of prhlicatir)n on rhich copics of Givetle contrining thc \ard

noti{jcati()n w0rc avuilable !o the publicr

And wherc3s. copiqi oI raid notification werc made available lo rhe poblic on 22d Septcrot}jr :015i

And wherces. all objcctions and sugSestions received in respoise ro the ahove mentioncd drali nr)liicarion hil!.
bc'cn dul! considrred by lhc Cen(Bl Govcmment;

And whe.gia. ifl pursuarrce to dre order of Hon'ble Suprern: Coun daled the ?7'6 Fehnmrt, ]l)l? in t.,\. No ll-
ll oI l0l I inSpecinl taavc Petirioa (C) No.19628-1 29of 2009, in the marrer of Dcepak Kumar et.. Vr. Slirlc dl

aryana and ()thers clc. prior cnvironmental clear-ancc has rruu'trecome mandatory for rnining ol minor mrncr.rl!
rnerpectivc of thc area of mining lcssc:

And whereirs, as a resul! of the abolc said Order of Hon'ble Supreme Courl. lhe numbcr ofcaJes which ar.' n,xr
rcquircd to oh(ain prior environmental clcarance hus increased substantially;

At whereas. rhe tton blc National Gret'n TribLrnal, r'idr its drder dalcd the 13i Jnnuary. 2015 in lll( nulLcl

rcgardints !,and mining has dircctql for making a FrJlicy oo environntcntal cleararce for mi0ing lcascs in cluslrr li)r mrn,,l

minril ill5:

And whcrcas. lhr Statc Co\lcrnmenlN hJye reprcsontcd lbr strcirrnlining the pr()(css d- cnvll(ntnr(olirl (l(rrlnre
tor mining of minor mil}(rnrll



lfu



t {-+

I q]r It rT,,E -i {ii)l qn? 4l {fqqf, : .lIElrIFrl

And whcreil\. the Minislry ol'Envirunmanl l_brcsl and Climirtc Change in coo$ukalion 1^,ith Sratc (iovcrnntcnrs
has preparr'rJ Guiddlindi on Sustainahle sand MininS detailing the prolisions on cnvironnEntal clca occ li,r clusler.
crcalion of District Envi.enmcnl lmpilct Assa\srncm Authority and ploNr monitorine of sand mining using tnli)rmir!i()n
lechnlllogy and informaliofl lechnology enablcd scrvices (o rmck rhe mined out material tiom source lar dest;xtion:

Now, rheretore, in cxercise of the powe$ coofened by sutFsection (l) and clause (y) ol sub-seclloD (.ll ol
scction 3 of rhe l.:ovimnmenr (Prdcclion) Acr. 1986 read wirh claus{ (d) of sutrule (3) of rulc 5 of tht ljnvironnrenr
{Protection) Rules. 1986. lhc Ccntral Covernment hercby malcs $e folbwing ameodmen$ in rhe sirid notiticirrirxr.
ngrnclYi-

ln the srid rotilicatk[r. -
(s) ir puagraph 2, after the words "in rhe sard Schedule'. he follouing wotds shall be inicrlcd. namcly:-
''and at t)islrict levcl. the l)istricl Environment Impacl Asscssmcnt Authority (DEIAA) for mancrx lilllinr ur.dcr
Catesory 'Bl for mining o[ minor minerals in Lhe said Schedulc":
(bl atier pamgraph l. lhc [o]lowing FmSraph shall trc inserted. niLrnclt:-

"3 A- District l,crrl Enlironmrdt Impact Asscssmetrt Aolhorityt-
rl) A Dislflcl Lcvel !,nviroomcnl lmpau Asscssment Autl$ity hcreinalier rclt[rcd ro i$ rhe I)LIAA \hall l,(

conslrluled h)'lhc Ccolril Govcmment undcr sub-rcclion (-l) ol scclion .l of fie Enlir()nnrcnt (Pntecti!'n) Act.
1986 comprising of fola rncmbers inchlding a ChaiqEnion and a {tlembcr-Secretary.

(2) t}e Dislrict MaBisrmte or District Collector shall bc thc Chairperson of thc DEL{A.
{ l) The Suh-Divisional llragistmte or Sub-Divisional Officcrof thc district head quil(er o[ (he concemcd disrricr o,-th.

r-rate shall bc rhc Mcmbcr-.Su"'nrtary of lhe DEIAA.
(.1r The olhcr t\r'o members of the DtrlAA shsll be the sgnk), rno:it Divisional Fonlst Olficer and one crFrl. 'lhc

cxFrn shall be nominaltd by lhe friviAional Commissioner of lhe Division or Chief Cr)nserrator of Ftrrrst. ils thc
casc ma!" be. l'he term x'd qu.lifications ofthc expcn fulfillinB the eli8ibiliry criteria ure gilcn ilr Appcndir Vll l0
0ris tl,f,tilicotion.

i5, The lllembors ol-thc DEIAA who are serring officeni of thc concc.ncd Stare Covemmcrr (r (hc ll i,)n r(.firr(,r\
Adminis(ralion shall te ax-olrt(:ir, r,lernbels ercept lhe rxpcn member.

i61 Thc District [r\e] Exferr Apprlisal Commiuee hcrcinaftcr reiifrrud l(! ir\ rhe [)EAC rhall conrpfl\c ol rlclcn
rnembers, including a Chairmao and a Memter-Secrctary.

(7i 'thc senior firolit Erecutive Engineer, Irrigation Departmen( in the district of resp:'rrivc Stntc G)lcrnment\ or
Union lcnitory Administftlioo shall be the Chairpersor of the DEAC.

Iti) Thc As$isunt f)ircclor or Dcruty Direclor of the Depanment ol Mines and Geology or Dislricl Mines (]ffifcr (rr

Creologst of the district shall be the lvlenrber-Secreury of the DEAC in that order.

i9) A rcprcsentatilc uf lhe Sti{c Pollutiun Control Board or Committee, senim mosl Sub-Divisional ()i[ier t[:or.\I I in
rhe dislrict. represcrlativc of Reolore Scosing Depirnment or Ceology f)cpartmcnt (n Slalr Gmund wxrcr

Depannrcnt. onc occupntional heallh expcn or Ivledical Officer to be nomin0tcd by the Dislrict Nlalisirxle rn

Disrrict Collecror. linginqrr from Zila Parisha4 and threc cxpcn momhen to hc nr]tninrtlfl by the l)i\isio0ll
Commissitxcr or Chief Co0servator of Forest. as the ca,\. may bc. shall bc the other mcmbcrs of thc DtiAC. Thc

lcrm and qualifications of the expcfls tullilling lhe eligibility crirdria arc givcn in App.ndir Vll t) tLi\ notilicirlit,rr.

(l{l) Thc mcmb.rs ol thc DEAC who arc servinB officers of the co cerned State Co\,etnnlcut or lhc L'nrolr tcrritort
Adminislration rh.tll bc e.r-lrfirio mcmhoni cxcept the expen nlemheni.

lll) The Disrrict Ntagi$rrarc L1r flisrricr Collecror shall notify ao agency l()act as Sccreradal lor tlE Dl-:lAA aDd thc

DEAC and shall p.olide all financial and loSislic support for lhcir \lelotory funcli(,ns

( ll) The DEIAA ald DEAC shall exercise rhe powcrs aod follo$'lhe procedure as Trciticd in thc \aid norificiIli n. x.
ir rcnded iron! tir'nc to limc.

(13) The DliA(: shnll function on the prirciple of collcctivc rcsronsihility and lhc Chirirman shtll endervor li) rcr(h a

consensus in cach casc aftl if consensus cannot hc rcachcd, thc vicw of lhu mriority shirll Prelail. ''l

(c) in pamBrdph ,1. afEr suh-paragraph (iii). the tollowing suh-paragraph lihall bt inscrrcd. namrl)-:-
.(ir)Thc'B2 Cxtegory projccts p€nuining to mining ofminot mineml of l.asc irrcs lass lhltn or cquxl lr' li\.
hcclarc rhtll requirc prior environmcntal clcarance from DI':IAA. ]"hc DtjlA-{ shall blse iLs dccisi,tr r'r lh,:

rccommendaiions of I)EAC. ai constiluled 1br this nolificati(rn " :

ldl lirr paragaph -<. the lc{lowrng Faragraph \hall b( subs{iluted' nantl}:-

"i. Scrccnhrg, Scoping and Appraisal Committees:-

Thc samc Expert Apprnlsat Committees (bACs) ilt rhe Ccntml (;ovcrnm€[I. S[iACs rl thc Slill. or []nr,,rr

tcrrirory lCtrl an,l DLAC at lhe dislrict lelel shall scree[ scoPe and apnraisc pro.iects or aqilit! in catcg(,r!"A . B l ir,)d

Ul'ani.Bl project! lor mining of minor mirerrls of leir\c irca lcs:r tha irnd equr lo livt hect.r'c rcsFlccti!cl)' l'iA('

,\l-,ACs and Dlj-ACs shall meel at least oncc e!cr! month.

li) Thc composi on of lhe F,AC shall bL as giv,-'n in Appcndix Vl. Thc SF:AC at thc Slalc or lhc [,iritxr |crntor\ lc\\]l

shall lt con.srirutcd by lhc Centrrl Goydr n)eni in consulution with lhc conrerntd Stale (;()\cmntnl or lhc I nr(,n
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t€rfltorl Administnrrion wilh idcnticid composilien. DEAC at thc distrio lcrcl shall l)c constirutcd h) lh! Cenlnrl
Gr)v€.nmcnr as per the composition -sivco in paragraph J A.

ih) Thc Ccorral Covernment may witi thc prior concurrence of the concemed Staie Governnrcflrs o[ the Union rernlor]
Administration colrstiturc onc SEAC fbr more than one State or Union territor) for Easons of adminisrrati!c ci)nlenicn.c
and cost.
(c) The EAC and SEAC shall bc reconslitllcd afier eve.y three years.

(d) The authorised membcrs of thc t:AC, SEACS and DEACS concerned. may rnspecl any sile co,lnected wr(h thc protecl
or nctivty in respect of which the prior cnvironmcntal clearnnce is sought for the purposc of screcning or sL'opinll i)r
appraisal witl Frio. ndic0 of ar lcast seven days to rhe project proponcnl vho shall providc necessar-./ hcilirids ttn lho
inspection.
(e) The EAC, SEAC5 and DEACS shall funclion on the principle of collective reltnnsibility. The (:hiirpc.son rh.rlt
cndeavortorcnchaconsensus'neachcnseandifcons€nsuscanoolhercachedthcviewofthcmajffity\hallprc\nil.:
{e) lor paragreph 6. the following paragraph shallhc subslilutcd. namelv-

"6. Apolication for Prlor Unvironmcntal Cleirance {EC):-
An Bpplictrtion sceking prt)r environm€Dlal clcara cc io iJl ca\cs shitll bc rnlldc hy lhc P[{ICtl proBrnerlt lrl lhu

pR:scribc(l tb n I nnnexed her.with and Supplemcntaty Frorm lA. if applicohls. as Sivcn i[ Appcndi'( ll attr lhc
rdcntificarion of proslEcrire silr {s) for the prqccr and/or rctivitios ro which rhc npplicalion rclatcs; ilnd in l_(,rm ll\4 hrf
mining ol minor minerals up lo five hectare under CateSory B?- projecls, as Siven in ApPendrr vlll i}Llorc
((rmm!,ncing an! construclion activity, or prepamlion of land, or miDing aI thc silc by lhc proicct PruF)nenl. Tha pnJlc(l

profrrnent shall frrnish along wirh rhc application. a copy ol thc prc.tcasibiluy proj!'ct rcpon, in addition l() lonn l.
[-in lrr lA. and l"brm lM: and in casc of construcrion proiccts or activilies (itcm 8 of the Schedule). a copt L!l'the

conccDtual plao shall bc provided insLead of pre-t'easibility repon. 'i
(l) in paragraph ?.-

(i) in sulFparagraph {i), urder thc headinS "t. Slagt fl)- Scrccning:". thc cxislirtg subPamgritph shall b( l.llcrcd ir'
sub,paragraph "(A)" and af@r sub-paiagraph as so le(er€d. the following sub-paragraph shall b€ inscrtcd. nrnrrlv:

''(B) Thc L:ascs as $peciticd in Appe dix lx shall be elempted from prior cDvirontntntal clcarilnco.' I

(ii., afier sub-psragraph 7 (ii), the following suEp I'dgraph shall br insened. onrlrclj:-
"7 (iii) Preparstion of District Sun'ey Repo for Sand Mlnlng or Rir0r lled Mlnlng and \Iining of othtr llinor
\linersls:
(at The prescribrd proledurc fol prcpaiation ol District Suncy Rep(1n for sand mining or ritcr bcd mining and utinin! ol

othcr fi\illor nlincruls is Siven in Appcndix X.
(b) Thc prcscribcd procedllrc liy enyi.oomental cleamnce for mining of minor nriocrals iR_luding cluster \itua{infl r\
gilgn in Appendir xl.':
1S) in parigrapir 8.-
(ir li)r lhe le ers ,ln(l r,ord '!.AC or SIiAC '. the words and leltcrs "Ei\C or SEAC or I)E;\C shnll he \obslilut,iJr
(iii tff thc wor(I\ "FlxE:n Apprririal CommittLlr or Slale Lrjtel Expen Appftrisal Commillec" \thcrcvcr lhc! ,h:\'rr. L[r'
wruds 'Expert Appraisal C(rmlnitte€ or Stale l-cvcl Expc( Appraisil Comlnitlcr'or l)istrrd [-e!c] Erltc,'t ,\l)lr.irrirl
Commi[ee" \hrll he rubstitured:
lh) in pa..8raph f. i0 sub-paragraph (i).-
tbr thc words "Exp(n Appr.i;al Cummiltet or Slatc [,cvel Expcn Appmisal Committcc". th!' wordr "Erpun Applirisll
Cr;nrmittec or Statr l-o!.el E:(p!n Appr:risal Comnrittcc or District Lcvcl Expen Appaisal Co mitt'ic .hrll h(
srhsrilurcd:
ii) in pirrugraph 10. alier suh-parngrsph (iii). lhe ii)llorving ruh-paragraph ihall he irtsc(ed. nnntly:-
''(iv) TIc prescribcd prolr.dure [or :rand mining or river bed mining and mooiloring is 3itrn ir ApEndi\ -\ll. ':

lj) iD paragrapl I l. -
lbr rhc wo.ds 'Exp€n Appriisal Committee o, State l,er"i Expen Apptuisal Commillee", thc words 'Erprn :\ppni\ l

Commiucc or Sl0re Lelel Erpen Appoisal Committec or Districl Level Expcrt Apprnisal Commiticc- 'hrll h!
subslilutcd:
rk r in ihe Slhcdule.-
(i) tbr rtcm I I a) and the cntries rclating thcrcto. thr following item and cntries shall bc suhstilutc[ mnul):-

il)
:io ha of mining lcase

Jrea ia rcspcct of non-
cool mifla leasc

> 150 ha ol'mrnrng lcnsc

arcl irt r(sPcct ol aonl
nlinc lcN!.

<50 ha of minin-q lea\e
area ifl es[rct oI non-
c(x minc lcasc

Gcneral
erccpl:

Coflditions shill aFpl)

{ii) Ri!cr hcd rninir!! pr().1.!ls

(il Vining
,rl minemls

5150 ha ot' minrnp lcasc
arcl in rcsp.at ol cr)al

minc l(irs(

(i) lot projecl or acti\ itv L)l nri[ing of
min(t minerals ol Cttcsor) Il: iuf
L0 25 ha of mining l.'it,i.'xreil):

mlnt accounl of inter -\tittc lr(iLrIl(iilr

l) (J )
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irrrspcctive of mining

Allprdiccts.

(l) Uinerdl
red. l

pr(xipcstrns rs N\!l f

\rnr:

{:) Tlle prescribcd proccdute Irrr
cnvironmenlal alcarance lbr mining ()l
rDinor mincrals includiog clu.tcr
situation is gilen in Aplxndi\ XI. :

(3) Thc mininS lelscs *hich ha!c
obtained cnvir()nrnclllal clci(rn.t]
under Environolcot lurF .L
Assessmcnr Noliaisation. 199-l rnd
Environment lmp{ct i\ssotsmsnl
Notiflcation. 2006 shall nol rc.luir(:
trcsh eovironDrental clcarrncc (h n!,
renewal Ptovidtd tlt ptoiect hil"\ \alrrl
nnd subsisliflg environ[]cntitl
qlcIlIancc.

(ii) Slunl
pipclioos (coal
Iignile:rnd othcr
orcri passing
lhrough national
parkr (,r
sanctllarics l)a

coral rcefs.
ccologicdly

, sensilivc aacrns.

(l) aftc. Appendi)( vJ. lhe follo*ing appcndiccs shall be insenad. namelv:_

..APPINDIX VII
(Sec paragruph 3 A)

euatifications und ltrllli aor ihc Erpcrts ir DEIAA srd DI'AC
Qualifitallol|: Thc F-r\un should ha\e.nl lcast (i) s )e:ir\ ot, formal Lnrversitl.tmrning rn rhc eon(.(..n.\l.lr.rinlrn..
[i:llli,#Jl"Xll,l,i:,1],fir.1 rlr rn case oi r,"sr,..";;;."::;;:ir:iji Archirccrurar ,rrs, prrnc r lcar.
r,,"s,"" u,ri,iioih", p;;iilil;:#.::1T1,ffi-':::,,T[,X:;J jt,liljl,,*,q, ,; 

-i,..;,i;, 
,,- j::';,'

,rnd presunbrd prauricar r,aininq. or rr* r prescrrn"o .*"i,,.".i,rr;,1,:l::;;: ]J::1" :', 
n'.,,ir I n,t. Fir\ rrl,,,r,.r

'|t'Ic 
erlncen'|ed r'i,.'res\x""'|r a*'t^iarions rc.e 

^cr,,*"i 
i...,,,,i"r,;:;,r,ii'rl,i::r;ilJlr:'r,] ijill ri..lr'.vcars of rbnnxr rraining in a llni'esir,r.or..s.,!r(c e"",r""i ir.g. i,is^/[.pA erc.r. In ,,erecrinp rhc inlriii,ruap()tcs\ir)nars. c\pcricnc(' gaincd b,r- rh(m in rhei, rcrpccr;,r ticttt* iiti ni a",." L* ,,l:xlx'rt: .\ l)rotc,\r,.nrt fLrttllLng rh!, rhu\c (lrgihilirv rnrcri, ,*,rtr ,r t.,*.r t0,t..ktor u',r, 'o ".r\.rn(r,r,r,.3,ct,e.e. r,r,.,,in-r.,,n.","..,i i;,;;il';i.,,,i'li:::l:rlii:i;lJ,l'$;l;I:' ," ,,,,

,tgr: Ucln\r 7{l }udr\. ll(,$.!cr. ro rhc
,r," .r 

" 
n,".t"i,,u,,, r*l;il:;'ilii;:tT:'":orr-r\iilahtlir) 'rr frucrr, ol's\Fcns in a si\cn ricrd. rhr ,,r\rDrun:

!ickl!': Erprcn. In l\linrnt. Cc,)1,,!!.
Asscs;n1n1 Pr'|,.,*i. Rrs( A-'...;;" 

H:!:"I:Si Rurrx't( s(n\in, Hrr!rr"nlr,.
n(,,n{,mic\. Bro Li,!(r:,r,, 

""u 
*,"., ol,,,,lill 

i:i""::" ^i;';.'i:i;"::l: 
;ll::;i:[j"li ,5]ill l'iJl:i,lir.I:

l

I

-T*
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THE GAZEfiFI OF l\l)lA: l,-\ l'RA( )RDt\ AR Y lP,\RT Il-Sr:c tlr,l

). Tenure: Tlc maxi um tcnurc ol cxpcrt members shall tre tbr two terms of threc ycirr\ cach.

6. Thc E\pen Memtrrs may nor bc rcmoved prior to expiry of the rcnuru wirhout uaux- irncl proper enq,rir,r

.TI,PPENDTX VIII
{Sct psr.graph 6t

FORII I M
APPI,ICA'T(h- FOR S{NING OF MINOR MINIiRAT-S UNDER CATEGoRY '82' r'OR LUSS 'I'H.\I ,\\I)

EQUAL TO FIVE HECTARt;

ilI)
rv iI
i\)

Basic lnformatl0n
Namc ol lhe Mini[g l,calc sitc:
l-o.alion / sitc (GPS (i-ordiMlo'():
Sr( !,l lhe iUinint l-crse lHrctarc):
Cafir.ilI of N,lrning l-casc rl?A I

I'erirxl (rf :!rininS | -car'c'
lrirr.tcd cost of thc I\oiecr-
Contacl lni)rmation:

l,;llvir'tlrn('rltxl Scnsiliril

Distan.ri oi projccl sitL' lrom nearesl rdil or ro&l bridgr ovcr the cofl€emcd Rivcr
Ri!ulct. )'lallxlr erc.

Drstance from infrastructural tecilidcs
Railway linc
National Highwar-
S(a(e High*ay
l\,hjor District Road
,\nt Oth!'r R()ad

Hlcctric tnfismission line pole or aowcr
C:tnalor chcak d:lm or rcscn'oirs or lalc or ponJs
In-uke for dnnking water pulr]p house
(ntilkf for I tion cinill

l)istancr in
kilomrtcr / l)(,Inih

I

Areas protectBd under inlrrnational convention$. national ur l()c:ll lcgisl.rion fr)r
cultural or olher rclnlcd v!luclhcir !t\,1 !ill. Ia

Arcas whlch rft imFronnnt or xnsitivc tbr ecological rcr.son\ wctlands,
walercours(s r)r other water hfilies. couslal zonc. bhsphorcs, ln(,untains, lircsls
Arcas useJ bt protectcd, inrlx)nnnr o sensirive \pecie! ol ll{)ra or lillllr;r f(rr
L'rc.Jing. nesrin& ioraErn-!. recrins. orer !lintering. migratr.'rr
lfland. c(ra:'tal. nurinc r)r undcrgrourtd $atcrs
Srirc. NaUoniil b,rundnri(\
Routes or [ :ilities used b] the puhlic tbr access !r) rccrcation or othcr lourist

pilSrirh areas

Dc[cncc io\tallxliu]s

LO

]l

lI

Dcnscly populated or built-u! area- distance from rcarcst humao hahitation

Arcas occupicd b, scn\iti!c ma -madc limd usq5

(ho\pital$. sch('{)l\. placc\ of }r'orship. communitt l.l(ilitics )

Arcds curtili in! iorponunr. high qualt! or scarce resources
tsrirund lviltdr rcsooraus. surlacc resourcgs. [ores(q'. rgriculurc, l]lherics, t,)ur'i\ l

lr

tl

lrca\ ilrcnd] subjeclcd lo F)llulion or enviroot:[ntal danrxgri ,lhrNt \+hrrt c\i\lillg

Arcir.\ susccptiblc lo nallral harard which could clusc lhc pr{)icd lo Prusc[l
cn!in)nmental problems
({anhquakes, iubsidcnce. landslidcs. erG'irh. tloding
,rr e\trenc or &lverse climdtic condilioos)

snltl ilandtrd\ arc r\cc!'ded)lrltirl .n\ ir,rnrrr



I
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l\ pronoscd mining sitc hcatad owr or near lii\urc / fracaurr fff ground waler
rechifge

t6 Vltdhcr tlrc proposal inl.olles approval or clearance under thc lbllowrng Rcgulati.)ns
or Ac(s. mmely:-
(n) Thc Forcst (Con$€rvrtion) Act. 1980:
(h) Thr wildlife (Pr'otcction) Act. 1972:
{.) The Co,astal Rcgulaliofl :rone Notifica(ion, 201 l.
lf yes, d€tails of thc sarnc and 6cir status to be given.

n
whether lherc ir any litigation pcnding aSainst lhe projcct and/or land in which the
projccl is prupos€ io bc set up!
(n) NanE of lhe court
(b) Case No
(c) Orden or dirEctions of rho Co6l, if a y. and its relevancc wilh the propotcd
proied.

Forc\l laod inYolrcd fhc(arcs I

ti

s

l
.l

J

5

{SiSnalurt of l'roj(ct ProPon( nl
.{l,ng rtith nurut and addru\s)

APPENDIX - IX
JS{e par|Errph 7(it (B)l

r:x8t!!P floN o!' cER TAIN CiSES FROM REQI:IR.OI\IENT O[ ENVIRONIIE\TAL (]l-];.1R.\\Ct:

Thc tirlowing ca.ses shall not requirc prior cnvironmcntal clcarancc. namely:'
Extractio ol ordinary clay or saod, nlnnuall!, by fie Kumhnrs (Polter) lo Prepare eanhdn ptis lirml. t,)!s. clc. rs
pcr lheir custonrs.
Exrracti(x of ordioary ctay or sand. munuall), b)'canhcn tilc milkcrs *ho preparc eanhen lile'r'
Remova! olsand dcposirs on ngriculturnl lield tlier nood hy thrmcrs.

Cusl(ldtary o{trd(liur of sand anr.l r)rdinart ea[h from sources situatcd in 6mm Pancha]at for pcrsonrl usr ,,r'

cornfiluniry work iI villags-
Community works like de-silring ol villrge ponds or tlnks. coostruction of villa8c roa(j.'. pt'rlr.l:. hund'

lndcnaken in luahauma Candhi National Rural Empk)ynleflt and Guarantce Sch.llles. ({h(r Go\c:nlrlcnl
slx)nriorcJ schcmcs. and comnrunh, cfrons.
Dredging anrl de"silting of <!uns. reservoir';. weias. barrascs. ri!cr. il0d canalr f('r the pu4x)sc ol !hEir

mnjnlcnaflce. upkeep and disasler managemcnt.

Tradruonal occupa onal work of saod by vanlara and oads in cujarat yra notrfi..lion n(nrher (;t /9ll(l()l
MCR-:189(68)/5 CHH, Jatcd Oc 1.1 ' February. 1990 of OE Covern,nenl ol Cuiaral.

l}ggtng ofwell lirr irigatiofl or drinking walcr.
Diylging of frlrndalion lor buildings not rcquiring lrior cnvironnlcnlal cle8runco.

F-rcavalion ol'ordindry .arlh or clay for pluslling of lny breach caused in canal. oala' drain $'nler brrd!. ( . 1('

dcal !," ith any disxster or fl(x)d likc situatioo upon orders of DistricL Ccrllector or District Magistratc.

Activitics declarcd hy slirle covcrnmlrnt u lcl legislarions or lcs as non minilt activity \\ilh lJo currcn.c trl

thc tinistry of F-nvironmcnl. Forest aod Clima(c Chantc- Govcrnmcnt ot' lndir.
APPENDIX . X

[$e ParsErBPh 7 (iii) (r)l
PROCF,DT]RT: }'OR PREPARATION OF DISTRICT SURVl;Y REI'0RT

I

8.
I
l0

Thc main oqicctivc ol rhc prepaiarion of Dist ict Surycy Rcpon (a.s pct th! Suslainahlc SanrJ lrliring

GuidcliltLr is lo cnsure thc tbllowing:
ldentific ion ol areas of aggradations or depqiirion where mining can be atlowed: irnd idenlificlltrn of arcas of ctt)sit)tr

and p.orimily ro infiaslruciiml srructuris and installations whcru minint should bc pruhibilcd and calculation of annuxl

rate uf replcnishnlent aNl allowing timc for replenishnteot nffer minillS in that aca'
Tho reFnrt shall have thc lollowinB stmcture:
I lnt(duction
2 Ovcrvisw ol Mining Activity in the Di$trict

:t 1h! t.ist of Mining lJascs in the District $ ith location. alea a[d period ol lalidrtt

4 Dctnils ol Royalrl or Rcvenuc tcceived in last lhrce ycars

i l)cli ! L)l' Produ.:rion of Sand or Bajari or minot minctal in lasl thrcc ycltrs

0 t>r,{-cs\ rtl l)epr)sition ol Sedimenls in thc rivcrs ul lhc Di$trict

7 Ccrcntl Prolilc o[ the Distncl
x I nnd l'tiliz-ati{)n Pallem in lhc dislrict: ForeJl. Agricultulc. HonicuhurL' llininll clc'

I

ll
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9. Phl-si{)graph! ol Lhc Di\lricr
10. Rainlall: monrh-\r,rsc
I t Ceobgl, and Mineral Wcalrh

ln addition to the above. rhc rcpon shall contrin lhc followrn8:
( a ) Districl wise dctail Dl rive[ or sueam and other sand sourc€.
(h) Disrio wise alAilabiliry of sand or gruvcl or aggrcgarc rcsources.
(c) Dislricl wise datail ofexisting mining lcascs of sand and agg.egares.

A survey shall be carried out. by thc DEIAA with thc iLssisrancc ol Ccology Dcpirunlrnt or lnig^tinl
Dcpartme or Forcst Depanment or Public Works Dcplnment or Gruund \yaler lloards o. Rum.ne S.nsing l)l!,lnrrenr
or \4inirg f)c!6nmcnt cr. in ttE district.

I)rai m \t ilh dc\rri o[ nrnin rivcrs

r.? Arex drainrd in rhc [)r\rflir

Sillicnt l_crrurc\ o[ I t Ri\ crs and SlreanN

SNo

Portion ol lhe River or Srrcam
RiJcommcndr:d l'or Minenrl

Concession

:\'hncxtrlc mincrnl

F.{lrntial (ifl nrr!n!
rr,nnc) (609i ol' lr)rel
mineral polcnlialr

SNo \amc o( thc Rivcr
Area dmincd

(Sq. Km)

l,lant. of lhc Rivdr or Srrcam
Total T,engrh in thc llisrricr (in

Km)
Plarr ol'1)rigrn

Al!irud. iI
Oriein

Irngrh ol arei
rer()rnmend(:d li)r

nrineml
(oncrssion (in

kilomsrcrr

Awragc width of

rcconrmcnded li)r
mincral

melcrs)

recomrncndcd fbr
mineralconcesrion
(in squarc metert

Nlrncral Potenti.rl

llc.ulder r VTt Bajan (MT) Srod (trlTr Total Mineirble Mior'rnl Pol,:nrial
ilvtTl

Annual I

Rivcr or
Streanl

Porlion of the

rivcr ot s[cam
rccomncnded tor

mincr!l
cfilccssion

tan$h of area

rccommcndcd for
mineral

c(ntccssion (in

kik)meter)

Alerogc width of
area

recommeodcd fot
milleral

concession iin
rnuelsi

reconrnEnded li)r
mineralconccsst)n
(in squarc lncter)

S Itrincable mrncri{l
potcntinl (in mrlri(
tonnc) { 60'/t ()l t!)lirl
mincralpotcntirli

\LI

Toul ftrr 6e
Dislricr

A Sutll)ivi.ionat Conlni(!oc cornp sing ol Sut!l)ivisionul Maliistfltro, Otliccr., lrom lrrisnti,nr dclurtnrrnr sl.ltc
P()llutir)n Control Board or Cqnmi(tee, Forcsl duparlnlcnl. Cn:okrgv i'r nrini g omler shall !i.rl cr.h \rlc li,t lhiclr
rnviro mcnlal clcamncr his l"rcn applir'd lor dnd mnke reco mendati r r)n surtrbilil! ofrilc firt rniriDs nr f, ,hihrli,nl

rhcrcol.
Jlcthodolog! udoplcd for catculalion of l[i[eral Potcntial:

Thr rnineral potalrrial ir cal.ulatcd bascd on field inle\ligrlir{ and gcohg! of ihc carchmcnl arcr \,l th. n \.'r ,r

ir) x rilcr (,, .lr'('irm cln hc rlcciJcct JcpenJing r)n geo inorphologt .rnd oth.r tactors. rt tan b(' 5ll t+ t\\ 6llt, r)l lhr rrc,r ( )i'

u pnrticul i\(r or rlrcrm. F(n'e\ilmpla in sorne hill Stalcs min€ral constil![nts lile houlder:'. rirL:r horn ll.tjti. l'lnrl u1t

,epo\ttun

I

I

E
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(o r dcplh (,l onc rclcr arc considered a! rcsoutcc nrincral. ()thcr constihrcnts like clay and silt arc c)icludcd iN $lL\r.
*'hrlc c.rlcul:rting the llrirxjral potcntirl of partirular river or strcam

Thc District Survuv Rcpo( shall bd prepared lbr cach mrnor minerrl in lhe distrid scparatel! and its drali shrll
lx pllcctl in the public donla,[ b] kecpinB iL\ copy in Collectoralc and posting it on di\rrid s wehsitc l(-.r l\!a0Lv one
day\- The commenls received shall br considercd and i[found fir, shal] he incorFF ated in tIe tlnal Rcport lo lx, l'inirli\r\1
wrthin six months by fie DEIAA.

The District Surley Rcpon shall form the basis for applicalion for environmenul clenmncc. prcparirti,rn {,1

rcpoal\ and appraisal ol projects. The Repon shall bc uFdated ooce ever) llve yeani.

APPENI'IX - XI
Itice oaraprrph 7 (ili) lb)l

PROCI'DURE FOR ENVTRONMEIffAL CLf,ARANCE FOR [tININC OT ITI]{(}R ]!IINIRAI-S I}iCI,f'DI)i(;
CI,USTER

The tollowing policy shall be lollorecd for envir()nmcnul cleamnce of mining of minor orincrrls inlludini
cluster situation:-

(t) Thc datil providcd bv tir Srates (Susrainnblc Sand lvlinrng Guidelincs) shows lhal most ol thc mining lcir\c\ l.r
minor mincrals are of lease area lcss dMn 5 hectare. lt is also r€poncd tlut in hill Stales getlin8 a strctch in riv.r
ri ilh arca morc lhan 5 hecrare is ycry uncoftmon, So rhe sizc of lcarc for minor minemls including rivcr .art(l

minin-{ rill bc detcmrnod by thc States as pcr thcir circumstances,

r2)

rlr

,-lr

i5)

The mi[ing ol rnio.rr lnincrals is mostly in clustcrs. The linvironnrcnl lmpact Asscssmcnt or []n\ir,,nrriJnl
Manngcme0t Plan are requircd to be preparcd tbr th{ cntire clusler in ordcr lo .irpturc illl thc p,rsrihlt:

ellonulitic!,. Thc\c rep(rrb shall caplure carrrin8 capacity of the cluster. lrarsportalion and rtialcd issLllr
raflcni\hmenl and rcchltrgc ili.\ues, lco'hydrolugical study ol the clustcr area.'lhr Fln!ir(rnmcnl ln)pdri
As\eiimcnt or ltnlir{]flnlcnl \lanagcricn( Plan shall be prepared b, lhe Sute or Statc nornin:rtcd Agulcr or r:r0u1r

ol pr,ljccl proponenls rn rh.' C'lusrer or lhc project propoDont i0 {hc cluster.
Thcrc shall bc one public au sultaliQo for entirc clustca aftcr which the nna] Bnvironmenl lmpacl Assc:,:,i:lcnr L,r'

tjnvimomcnt Vunasemcnt Plan rep)n lor th( cluskr shall bc prapared.
[:nviroomenlnl clcnraocc thfill be rpplicd for and issucd ro thc individual projecl proErnena. Thc i[di\ldruli ienvr
holders in clusler c n usr thc samc Enrironment Impact Assessmrnr or l:nvironment Managcmcnt plan li)i
application for enrinrnmental clcardnce- The clustcr Envircnmcnt Lnpact Asscssmcnt or Fn!rro ntcnt
Managemcnt Plan shall be updelcd as P.r aeed teeping in vicw any significant changc.
Thc deuils of cluster Eflvin)nme lrnpacl Assersmeot or Envi()ntncnt llranagenrent plan shall be rclluttcd rn
cich clvironnlenlal clcaraoce in Ihal clustcr and DF:.\C, SF:AC. and EAC shall cnsure thnt thc ntrtir,irr!!.
mcasures emanating trom de [:nvironment Intpael Assessment or Environment ]ianagcmcnt phn srurlt rrr tu:Lr
reflcclcd ns environmcnlal clearilnce conditions in lhe environmr'ntal clearance's ol in_tlivrrlual p.r4"ct jnp,rr.,,,r.
in thal rlu\rer
A cluster shall bc lbrntcd whcn the drslancc belwcen rhc peripherios ol onc lcase isl.ss lhnn 500 rereai trr,rn rh.periphe of olhcr le!s( in ll homogcneous mineml arcil
Filmr l\4' Pre-r-e'\ihirrry Rc*rr and minc plan ror catcgory ts2' projects lrr minrng o[ rninrn o:inrrars rhari heprepartxl by rhe Regisrcred Qualificd pcrson or Accrcciit.'rr consurrunts of Quartty coufiiir .f rndiil. )rari(,naiAccrcdilation Board for Er.lucation and Trai|nng. The En\,rr(,nmc0l l,nplct Ass"srment or InrironntenrManlScmcnt Plln tbr calcSory 'n anr, cnrsgory B t projccrs shall t,c lr"prlJ by rr," o""r"ait"rt .unruirrn,.' .,i
Quality Cotncil of India, Narional Accrcdilali(n Board irrirjucarion a; i;r;;,
L.'.t":,ai: :i"]1.t"* 

\upcn rsorv jurisd,crion ou- ,r,. r,erri. ,,nJ a""i,-i# ii nnrr,r \h.rr h. ,fr ir$. I h\
.. rUlu 

JEIAA r{tthrrut prcllrdtc( to 4n} prorisi ns under all1 uxrstirrg la*.
Schcnrutir Prc$cntalion of Rcquircments on .nvironm(;.,r cr{,;n." of rvtiror Mioerak inct[dirg crurtrr

Jltuation

Requi.e.

E(.

Aulhorirr lo
nn,nit"r l.(l

1Sr

1..(: ot Sand .tnd oth.r lIino. \ri
0-Shr 'it:' indrr idrrnl nrine I

l onn lH
I'lR and

DE-\C/
l)EL\,\

l)l:l\.\
sEt.\,\
SP('IJ
I-'PCI]

t1,,t:l ( (

lllodarer
Categorr

of
Proiecr

Rcquirc-

Ell /
ltllP

nequire-

Irublic
prepa11

I.:I,V E]\II'

\\'hr, $ill
aPPII f,,r

t('

Authoritr to

grxnl F('

Ni,
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lb) LarSc Size Plots iMorc thln 5 hcclare): CCTV camdr.r. Personxl Compurer iPC). lnlern!.r Connc(tion. Po\\cr
lJack up-

ic I Acctr\s cofltrol of rrinc lcasc sitr.

(d) Arrangement for weighl or approxination of weight of minL\l our mincral o0 basis of volurne of the rnilcr (!j
!L'hiclc uscd.

l- Scanning of Transpofl Permit or Recipt and Uploading on Serveri

(a) wcbsite: Scrnning of rcccipt on mining site can be donc lhrou[h baroode sciinner and compurcr usinr rhr
solt$ale:

(b) Aodroid Application: Scanning on mining site can bc done using Android Al,plicall()n usin8 smri ph(, r. lt
witl require interrrc[ availabiliry on SIM card:

(c) SMS: Transpon Pcrmit or Rcceipt shall be upload€d on server even by sending SMS through mc't'ilc. {)rrcc
TtansF)( Pcrmir or Receipt get uploaded an unique invoicd cfile gels Seneralcd wirh ilr validrrl'pc.io(i.

-1. Pn)lrojed working of the s]stem:

Thc Statc Mining Dcpaflment should pdnt thc Transpon Permit or Rcceifl *ith sc.curit) fealures enunrc.ared ar

Psragraph I abovc and issue lhem ro llle hinc lease holdcr rhough the Disrricl Collccor. Oncc rhese Transpon
Permits or Roccipls drc issued. the, would be uploaded on the lierrer iigains! that minc lease areu. Er(h rcccipl
should bc prcttrably with pre-tixed quantity, so the mlal quantil) Ber:i rlcermincd for thc rcceipts issred.

wheo the l-runsport Pemrit or Receipt barcodc gcls scanncd and invoicc is gonerated. thfl particullr b3rcodc ![rs
urcd and iLi validil] tinre is recorded o0 thc server. So all lhc dctdis of traospoflrng of lrincd out mntcrirl uirl hi,'

cap(urcd o0 the server and the T.rospo( Pernrit or Receipt cannot bc rcused.

!. Chccking On Roure:

Thc stiil dcpk))cd ior tltc puqnrse uf checkinS of vehiclcs canying mined mineral should be in a yrsitron t,, ,:hr:ik
rhe lalidiry ofTranspon Permir or Reccipr hy s€nninB them using web6ite. Aodroid Application and Sll{S.

6 Breakdown of Vehicle:

ln cil\c lhe vehicle breakdown, rlle validity of Transpon Permir or Reccipt shall be exlended hy sl'ndiog SNIS h)
drivor in sp€,cific fomrar to rcFrt breakdown of Yehiclc. The server will regisrcr this inlormation and k-Sisl.r thr
brcakdown. The Slate cao also establish a call cenrc. which can registcr brcakdowns of \uch vehicler and r\tcn(l
Ihe vr)lidity period. Thc suhequent tesBn of thc vehiclc also should be sirnilariy reporNd to th.'srrvcr ,,r'lrll
centrc.

7. Tracking of Velicles:

Ttc rouro of vchi(:lc lion \ourca to destinatio[ citn be tracked throu8h thr s;vsten usin8 c[eck grints. RFID Irr9r.
and GPS trackin8.

tl ,{lr s or Rcpon Cenemtion and Action [&vic\t:

'l he sysrcm *ill cnable the aulhoriri(s (, dcvclop pcriodic rcport on diffcrent parometen like daily liltin8 r('pon.
vchicle log or hisror,. lilii0g against ,llocation, and total lifiing. The sysrcm can bc used to llencaatc nullt marlt o{

SIUS. This will cnable rhe Districr Cotlectff or DislriLl Magistrarc to Bct all the rcleyaol deEils aod shall cnalric thr
aurhoritr- to bl&k lhe scanniog facilrr) of any sire fo[nd to tE indulgcd in irrcgularity. wheniJver ilny autho.rt]
intcRcpls rn) vehicle trarl\poning illegsl sand. ir shall 8cl reSisrercd on lhe rervet nnd shall he nrtndxlory litr tl^*

omcer to fill ifl the rrporl on acrion taken. Evcry intcrccp{ed vchicla shall be t-dcked.

The rnonircring of mincd out mineral. cnvironmcntal cleora0ce condilions irnd enlbrccment,,f l-lnrirr'nnlcni
Maougernenl Plao will be cnsLlred b! lhe t)F:lAA. SF:IAA and dtc slaL Pollutron Conlrol Board or Conrnlilloc. Th.:

moniloring anangemcnls envisaged abovc shnll bc pul in placc not late[ than thrcc months. Thc nronilorinp o:

e l'oraenlcnt ol environmenlal cleaome conditions shall bc donc by thc Ccntral Pollution C,.rrttrol lloard. j\linistr)

ol Environmenl, l'orcsl and CIimote Changc and thc agency rxrminated by the !l'lioirtry li,r lhe purpi'sc.'.

[:to. r',- I I U I -'i/98/.]0 l{-l A'll I \l )l

MANOJ KU:qAR SlNctl. Jt. Scly

\otc: Thc prinlifal rul,.,t wcrr publishcd ln rhc cnzellc of lndiir. I-.\lraofllintry. Parl ll. sl'clil)n 1. sub".eclion,ir r?.i

numhcr S.(). l5:i:l tF:). dalcd rhe l,lth Scpremhcr. l{X)6 nn(l subsc.lu.:ntlv nm!'n(lcd rid. thc li)llo\!ing llunlftr. _
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THI: CAZE I'I E ()F INDIA t.;X]'R AoRDINAR Y lP\Rr ll-S!1. i{ iitl
L S.O. l7-'i7 (E) dmed rhe lh Oclober. 2007:

:. S.O. 3067 (E) dated rhe tsr Dccamt€r. 2009;

.i. s.(). 69-t (E) dared rhc.lrh Aprit. 201 r:
4 S.(). 2896 (E) darcd rhc t3rh Dc.embcr. 20t2
5 S.O. 674 (E) dared thc t 3th,March, 2013:

6. S.O. :204 (E ) datcd rhc tqh July ?oBi
?. S.O- 255_5 (E ) datcd rhe ltsr AuFusr. f,ot3:
8. S.O. 2559 (E) dared rhe 2lnd Augusr, 20t3i
9. S.O.273 t (E) dalcd rhe 9$ Seplenrber. 201 3 i

10. S.O. -562 (E) daed rhe 26d February,20t4r
I l. S.O. 637 (E) darcd rhe 28rh F.ebruary. 20t4;
I2. S O. 1599 fir) darcd rhc 25rh Jrnc. 20t4:
l:1. S.(J. 160l (t-t) darcJ rhe 7rh (}crobcr.20t4:

14. S.O. 2$0 {t:) dared rhe 9rh Oc(ober, 20t{
15. S.O. i252 (E) daled lhc 22nd DeLlmter. lot4:
16. S.O. 182 ( E ) d0led rhc t rd. F.ebruary. 20 1_5:

,7. S.O. lil I (E) darcd the l3rd March, 20t5:
It3. S.O 996 r1-:, darcd thL, I(Nh Aprit, 2015:

19. S.(). I t12 (E ) dared the l7d Aprit, 2Ot5:
20. S.O. I I.l I rE) dared rhc 29rh Aprit. 20tji
2l S.U. 1814 rErdarcJ rhc fih Jutv, l0tj


